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The Lok Sabha met at Eleven of the
Clock.

[MR. SreAkEr in the Chair]
ORAL ANSWERS TO QUESTIONS
Heavy Engineering Corporation
Limited

+

Shri Rajendra Singh:
Shri Radha Raman:
Shri Ram Krishan:

#1982,/ Shri D, C Sharma:
Shrimatli Mafida Ahmed:
Shri Aarobindo Ghosal:
Shri §. R. Damani:

Will the Minister of Commerce and
Endustry be pleased to refer to the
reply given to Starred Question
No. 842 on the 11th December, 1858
and state:

(8) whether the Heavy Engineering
Corporation has since been set up;

(b) if so, the capital outlay of the
Corporation; and

(c) whether any foreign asmistancc
in terms of technical man-power and
finance has been secured for the above
Corporation”

The Minister of Industry (Shri
‘Manubbai Shah): (a) Yes, Sir.

(b) The authorised capital of the
Corporation is Rs, 50 crores, of which
Ra. 10 crores has been issued to start
with.

(c¢) The heavy engineering projects
entrusted to the Corporation include
326 L8.D—1

T R

the heavy machine building plant, the
foundry forge plant and the coal min-
ing machinery plants for which we
have technical and financial help from
the U.5.S.R. and Czechoslovakia.

Shri Rajendra Singh: As far as my
information goes, the Union enterprise
in West Bengal has a tacit agreement
with the West Bengal Government
that all employees required for that
industry shall ordinarily and neces-
sarily be employed from West Bengal
May I know whether the same rule
shall be applied in this enterprise also
in respect of Biharis?

Shrl Manobhai Shah: There are no
set of . . . (Interruption).

Mr. Speaker: Order, order. Shrimati
Renu Chakravartty.

Shrimati Renn Chakravartty: May
I know whether the agreements have
been finalised both with the Russians
and the Czechoslovakians for heavy
machine building plant and foundry
forge plant; and, if so, whether they
will be laid on the Table of the
House?

Shri Manubhal Shah: They have
been finalised and I have already laid
some summaries before the House. If
the hon. Member is interested in it 1
can even send copies of the whole
agreements, both in respect of the
heavy machine building plant and the
foundry forge plant.

Shrl Ranga: The question arose
this way. The hon, Minister was ask-
ed to place those agreements on the
Table of the House, But the hon,
Minister only says that he is prepar.
ed to give a private copy of it lo
SBhrimati Renu Chakravarity.
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Shri Manubhai Shah: That is not
exactly the point. What I meant was,’
the agreement is in different parts.
This agreement is on credit which
has been signed. As far as end pro-
ducts and project reports are concern-
ed, they are yet to follow. I explain-
ed the position during the last session.
Therefore, if any hon. Member or the
House is interested in having the cre-
dit agreement with the Czechoslova-
kian Government and the Russian
Government, I will_certainly supgly
the same.

Mr. Speaker: I would suggest fo
hon. Ministers that whenever an agree-
ment is reached and it is not to be
¥ept a secret, copies may be placed
in the Library as a rule. I am asking
the Parliament Secretariat office to
make a collection of all agreements,
whether political agreements, trade
agreements or any other agreements,
so that a brochure may be available
to all Members of Parliament. They
are trying to do so and it will be
within the hands of Members as early
as possible. In the meanwhile I would
request all hon. Ministers to place
copies of all agreements they enter
into on behalf of the Government in
the Library, if they can be published
I would also ask the Library to notify
from time to time the list of agree-
ments copies of which are available
with them.

Shri Rajendra Singh: The hon. Min-
ister has not answered my question.

Mr. Speaker: I will ask him to do
s0.

Shrimati Renu Chakravartty: The
hon. Minister stated that only the
credit part of the agreement has been
signed and that the question of end
products and project reports has not
been finalised. In agreements there
are other parts like the question of
contracts and other matters. May I
know whether they have also been
finalised or will they be taken up
separately?

Shri Manubhai Shah: The schedule
of the first part of the agreement—-

FEBRUARY 13, 1959
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the credit part—has been finalised,
and for the rest the Russians have
asked for time to submit us the pre-
liminary project reports and details
of end products. After they are
received the question will be further
discussed and then finalised.

Shri Ranga: May we take it that
in view of the fact that there are a
number of loose ends in the agree-
ments reached earlier in regard to
steel plants, Government would see
that in regard to every important
matter they would reach a firm agree-
ment with the participants?

Shri Manubhai Shah:
intention,

That is the

Shri Rajendra Singh: Sir, my ques-
tion was this. In respect of the Union
enterprise that we are having in West
Bengal there is a tacit agreement
between the West Bengal Government
and the Union Government to employ
only West Bengal people in the indus-
try. I want to know from the hon.
Minister whether, from A to Z, if peo-
ple are available from Bihar, he will
give preference for people from Bihar
in that enterprise.

Shri S. M. Banerjee: Whether they
are Bengalis or Biharis.

Mr. Speaker: Order, order. If four
hon. Members join together and inter-
vene, how can the Minister under-
stand the question?

Shri Jaipal Singh: May [ know
from the hon. Minister whether he can
give a firm assurance that no more
land will be acquired for this project
than what has already been acguired?

Shri Manubhai Shah: We are try-
ing to acquire land from a perspec-
tive angle, because this is going to be
the biggest machine building plant of
the country which will produce one
steel plant every two years. There-
fore, no such assurance can be given.
All that I can assure is this, that
keeping in mind the needs of the
country only the minimum required
land will be acquired for building the



811 Oral Answers MAGHA 24, 1880 (S4KA)

plant and the housing colonies, for the
main plant and for future expansion.

' Mr. Speaker: I would only suggest

" 4hat hon. Members should not ask the
Ministers to commit themselves to any
particular course. 1 am not agai}':st
jt, but Ministers may say something
off-hand and thereafter they may not
be able to implement what they say.
The Question Hour must be the last
occasion where any assurance should
be asked for. You can only elicit
information; not make suggestions, not
even ask assurances. I suppose here-
after it will be followed.

Shri Jaipal Singh: Sir, I do not
want to be misunderstood. The point
js—I hope you will forgive me—I am
deeply interested in seeing to it that
no more villages have to be evacuated
than is necessary. I am not resisting
acquisition of land for national pur-
poses; but the point is, hitherto, whe-
ther it is in the DVC or anywhere
else, acquisition has taken place reck-
lessly.

Mr. Speaker: How can I help the
hon. Member to go out of the proce-
dure? He may be interested, other-
wise he would not have put the ques-
tion. He could have put the question
in another manner. He could have
asked: “Is there any proposal to
acquire any more lands which will
_cause hardship to the people there?”

Some Hon. Members rose—

Mr., Speaker: I have allowed nearly
ten minutes.

Shri Rajendra Singh: Sir, this is
a very vital question. It affects the
people of Bihar. I would like to know
from the hon. Minister whether from
A to Z he would employ people from
Bihar in this industry (Interruption).

Mr. Speaker: Order, order. No
such assurance can be given by any
hon. Minister.

Shri Ranga: He can say whether
it has been done.

Shri Goray: We would like to know

whether the West Bengal Government

has been given such an assurance.

Oral Answers 812

Shri Manubhai Shah: If I may sub-
mit, Sir, no such assurance exists in
respect of any project. Our broad
policy has been that as far as possible
the people who are available locally
should be given always preference.
But that cannot be done in higher
technical and superior jobs where
necessarily it must be an all-India
recruitment.

Shrimati Renu Chakravartty: We
have read in the papers that Shri
Nagaraja Rao has been sent to finalise
the heavy engineering machine plant
and foundry forge plant agreements
and other details. Could we know the
reason why Government have again
sent a one-member delegation when
it has led to great difficulties in the
past as far as agreements in regard
to steel plants go?

Shri Manubhai Shah: The deputa-
tion consisting of Dr. Nagaraja Rao
and Shri Ghei, two senior officers of
the Government, has to study further
with the Soviet experts, the Czecho-
slovakian experts, the German experts
and the British experts several pro-
jects which we have already under
discussion and negotiation with them.
There is no question of their discus-
sing any details which have not
already been discussed here. Only
the further steps as to how to finalise
the various aspects of the agreement
and production programme are going
to be discussed. One of the main
reasons why this two-man deputation
has gone is to finalise the intermediate
project with the German firm and the
Soviet drug project credit agreement.

Technical Personnel for the Third
Plan

+
r Shri Subodh Hansda:
¥193. { Shri S. C. Samanta:
[ Shri R. C. Majhi:

Will the Minister of Planning be
pleased to state:

(a) whether any assessment of the
technical personnel required for the
Third Plan has been made; and
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(b} if so, the details thereof?

The Deputy Minister of Planning
(Bhri 8, N. Mishra): (a) and (b).
Work 1 in progress, but the assess-
ment of requirements of technical
personnel can be fully made only after
the Third Plan has been farly
definztely formulated

Shri Subodh Hansda: May I know
whether the Man-power Directorates
of the States have submitted their
lists®

Shri 8. N. Mishra: This 1s not the
stage at which we can ask for such
mformation from the BStates But
presumably the States must be work-
g on these lines

Bhri 8 C. Samanta: May 1 know
whether these scholarships that are
bewmng offered by foreign countries for
the training of Indian nationals abroad
are being fully utilized and personnel
are being selected so that they may be
usefully employed for the Third Five
Year Plan?

Shri 8 N. Mishra: That 15 qute a
different question, and it may more
appropriately be directed to the ad-
mumstrative Ministry concerned

Shri Tangamani: May I know whe-
ther the Government will consider the
question of, if I may say so, pre-
planning for getting these technmical
personnel before the Third Plan s
formulated and also whether the Gov-
ernment will get the services of those
Indian engineers who are at present
employed 1n the foreign countries as
part of the pre-plan”

Mr, Speaker: All these are sugges-
tions for action Any number of sug-
gestions can be given with regard to
the Third Plan The hon Member can
only elhieit information

Shri Tangamani: The question 1s

Mr. Speaker: I know the question
The hon Member want: to suggest
that persons who are working 1
foreign countries should be brought
back

cated earlier that the Perspective
Planning Division of the Plannng
Commussion 1s taking care of this as-
pect Some such work 15 also being
done 1n the Ministry and the depart-
ments concerned It 1s extremely mm-
portant and so on the basis of certain
assumptions we are also proyecting
the requirements, so far as the Third
Five Year 1s concerned

A5 Mifex o : WY W AW
Fwaaariismarar g fe
¥ae g & TR W frawy 7 fean O
for® g @ ¥ fefimr 2, e
X a7 AT & fa w G foees
sgragrfoR Wi & fasiaae araY w1 Iy
TET AW | WOy WP oy o e
faT o wr fawc &, AR W B, @
W gy § fog ag & o any Y
faqr smgm ?

oft wre wo fawt: g o g
Ifem a ¢ fe ang daw & T
@R AT ST N it v @
oY a7 qgifes o > safeat & g
@ g

st worewr fag . “wifgn”’ ferd
wRE?

Shri 5 M. Banerjee: May I know
whether 1t 13 a fact that there is dearth
of highly skilled techmcians and
scientists in the country and, if so,
what positive steps are being taken to
overcome the deficiency in the Third
Five Year Plan®

Shri 8. N, Mishra: I could not catch
the question
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M. Speaker: The question is whe-
ther there 15 a dearth of skiled and
scientific personnel and, if so, what
steps are being taken to recruit them

Shrl § M. Banerjee. My question
was whether there 13 a dearth of
muadpemnnelmd.ﬁkso,wt};atgo;-
tive steps are bemng en ver-
come the deficlency 1n the Third Plan

Prime Minister and Minister of
mm Affairs (Shri Jawaharial
Nehru): It 15 obwious that planning
eannot succeed without adequate per-
sonnel in the techmcal sub-
jects A great deal of attention has
been paid to them to have man-power
commutiees functiong mdl we have
had surveys made which, 1 presume,
are available to Members of thus
House 1n the hibrary here, surveys of
particular types of achwites, specially
tachnical activities of scientists, elec-
trical engineers, mechanical engineers
and teashers too, I thunk, are bemng
made and our general programme of
techrucal education, I think, 18 well
under way It 1s domg veiy well
and so far as we can calculate, we
shall have good enough technical peo
ple 1if the programme goes through
for the Thurd Five Year Plan

Shri Dasappa Are the Government
sure that such techmical personnel as
are already available ae absorbed
fully?

Shri 8§ N Mishra By and large 1
think 1t 1s true that they are employ-
ed But in certan cases when they
are expecting some higher prospects
it may be thit the employment ex
changes reflect some unemployment
But that 15 not a real kind of unem
ployment

Mr. Speaker- [t i1s the very ques-
which Shr Tangamani wanted to

Skhri Kodiyan: Can the hon. Min-
1ster give us an idea as to the number
of technical personnel that may be
avaulable at the end of the Second
Plan penod®

Shri 8 N. Mishea: It 1s in general
terms It will have to be broken up
nto so many sectors We are calculat-
ing on the bams of different sectors

Shri Ranga: May we know how
the Government ascertain how many
ot these techmcally qualified people
are absorbed and how many are not
absorbed? 1Is 1t through the labour
exchanges (which certainly, cannot be
the proper medium) or 1s it through
the register that they have opened
that they find out how many have
been absorbed and how many have
not been absorbed?

Shri Jawaharial Nehru: There are
fairly accurate census of this When
I say they are available to the Mem-
bers of the House I do not pretend
that they are hundred per cent accu-
rate, because additions have to be
made But I think they are faurly
good We can say that 99 per cent
are employed on particular jobs
Others may be m the fringe of the
labour exchanges We have made
another arrangement, that is, to put
on roll bright people who have just
come out of the umiversities or who
may even be studying or working in
foreign places We cannot offer them
immediate jobs, but we put them on
the roll and pay them, not a high
salary but adequate sslary and use
them for further trmuming and give

them particular posts as soon s they
are vacant

Indo-German Prototype Workshop
and Training Centre

+
—_— {sui Subedh Hansda
Shri B. C Majht-

Will the Muuster of Commerce and
Industry be pleased to state:

(a) the time by which the Indo-
German Prototype Workshop and
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Tramng Centre will be set up at
Okhla; and

(b) when 1t 1s expected to start
tunctioning®

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) The
Centre is expected to be set up towards
the end of 1859 and to start function-
ing by the beginning of 1860

Shri Subodh Hansda: What 15 the
total estimated cost of the Prototype
workshop?

Shri Manubbai Shah: The present
estimate 1s Rs 65 lakhs

Shri Subodh Hansda: How much
of this will be borne by the Govern-
ment?

Shri Manubhai Shah About 315
muilion Deutsche Marks 15 given as
grant by the West German Govern-
ment and a corresponding amount by
the Indian Government

Impert of Non-ferrous Metals

+
Shri §. C Samanta:
*195. 4 Shri Subodh Hansda,

Will the Mituster of Commerce and
Industry be pleased to lay a state
ment showing

(a) the quantity and value of non-
ferrous metals which have been
imported smnce November, 1957,

(b) how much non-ferrous metal
18 at present available in the country

for use; and

(c) what steps have been taken for
mtensive search and exploitation 1n
the country”

The Minister of Industry (Shri
Manubkal Shah): (a) to (c) A
statement 15 laxd on the Table of the
House [See Appendix I, annexure
No s8]

Shri 8. C. Sampnta: With refer-
ence to part () of the question the
statemnent says that some private pai-
#les are oarrying out mvestigations of

e

other non-ferrous metals May I
know what ink the Government have
with these organisations and whether
any report 1s received at tumes?

Shri Manubhai Shah: There are
many aspects of muning and metals
production which are being done by
the private parties Government get
information about them

Shri V P. Nayar: With reference
to the answer given to part (a) I find
that the total imports come to not
less than Rs 30,000 May I kmew
whether this mmport 1is channelwed
through any importers and the dustri-
bution 15 also sumilarly channelised
and, if 8o, what 1s the percentage of
profit allowed to be taken?

Bhri Manubhai Shabh. There are
different metals fo whuich thére are
dufferent import policies In some
cases the State Trading Corporation
itself takes a hand 1n 1t In other
cases the actual users are licensed
Where they are licensed, naturally the
question of any percentage of profit
does not come m When 1t is a ques-
tion of import through established
umporters a reasonable margin of
profit 1s allowed

Shri Vidya Charan Bhukla Is 1t not
a fact that lead ore from Zawar 1
sent to be smelted out of India and
then lead 13 agamm imported anto
India® If so, what arrangements are
the Government making so that lead
ore » smelted inaide our country and
we save foreign exchange?

Shri Manubhai Shak: The presemt
output of the Zawar munes both with
respect to lead and zinc 18 not ade-
quate to justify the establishment of
a smelter of economic capacity Hew-
ever, our efforts are {0 put up an
indigenous lead smelter as well ag a
zinc smelter as early as possible As
the hon Member is aware, the Zawar
zinc smelter 15 coming up very soon
So far as lead smelter {3 concerned,
the Government have received one or
two proposals regarding that also
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Surd Dasappa: As regards copper,

lead, zinc and tin, there may be short.

lmmrting as much as Rs. 1,68,00,000
worth every year?

Shri Manubhai Shah: Actually on
the aluminium side, where bauxite is
available in the country, as 1 have
said before the House several times,
intensive efforts are being made. At
Hirakud, a new smelter of 10,000 tous
capacity is coming up and thal smelter
is being expanded to double its capa-
city. One more smelter is being estab-
lished and efforts are being made in
that direction, i.e., for a smelter at
Rihand. Another smelter for alumi-
nium is proposed to be set up at
Sglem in Madras State.

Bhri Nath Pal: The hon. Minister
has stated that the licences are given
to importers with a reasonable margin
of profit. We should like to know
as to what constitules reasonable mar-
gin and who decides that, i€, the
QGovernment or the importer,

Secondly, is the hon. Minister aware
that very often these importers find
that it is much more profitable to sel!
those licences in the open market than
to import? 1 will produce the neces-
sary papers quoting that there is a
premium on the sale of import licenc~
es. May we have this information?

Shri Manubhal Shah: As I explain.
ed, a large number of non-ferrous
metals, i.e., copper, aluminium, tin
and zinc, are really licemsed through
the actual users. Actually in the last
licensing period as far as copper was
concerned, the established impoMers
have been completely cut out. But
in cases where the industries are
small and are not in a position to
impert at reasonable, econemic prices,
established importers are allowed to
import a part of the quantity, and a
margin ranging from 34 per cemt. to
6 per cent., depending upon the turn-
over of that particular metal, is per-
mited.
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It is true that because of the lum
scareity of these metals due on the
one hand to foreign exchange resitic-
tiong and very great and rapid devel.
opment of small scale industries
requiring non-ferrous metals on the
other, there has been a hiatus between
demand and supply. To that extent
some difficulties are being experienced
by small-scale industries and Govern-
ment are trying to see that such faeili-
ty as possible be afforded to them
through the STC importing them and
through other agencies.

Shri Nath Pal: One part of the
question remains unanswered.

Mr. Speaker: As a matter of fact,
the hon. Member has asked two ques-
tions in one. The other question is
whether Government is aware that
these licence; are being sold in the
black market,

Shri Manubhal Shah: 1 have already
mentioned that between the small-
scale manufacturers and some of the
established importers, even though
there may be distribution contro]l as
much as possible, it is bound to be,
because of the scarcity, that certain
actual users themselves may go out
in the market and sell the metal at
a very high price and it is very diffi-
cult to control it.

Shri A, C. Guha: It is not the ques-
tion of selling the metal. It is the
question of selling the licences.

Shri V. P. Nayar; May 1 know
whether the hon, Minister has specific
information about the quantity of
copper and zinc handled by the Non-
Ferrous Metals Association, Messrs.
Kamani metal group and the Binani
metal group?

Shri Mannbhai Skak: This is again
going into the details. I have already
mentioned that as far as copper - is
concerned, not a single established
imperter has been allowed any import
licence during the last licensinyg
period. Licensing has been dsne oa.
the actual user basie
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Shri Tyagk: I want to have & clar!-
fication of the gquestion asked by
another hon Member and that 1s
whether these licences that are issued
are negotiable instruments Are they
non-transferable or transferable?

Shri Manubhal Shah: They are
non-transferable

Shri Tyagi: Then 1s any action
taken when they are sold again?

Shri Manubhali Shah: Action 13
taken when a breach takes place in
the law

Shri A. C. Guha* A definite ques-
tion was asked as to whether these
import licences are being sold in the
market at a premuum and not that
the articles imported were being sold
The licences are bemng sold in the
market No reply has been given to
that

Mr Speaker. It has been answer
ed

The Minister of Commerce and
Indowtry (Shri Lal Bahadur Shastri).
Whenever Government comes to know
of any such illegal selling of licences,
we take action on that But hon
Members have to realise that we took
a special step m regard to the import
of copper We cut out the establish
ed importers altogether and issued
actual users’ licences We also asked
the STC to mmport copper

Some of the actual users are so
small—they are small factorics, very
small people—that they cannot afford
to mmport direet Hence they take the
help of the established importers We
cannot prevent 1t They have not got
the finances and so they take their
help It 1s not actually the case of
selling the licence %o established
importers but of taking theiwr help and
through them securing copper In
that case we cannot take any action

Shri Nath Pai* The hon Minister

-

Mr Speaker Next question

Shri Tangamani: Just one question,
Sir.

Mr Speaker: I have allowed
number of guestions already.

Shri Nath Pai: The hon Munusier
has stated that if it comes to thewr
knowledge, they definitely take action.
May I point out to him that very
respectable dailes and journals daily
quote that such and such lLicences are
being sold at such and such premium
If he wants, I will produce those
journals which quote that these hicenc-
es are bemng sold in Bombay.

Shri Lal Bahadur Shastri: I will
be very glad if the hon Member fur-
rushes that information to me I am
quite positive that we take action

Shr Tangamani The hon Minister
has stated that .o far as bauxite
deposits are concerned, they are mn
plenty and the alummum smelting
plant 1s bemng established He also
stated that the alumimium smelting
plant 1= going to be put up at Balem
May I know whether the Italian
experts, who recently wisited this
country, have submitted the project
report” If they have not submtted
the project report, what 1s the reason
for the delay?

Shr1 Vianubha: 8hah They are com-
piling the project report We recent-
ly received information from them
that as soon as 1t 15 worked out into

proper details they will submat the
~ame to us

Steel for Small Scale Industries of
Mysore State

M196 Shri Keshava. Will the Minis-
ter of Commerce and Indusiry be
pleased to state

(a) whether 1t 13 a fact that the
Government of Mysore has asked f.r
enhancement of the quota of steel to
meet the demands of small scale jn-
dustries in the State,

(b) 1if so, with what result, and
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(¢) what is the quantity of steel
supplied to the small scale ndustries
in Mysore during 1958-59 so far?

The Minister of Industry (Shri
Manubhai Shah) (a) Yes, Sir

(b} It 13 not possible to enhance
the quota for Mysore immediately but
the quota will be increased to some
extent 1n the next period.

(e} 118 tong in April-September,
1858.

Shri luhlw:ll.nyweknowuf;::un
the pool of steel, indigenous as
as imported, any quota 18 earmarked
and specified for allotment to small-
scale industries?

Shri Manubhai Shah: Yes:

Shrl Keshava: What is the quantity
and what 1s the allotment made o
Mysore out of 1t?

Shri Mananbhai Shah: This 13 what
I said in answer to part (¢) of the
question, te, 116 tons in Aprl-Sep-
{ember, 1958, which 15 proposed to be
increased as soon a&s availabihity
improves

State Trading Corporation of India
(Private) Litd.

r
198 Shr1 Keshava:
*  Shri Ram Krishan:

Will the Mimster of Commerce
and Industry be pleased to refer to
the reply given to Starred Question
No 857 on the llth December, 1958
and state at what stage 18 the ques-
tion of amending the Memorandum of
Association of the State Trading Cor-
poration of India (Private) Ltd with
a view to enlarging its scope and
functionsa?

The Minister of Compmeroce (Shri
Kanougo): The amended Memoran-
dum of Association has become effac-
tive from the 27th December, 1858,

Bhrl Keshava: Has Government
been pleased ta consult the private
sector in this matter?
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Shri Eanungo: There 1s no neces-
sity for that.

Shri Ranga: What is the exact pa-
ture of the change that has been made
mn this Memorandum?

Shrl Kanungo: The objects had to
be changed and the particular pavta-
graph of the Memorandum to be
changed reads thus:

“The objects for which the
Company 18 established are to or-
sanise and effect exports from
and import into India of all such
goods and commodities as the
Company may from time to time
determine and the purchase, sale
and transport of and genersl
trading 1n such goods and com-
modities 1n India and anywhere
else 1n the world and to do all
such things as are incidental or
conducive to the attainment of
their objects’

The 1eason was that unless you have
wider powers under the MemorandJam
you cannot operate a trading project.

Shr1 Vidya Charan Shukla: May I
know the piecise details as to why
Government found it necessary to en-
large the scope of the STC?

Shri Kanungo: It 15 not a question
of enlarging This portion—and the
purchase, sale and transport of ond
general trade in such goods and com-
modities anywhere else in the world
and in  India —— was not wide
Therefoie 1t was found difficult Sup-
posing the STC has a consignment
m some other country lying, it has got
to sell it over there These are pro-
visions which were found necessary
to cover all sorts of transactions
which may come up before it,

Shrl Ranga: Does this power entitle
the STC to keep out private trade
in any direction 1t likes or does that
depend upon a defimite decision to be
taken by the Government?

Shri Kanungo: It does not permit
the STC to keep out anybody. Gov-
ernment has got to take action if any
trade has got to be regulated
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Shri Tangamani: May I know
whether this amended clause 3 which
has not been objected to either by the
creditors or shareholders has becn
finally lodged with the Registrar?

SBhrli Eanungo: I am not sure; it
must have been.

Shri Tangamani: In reply to a pre-
vious questions, he said that this parti-
cular amendment has already been
laid on the Table of the House and
they have invited whether there is any
objection from the creditors and the
shareholders and a particular date
was specified. Within that date there
has been no objection. What I would
like to know is, because no objection
has been received from the creditors
and the shareholders, whether tlus
particular amendment has been lodged
with the Registrar.

Bhri Kanungo: All I meant is, I do
not remember the date when it was
lodged. But, unless it is lodged, 1t

cannot come into effect.

Shrl Warior: May I know whether
the Government has received any re-
quest from any State to establish its
own Btate Corporation to deal in
<ommoditieg i1n which the State Trad-
ing Corporation is not dealing?

Shri EKarungo: Normally there are
two procedures by which a company
can be regulated. One is by capital
issue. 1 belreve Kerala Government
has put in & proposal which is under
Aiscussion

.

Shri Vidya Charan Shukla: It s
not a fact that there 15 a general com-
plaint that the S.T.C. generally sells
.away ll& own import licences to pri-
vate established importers agamnst
«certain commission?

Shri Kanungo: It 15 not at all ‘he
case. It is the reverse. In fact, tha
S.T.C. accommodates other exporters
when they do not have quotas.

Transfer of Beru-Barl to Fakistan

Shrl lannitlr Tantia:
! Shri Rajendra Singh:
[ Shri H. N. Mukerjes:
Shri Prakash Vir Shastri:
' Shri Vajpayee:
| Shri Supakar:
Shri Sadhan Gupia:
J Shri Raghumath Singh:
*199. ( Shri Assar:
Shri Naval Prabhakar:
Shri D. C. Sharma:
Shri Ram Krishan:
Shri Aurobindo Ghosal:
Shri Vidya Charan Shukia:
Shri Hem Raj:
Shri Halder:
_Shrl Sublman Ghose:

Wul the Prime Minisier be plea.xd
to state*

(a) whether it is a fact that West
Bengal Assembly has passed a una-
nimous resolution for retaining Beru-
Bart in India; and

(b) it so, Government's
thereto?

The Prime Minister and Minister of
External Affaire (Shri Jawaharial
Nehru) (a) Yes.

reactions

(b) A Bill relating to this matter
will be placed before Parliamwent
where every aspect of this question
will no doubt be discuased.

Shri Raméshwar Tantia: As the
question involves very important con-
stitutional points, is it the intentior of
the Government to refer the matter to
the Bupreme Court for opinion?

Bhri Jawaharial Nehru: The pomt
that mught have arisen was whether
it required legislation or net. We
have decided, therefore, for wamous
reasons, anyhow, to put it before,
Parhament. The question of any other
ctli]mtituﬁunal point does not erise at
all.

Shri Vajpayee: Under article 3 of
the Constitution, 1f the borders ef
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I know if
the views of the West Bengal Legisla-
ture were ascertained before the hon
Prime Minister entered into an agree-
ment with the Prime Minister of
Pakistan and if not, I should like v
know under what article of the Con-

8hri Jawaharlal Nehru: The hon.
Member makes certain assumptions. I
entirely agree with him that where
any territory of India is to be taken
out of Indla, it is a very serious
mttnrth:ndit :-:ery care should be
taken t done according to the
Constitution and the law. But, the
question that arises in all these mat-
ters is whether a certain part of area
M a territory of India or not. I am
not going into the merits of the ques-
tion. The main thing has been in
these border disputes, whether they
belong to India or Pakistan, whether
according to certain awards, certain
interpretation of those awards they
tome here or there. Therefore border
disputes are not normally put in that
<ategory to which the hon. Member

Mr. Speaker: Shri H N, Muker)ee.

Shri Vajpayes: There is a supple-
mentary arising out of the reply.

Mr. Speaker: All right. Shri K. N.
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Pakistan for the very good reason that
a3 a matter of fact Beru-Barl is not
an enclave and there can be no gues-
tion of its transfer to Pakistan? It is
a matter of fact. If that is so, would
he modity the agreement and come
before Parliament with a modified set-
tiement?

Shri Jawaharial Nehru: I entirely
agree with the hon. Member. Beru-
Bari ig not an enclave. Nobody can
call it an enclave since it is not. And
the President’s Address doeg not refer
to Beru-Bari as an enclave at all. The
President’s Address has not gone into
detail. If the hon. Member refers to
it, one part of the President's Address,
as far as I remember, refers to en~
claves and another part refers to the
Nehru-Noon Agreement and the ar-
rangements arrived at. We are not
treating this as an enclave at sll. As
for the other argument, that would be
rather going into the merits and I
hope that this House and the other
will go tully into this question so that
a decision may be arrived at.

Shrl Tyagi: On a point of order,
since Beru-Bari was a territory which
immediately before the commence-
ment of the Constitution was compris-
ed in the State of West Bengal, it has

tories of the States.....
Mr. Speaker: What 1 suggest ia.......
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Prices of Jule and Mesta

Ba9 Oral Answers FEBRUARY 13, 1050 Oral Answers b
an
con

matter. Article 4 deals with a differ-
ent question that so far as boundaries
are concerned, a law can be brought
here. Thepe can be difference of
opimion regarding this matter But,
let us not go into this question as to
whether this 1s legal or not Jegal,
what kind of procedure 1s to be adopt-
ed, whether the Constitution has to be
amended or not All this will be a
tubject matter then and a discussion
will be allowed at the time when the
Bill 1s brought before this House

Shrimati Renu Chakravartty: May
I know whether it has been brought
to the notice of the hon Prime Mims-
ter that the map on which discussions
took place between him and the
Prime Minister of Pakistan was not
a correct map, that the placing of
Devigan} 1s not where 1t 13 1n the
map and therefore, whether thc hon
Prime Minister will look into the
entire matter and reconsider 1t bc-
fore formulating the Bill” Once the
Bill comes, 1t will bc a question of
preshge

Shri Tyag: No question of prestige

Shri Jawaharlal Nehru The hon
Lady Member goes into actual ments
It 15 rather a complcated matter of
maps and revenue recoids and va-
rious claim, made, and counter-claims,
etc It 1s hardly possible to deal with
it 1n question and answer, but I can
assure her and the House that we are
deeply concerned in this matter, and
we shal] consider every aspect of .t
with the greatest care

Shri A. C Guba* One question Bir

Mr. SBpeaker: The whole matter will
be thrashed out at the time the Bill
comes out

Shri Hem Barma.
some information

1 want to elhcit

Mr. Speaker: Next question

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any assessment as to
the effect of several steps taken by
Government and other bodies concern-
ed to check the declimng prices of
Jute and mesta has been made,

(b) if so, with what result,

(c) the quantity of imporis of jule
since December, 1958 as well as the
quantity canalised to be exported
through the State Trading Corpora-
tion,

(d) the present posihon of jule
price, 1n different jute growing areas,
and

(e) the extent to which 1t has been
found possible to increase the hold-
ing power of the cultivator by mea-
sures so far undertaken for the pur-
pose?

The Mimster of Commerce (Shri
Kanungo): (a) to (e) A statement
showing the piices of raw jute in
producing areas duiing the months of
December 1958 and January 1959 1s
laid on the Table of the House [See
Appendix I, annexure No 58] It will
be seen that by and large the dechn-
ing trend has been arrested Further
purchases by the State Trading Cor-
poration and the mills are expected
to assist the grower to sell the stocks
stil]l with ham

(e) 13,825 bales of long jute and cut-
tings were lLicensed for iumport during
the period ending January 31, 1058
to facilitate manufacture of jute spe~
clalities No ceiing has been fixed on
exports through the State Trading
Corporation Permission to export
will be given against contracts in the
hight of stock and price positipn,
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Shri Shree Narayan Das: May I
know whether it is a fact that the
RT.C. is purchasing a certain variety
of jute omly, and the wvariety which
remains with the growers 1s not being
purchased?

Shri Kanungo: The S.T.C. is trying
to buy all varieties of jute which can
go in for exports primarily. It 1s also
purchasing other varieties which are
required for internal consumption

Shri Shree Narayan Das: What s
the quantity of various qualities of
jute that has been purchased by the
STC so far?

Shri Kanungo: I have not got the
information now.

oy wfreg fg =1 ToF W
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R f& &t #hw frely o @ oft ag we
w 7€ § wi Inie § e o st T
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Shri Anirudh Binha: It 1s under the
contemplation of the Government to
fix mmmumum prices for raw jute 1n
view of the fact that the wvarious
measures adopted by the Government

have not been able to stimulate jute
prices?

Shri Kanungo: The steps taken in
the last few months have shown some
results If they do not give results,
other steps will be considered.

Shri Rameshwar Tantia: These ex-
port sales were made on a clear assur-
ance by the official Jute Commussioner,
Sr1 Paul, that no export duty would
be charged On that calculation the
sales weie made, and now as no in-
formation from the Finance Mmstry
has yet reached the customs people
sbout the removal of this duty, this
gute is lying in Calcutta unexported,

Oral Answere 833
and further sales are also likely to be

export will fail?

Shri Kanungo: Government at no
time, under no circumstances, gave any
agsurance about vanation of dutles,
and if, as the hon Member has said,
certain exporiers arec not able to
market their jute, Government will
know how to take care of it
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Shri A. C. Guha: Is the hon. Minis-
ter aware that sincc hi statement on
8th December the price of raw jute
has gone down al least by Rs. 3 and of
Mtesta by more than Rs. 3% The
STC 1s not making any purchase of
Mesta and the price of it has gone
down to Rs 14 per maund?

Shri Kanungo: We are concentrating
upon jute at the moment, and as for
the price, the last quotation in the
statcment is for 23rd January, 1959

Shri A C. Guha: The difficulty Is
that the hon Mimster is quoting only
the Calcutta price, bul the real price
which the grower would get in the
villages 3 very much lower, Rs. 8 to
Rs 7 lower than the Calcutta price.

Shri Kanungo: Here 1n the state-
ment the prices of Nowgong, Kendra-
para and Purnea are given,
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Mr. Speaker, Shr1 Hem Barua

Shri A. C. Guha: He says the STC
1s not interested in Mesta

Mr S8peaker: Unless hon Members
are called, they ought not to put ques-
tions, otherwise I am not able to
maintaun  order here Shri Hem
Barua

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that this time the prices of raw
jute went far below the rock bottom
and the growers m North Bengal dis-
tricts, Assam, Orissa and Bihar failed
even to recover 75 per cent of the
produclion costs, and the Union Gov-
ernment came mn only at the crucial
stage when the growers weie tho-
roughly sapped?” May I know what
are the reasons for this inordinate
delay in stepping 1n?

Shri Rameshwar Tantfa: On a pomt
of order, Sir

The Minister of Commerce and In-
dustry (Shiri Lal Bahadnr Shastri): It

is not quite correct to say that we
action at a late stage. Ab
as we were faot,
came to know—that the prices
re falling, Government immediate-
took action, and, as the hon. Mem-
r 1s aware, | made a statement in
the House in the last session about the
Steps we decided to take Those
steps weie taken, and they did pro-
duce a ealutary effect I do not say
that the prices went up very high, but
e decline was arrested, and, 1n fact,
for about two weeks prices alo went
Up very high

$H

The mamm point at the present
Moment 15 to lift the surplus, to pur-

ase the surplus, which is in differ-
Cht areas in different States—Bihar,
Asgsam, Bengal etc,—and at the pre-
S8nt moment we arc considering that
Question We have authorised the co-
Oberative banks and the apex nocieties
of qifferent States to make pur-
chages on behalf of the States
We have also asked the mills to
k‘eep a reserve of, say, five
Mpnths Up ti1ll now they were keep-
INg a reserve of three inonths only
We asked them to raise 1t to four
Mpnths, and they agreed to that Only
three days before we asked them to
T8yse 1t to five months They will also
hiye to make purchases m the market
The STC 1s also going to purchase
The main difficulty 1< that of arrang-
Ing for finance We are in consulta-
tion with the Finance Minustry as to

bw to advarce moncy either to socie-
ties or to mills So, we are 1n the
mydst of considering these matters, and
I hope it would be possible to take a
decysion within a week or so, and the
PGuition will definitely improve

Mr. Speaker: What 15 the point of
Older'!

Shri Rameshwar Tantia: I was pre-
Sent at the Calcutta meeting when it
tdok place under Shri Paul, the Jute

igsioner, and he assured that no
€kport duty would be charged Will
the hon Minister try to find out whe-'
ther this is right or wrong?
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nwuhmm
ope euaept the Finance Minister is
mpstant to vary the duties.

Syl Rameshwar Tantia: But, it it
has heen stated, the what steps will
CGovernment take?

Mr Speaker: What 15 the point of
order® Hon Member cught not to
raise a point of order and then go on
putting a question What 15 the pont
of orde1?

Shri Rameshwar Tantia: The hon
Minister said that no assurance was
given, but the assurance was given
and I was present at that meeting It
was given by the Jute Commissioner
and the stand has been made on that
caleulation Then, what steps 15 the

Ministry taking?

Mr. Speaker It 13 not a point of
order I would advise all hon Mem-
bers not to utilise the procedure of
raising a point of order for putting a
question

Shrimati Renu Chakravarity: Could
we know what exactly 1s the price of
Jjute prevaiing m the villages where
the primary producer 1s having to sell,
and whether there has been any in-
crease 1n the prices after the STC
entered the market? The prices have
only been given to us at the centres
m Calcutta

Shri Kanungo: In the statement, the
prices are given For example, 1n
Bihar, 1n Purnea, the price on 18th
December, 1958 was Rs 18, on 26th
December, 1958, it was Rs 15 On
2nd January, 1859, it rose up to Rs
1550 Then, the steps were taken,
and on 8th January, 1959, i1t rose to
Rs 1600

Mr. Speaker, The hon Member
wants to know the prices ruling 1mn
places other than those indicated in
the statement

Shri Kanungo: If the hon Member
ses me the names of the places, I
«n give the figures Here, in the state-
uent, I have given the figures for

Calcutta, Nowgong, Kendrapara and
Purnée, which are the main jute-pro-
ducang areis.

Sheimat! Rean Chakravartty? What
13 the rate at which the State Trading
Corporation 18 buying 1n the jute-
growing areas of the 2¢-Parganas, that
15, 1n the villages, not in Calcutiat

Shri Kanunge: I would seek your
protection to say that the rate at
which the purchases are made should
not be disclosed, because 1t varies from
week to week

Shri Panigrahi- From the statement,
we find that on 5th December, 1858,
the price prevailing in Kendrapara in
Onssa was Rs 1950, and on 23rd
January, 1969, 1t wag Rs 1750 May
I know whether the State Trading
Corporation 1s buying jute at Rs 17 50
directly from the cultivators or
through 1ts agents?

Shri Kanungo: Referring to the
prices m Kendrapara, I would pont
out that the buying operations started
late 1n January, and the operations
will reflect after a while As the hon
Member has quoted, the price on 8th
January, 1959 was Hs 1800 It has
since dropped to Rs 1750, but 1t 1s
not unusual

Mr. Speaker* Next quesuon

Shri A, C. Guba: Would you allow
me to make one suggestion” The
hon Minister says that he will decide
the policy within a week or so After
that, he may make a statement in the
House, and 1if necessary, there may be
some discussion on that statement

Mr Speaker: Very well

Construction of Quarters im Nagpur
for Central Government Empiloyees

*202 Shri T B Vittal Rao. Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No 1077
on the 8th December, 1958 and state:

(a) whether the construction of 280
quarters at Nagpur for the employees

of the offices shified to Nagpur has
since been completed, and
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(b) whether the proposal to con-
struct another 25 quarters during the
next year has since been sanctioned®

The Deputy Minister of Works,
Housing aad Supply (Shri Anil K
Chanda): (a) No Sir, the work 1s still
in progress

(b) The proposal has been agreed to
in principle and formal sanction is
likely to be 1ssued shortly

Shri T. B. Vittal Rao: May I know
the number of employees who have
been transferred to Nagpur so far?

Sh41 Aunil K. Chanda. I have not
got the exact figure with me at the
moment The Indian Bureau of Mines
13 prafmdly Stensiermng e wveioes
to Nagpur, and the number will be
mounting up But I have not got the
exac' figure today

Shri T B Vittal Rao. When will
the Indian Bureau of Mines function-
ing 1n Caleutta be transferred? It
had bee.: stated that 1t would be trans-
ferrcd by Aprl, but so far, the labora-
fories have not been tiansferred

Shri Anil K. Chanda We had mndi-
cated earlier 1n answer to this ques-
tion that the transfer of the Bu-eau
of Mines would be carried out m a
phased manner We have to put up
the laboratory bwildings in Nagpur
Already, the process of transferring in
part- has commenced

Bhri T B Vittal Rao Am I to un-
«derstand that the transference of the
laboratories from Calcutta to Nagpur
will have to wait t:ll the completion
of the construction of buildings there?

Bhri Anil K Chanda: Yes of the
Jaboratorv builuaings, certainly

The Minister of Works, Housing and
‘Supply (Shri K. C. Reddy): I may
add that we have taken up thus ques-

b¥ the concerned
Ministry of Steel, Mines and Fuel,
They and we in collaboration are

'€ 1t m such a manner as not 40
dislocate the work of the Indian
pureau of Mines, and pending the
construction of the permanent quar-
ters, we have also taken care to pro-
vide requisite iransit accommodation

We are giving our constant atten-
t1ion to this matter Recently, that is,
only a few weekg ago, both the Minis-
ter of Mines and Fuel and myself had
been to Nagpur We have discussed all
tpe questions on the spot, and we have
taken all the maximum care that 1s
GEERTY "m u Tibbeer O s ko, wib
we have taken care also to see that
n® one 1s unnecessarily inconvenienc-

ed
phopal Heavy Electrical Equipment
Factory

+
{ Shrimati Parvathi Krishnan:
"203. °\_Shri Nagi Reddy:

Will the Minister of Planalng be
plea!eﬂ to state*

(a) whether there i1s any proposal
to Increase the capacity of the Bhopal

Heavy Electrical Equipment Factory;
'nd

(b) 1f so, whether any decision has
peen taken?

The Minister of Industry (Shri
planobhai Shah): (a) and (b) Sir, as
the House 15 aware, at one stage, due
to the stringency of resources, parti-
cularly, foreign exchange, the imple-
rmentation of the project had to be
divided into three phases The pro-
gress of this work in the first phase is
plready 1n hand

Now, the matter is under considera-
pon whether the implementation of
the second and third phases could be
prought to an earlier date, and also
whether the manufacture of railway
traction motors could be added to
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the first phase which includes manu-
facture of heavy transformers, control
gears and switch gears

Shrimati Parvathi Krishnan: May I
know how long 1t will take for this
report to be ready?

Shri Manubhai Shah: A  decision
will be taken as early as possible

Shri Morarka. May I know whether
1t will be possible for Government to
lay on the Table of the House a copy
of the agreement entered mnto with
the foreign collaborators?

Shri Manubhai Shah: As far as 1
am awarc, perhaps, the agreement has
already been laid on the Table, be-
cause th¢ agreement was arrived at
two years before, but if it has not
been laid, I shall certamnly lay 1t on
the Table of the House agamn

¥ quw fag w1 AR AR
ag @ W FAT w0 F o Gy
¥ Fq TF U AT L ¥ I 7

ot o€ Ty B OF ITFW
|7 {850 ¥ mrfaw a% ¥F & Sr |

Shr1 V C. Shukla. I~ 1t a fact that
the consulting enginecis for this fac-
toty and the purchasing agency for
this factory ai¢ the same”

Shri Manubhai Shah No they are
advising us with the differcnt tenders
that comc out, only the stipulation 15
that it has 1o be pu'chased from UK,
beciuse the major part of the loan 1s
avalable from that countty and the
consultanbs firm will advise us on all
the purchase with no agency commis-
sion but only payment of actual ex
punses

Shri V C Shukla I wanted to
know whether the consulting engi-
neers and the purchasing agents arc
the same organisation or not

Shrn Manubhai Shah That 1s what
I have stated In some items yes
when their own parent company may
offer, and they become a sort of pur-
chasing agent But in many other
326 LSD—2
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commodities, we shall have to buy
them from the open market 1n UK
for which they will advise us but no
agency commussion will be payable
excepting payment of actual expenses

Shrimatl Renu Chakravartty: In the
papers, 1t 1s said that there is another
combine coming forward in Durgapur,
between ACC and Babcock & Vilcox
etc, and they will be manufacturing
some of the turbines and generators
which are already manufactured at
Bhopal Are the two gomng to over-
lap 1n these matters?

Shr: Manubhai Shah: No, the AVB
project 1s primarily meant for the
manufacture of cement machmeiy and
boilers, and the heavy electrical pro-
Jjrct at Bhopal for turbo-alternators,
generators, transformers switch
gears and control gears

Third Five Xear Plan
+
Shri S. M. Banerjee:

Shr1 Ram Krishan-

Shr1 Rameshwar Tantia:
Shn A. K. Gopalan-

204, -{ Shr1 Tangamam:

Shri N. R. Mumisamy.
Shri Harish Chandra
Mathur:

Shn Damamn:

( Shri Bibhuti Mishra.

Will the Minister of Planning be
pleased to refer to the reply given to
Un-starred Question No 2150 on the
19th Dccember 1858 and state

(a) the further progress made 1n
regard to the formulation of the Thard
Five Year Plan so far,

(b) the procedure proposed to be
followed i1n the preparation of the
Plan, and

(c¢) the time by which the blue print
of the Third Five Year Plan will be
completed?

The Deputy Minister of Planning
(Shm 8§ N. Mishra) (a) The Planning
Comnussion 15 engaged 1n considering
questions of policy and approach relat-
ing to the Third Five Year Plan In
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additton to the working groups for
Agriculture, Irngation and Power
which were set up earlier, a steering
group conmsting of representatives of
the Planning Commussion and the
Ministries 13 examining common pro-
blems of planning relating to Industry,
Transport and Power There are also
working groups for Steel, Fuel, Indus-
trial machinery, Technical Education,
Scientific Research, Health and Educa-
tion Questions relating to the mobili-
sation of resources are also under

study

(b) Different aspects of the Third
Plan are being worked out at this
stage by the Planming Commission m
consultation with the Central Minis-
tries and State Governments In a
number of flelds State Governments
are setting up their own working
groups A meeting of the Panel of
Economusts 1s being convened early in
March Questions relating to the
Third Plan will be considered by the
National Development Council towards
the end of March

(¢) The preliminary draft outline of
the Third Five Year Plan 1s expected
to be ready by the end of 1959

Shri 8. M. Banerjee: We were told
during the last session of Parhament
that all the poltical parties would be
consulted My mformation 1s that a
committee comprising of the Members
of Lok Sabha and Rajya Sabha was
constituted May I know whether this
committee ever met, and whether the
draft was discussed, and if not, whe-
ther 1t 15 hikely to be discussed?

Shn 8. N. Mishra: This committee
has been constituted, but it has not
met so far It 1s expected that the
meetings of this committee would take
place during the current session

Shri Tangamani: In reply to a pre-
vious question 1t was stated that not
only the working groups would be set
up but they would also consider the
question of mobilising the resources
May I know whether a special com-
muttee has been set up for worling out
how to increase the resources and how
to tap the existing resources?
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BShed 8. N. Mishra:
Econormuc Division m the P

Shri Rameshwar Tantin: Is 1t a fact
that some creditor countries have
shown uneasiness on the size of the
Third Plan, and if so, what steps are
we taking to dispel their doubts?

Shri 8. N Mishra: We have abso-
lutely no information about this.
And how can there be any uneasi-
ness about a thing which has not
come into any shape?

Shri Hem Barua: May I know
whether 1t 15 a fact that the foreign
exchange part of the Third Plan 1s
going to be discussed in Washington
on the 16th of March in the Aid Con-
ference” The hon Minister has just
now said that the rough draft will
be discussed by the National Develop-
ment Council only towards the latter
part of March May I know what 1s
the position that Indian members
would take in the Aid Conference in
Washington to be held on the 16th
March, 1n relation to the foreign
exchange part of the Third Plan?

Shri 8. N. Mishra. I could not get
the question properly Does the hon
Member think that the Conference m
Washington 15 going to have any con-
nection with the Third Five Year Plan®
I am not quite clear about the import
of his question

Shri Hem Barua* It 1s in relation to
the uneasiness of India's creditor coun-
tries In addition, 1t 13 said that
India’s creditor countries are uneasy
over the prospect of the size of the
Third Plan, and the foreign exchange
part of 1t 15 gomng to be discussed in
Washington m the Aid Conference to
be held on the 16th March

Shri 8. N. Mishra: 1 do not know
wherefrom the hon Member got thus
mformation

Shri Hem Barua: It was in the papers
this morning

Mr, Speaker: It was in the news-
papers and the hon Member bases his
question on that report that the foreign
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ereditor countries are uneasy about the
size of the Third Five Year Plan, that
it runs up to Rs. 10,000 crores.

Sbhri 8. N. Mishra: We have mno
information on this question.

Mr. Speaker: The Question Hour 1s
over.

Shri Vajpayee: May I request that
Question No 221 may be taken up and
answered?

Mr. Speaker: Hon. Members are
aware that such of those questions as
are not reached here and not answered
will be prmted along with thewr
answers.

Shri 8. M, Banerjee: Ii is a very
important question. The hon Prime
Minister may very kindly agree to
answer this question You know the
Chechema Trust has caught the
mmagination of the people

Mr. Speaker: I am sorry, the Ques-
tion Hour 1s over

WRITTEN ANSWERS TO
QUESTIONS
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Automoblile Industry

'206. { panatt D N Towarys

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether performance of the
motor car and truck manufacturing
industry has been reviewed m the Light
of the cxperience and conclusions of
the Defence Ministry as embodied 1n
the statement made by the Deputy
Defence Minister on the 5th December,
1958 in Lok Sabha;

(b) what steps Government pro-
pose to take to streamline the indus-
try:
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(¢) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Federation of Cham-
bers of Commerce and Shr Tata; and

(d) if so, what consideration has
been given to the points raised
therein?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d) A state-
ment is laid on the Table of the

House. [See Appendix I, annexuie
No 660.]
shatfire el & e w awen

*Q0u. Sl WY THA AT wW W
venre Y e AT, feus @&
vaTafes g @€ w8} ¥ IO &
qT ¥ g qq Y FAT oS3

Rubber Board

{ Shri Vasudevan Nair.
*208./ Shri Nagi Reddy:
‘i‘Shﬂ Tangaman):

Will the Minisier of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1212 on the 19th December, 1858 and
state,

(a) the basis for the nomination of
workers' representative on the Rubber
Board; and

(b) the names of the members who
were representing labour in the pre-
vious term?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The labour representatives were
nominated on the basis of the verified
Membership of the Central Trade
Union orgamsations 1n the rubber
industry

(b) Sarvashri C. E. Bharathan, B. K.
Nair, K Karunakaran and Smt.
Rosamma Punnoose

Scheme of Water Supply

*209. Shrli Muhammed Elas: Wil
the Mimster of Labour and Employ-
ment be pleased to state:

(a) whether it 1s a fact that a scheme
for water supply from Maithon to the
Ranigunge Coal field areas was pre-
pared by the Government of West
Bengal and the Minwistry of Labour
and Employment in March, 19858, and

(b) if so, the steps taken to imple-
ment the scheme?

The Deputy Minister of Labour
(Shr1 Abid Ali): (a) and (b). A
scheme was proposcd by the Govern-
ment of West Bengal in March 1057
and 1t 1s being examined 1n consulta-
tion with the various departments
concerned
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Forelgn Markets for Coir and Coir
Products

*211. Shri Kodiyan. Will the Mirnus
ter of Commerce and Industry be
pleased to state

(a) what steps have been taken by
Government to inciease foreign
markets for coir and coiwr products,

(b) whether as a result of these
steps export of cowr and coir products
has incredsed, and

(c) 1if «o, to what extent?

Tbe Minister of Industry (Shn
Manubhai Shah). (a) A statement 1s
laid on th¢ Table of the House [Sie
Appendix I, anncexure No 61}

(b) and (e) In spite of serious
competition and heavy import duties
imposed by importing countries, the
exports of cour and coir products arc
just being maintained, though they
have not increased

Employees' State Insurance Scheme

JSShr1 A K Gopalan:
1\ Shr1 Warior:

Will the Minister of Labour and
Employment be pleased to state

(a) whether Employees’ State Insur-
ance Corporation Staffi Regulations
have been finalised,

(b) whether the pay-scales of the
staff had undergone any change, and

(c) 1f so, how many times changes
were effected?

The Deputy Minister of Labour (Shri
Abid Al}): (a) Not yet, but mean-
while the Corporation follows the

*212.
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Central Government rules and regula-
tions in different matters

(b) Yes
{¢) Twice
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Low Cost Automobiles

214 Shri Pangarkar. Will the
Ministcr of Commerce and Industry
be pleased to state

(4) whether Government have under

consideration a scheme for the manu-
facture of low cost auiomohbiles, and

(b) 1f so the broad features of the
scheme?

The Minister of Industry (Shri
Manubha: Shah): (a) and (b) A
statement 1s laid on the Table of the
Hou ¢ [See Appendix I annexure

No 62]
Export of Shoes to Russia

935, J Shri S. R. Damani,
 Shri D. C. Sharma

Will the Minister of Commerce and
Industry be pleased to state

(a) whether any quantity of shoes
out of the surplus production against
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the onginal order from Russia has
been disposed of, and

{b) u so, the details thereof”

The Minister of Commerce (Shri
Eanungo): (a) No, Sir There 15 a
possibihity that the Russians may pur-
chase the surplus and negotiations are
in progress

(b) Does not arise

Industrial Development of Rajasthan

*216. Shri Morarka. Will the Minister
of Commerce and Industry be pleased
to state*

(a) the total amount spent by the
Cerréral Govermment o e coaasierar
development of Rajasthan during the
First and Second Five Year Plan
period separately,

(b) the amount lhikely to be spent
during the rest of the Second Five
Year Plan period, and

{c) the main projects which are
likely to be undertaken by Govern-
ment during the remaining period?

The Mimster of Industry (Shri
Manubhai Shah). (a) to (c) A state-
ment giving the available information
15 laid on the Table of the House
[(See Appendix I, anncxure No 63 |

Allotment of Cultivable Lands for
Displaced Persons m Tripura

*217. Shrr Bangshi Thakur Will the
Minister of Rehabilitation and Munority
Affairs be pleased to state

(a) whether a large number of dis-
placed persons m Tripura have not
yet been allotted cultivable land, and

(b) if so, the reasons therefor?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar) (a) and (b)
All schemes for the acquisition of land
for the rehabilitation of displaced
persons 1n Tripura have been disposed
of No scneme 1s pending in this
Ministry at the moment If informa-
tion 1s required about any particular
scheme, efforts will be made to collect
it

FEBRUARY 18, 1950
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Indians in Shanghai

[ Shri D. C Sharma:
*218. { Shri Ajit Singh Sarhadi:
Shri Anirudh Sinha:

Will the Prime Minister be pleased
to refer to the reply given to Unstarred
Question No 1064 on the 8th Decem-
ber, 1958, and state

(a) whether any progress has since
been made with regard to the realisa-
tion of amounts due to the Indian
natjonals who were in the employment
of the Shanghai Municipal Police and
other authoriies m Chuna, and

(b) 1f so, what”

The Parliamentary Secretary to the
Mirgster of External Affairs (Shri
Sadath Ali Khan)* (a) and (b) No
Sir There has been no further pro-
gregs 1n the case since my last reply
given on the 8th of December, 1858
though our Embassy at Peking 1s
stil] pursuing the case

Industrial Relations

*219 Shrimati Ila Palchoudhuri.
Will the Minusier of Labour and Em-
Ployment be pleased to state

(a) whether 1t 15 a fact that the
Government of India have invited Prof
J Illenry Richardson, Professor of
Industrial Relations, Leeds University
to make a thorough investigation and
study in relation to the question of
Joint consultation between Industrial
management and employees and indus-
trial relations in this country,

(b) whether Mr Richardson has
accepted the offer, and

(c) 1f so, when he 1s likely to arrive
in India and commence his work?

The Deputy Minmister of Labour
(Shri Abid All): (a) and (b) Yes

(¢) He has already arrived m India
on the 16th November, 1958 and has
commenced his work
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Subsidised Indwsirial Housing Scheme

*220. Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be plemsed to state-

(a) whether the Housing Ministers'
Conference in October, 1958 expressed
disappointment at the poor response
from employers under the subsidised
Industrial Housing Scheme, and

(b) whether Government intends to
hold an enquiry to find out the causes
of this attitude of the employers and
make 1t obligatory on the employers
to construct houses for the workers?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes
However, while expressing regret at
the poor response from the employers
to the Scheme, the Housing Minsters’
Conference, expressed the hope that,
the employers would be persuaded to
build more houses for their workers by
taking advantage of the liberal finan-
cial and other terms recently
announced The Conference also
recommended that the results achieved
should be watched for a year and the
matter of enforcing compulsion should
come up for review at the next annual
Confercnce of the Housing Ministers

(b) Not at thus stage, 1n view of the
reply given at (a) above

Chechema Memorial Trust

" Shrl Panigrahi:

Shri Vajpayee*

Shri Parulekar:

Shri U. C. Patnaik:
Shri Aurobindo Ghosal:
*221 { Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Bibhuti Misra:
Shri §. M Banerjee:
Shri Tangamani:

| Shri Subiman Ghose:

Will the Prime Minister be pleased
to state:

(a) whether the Prime Minister 1s
aware of the fact that a Private Limit-
ed concern has made over Rs 75,000
to the Chechema Memor:ial Trust,

(b) whether any special assustant of
the Prime Minister’s Becretarat is
assoclated with this Trust,

(c) whether the Prime Minster has
made any enquiry into the nature and
amount of donations to thus Trust; and

(d) 1f so, with what result?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) So far as the Prime Mims-
ter 1s aware, no such sum was pad
by a private concern to the Trust It
has been stated by Rajkumarz Amnt
Kaur 1n a letter which has been pub-
lished, that the house property in
question was donated to the Trust by
one of her friends The expenditure
involved in transferring the house pro-
perty amounted to approximately
Rs 75,000 This was paid out of the
Trust funds

(b) Yes, Shr1 Matha: was one of the
three Trustees of the Trust

(e) and (d) The Prime Minister has
been informed that the total amount
mn the Trust, mcluding the amount
spent on acquiring the house property,
13 Rs 10,73,683 31 nP Of this sum, a
sum of a little over rupees six lakhs
had been placed at the disposal of
Rajkumar: Amrit Kaur by some of her
personal friends before the Trust was
formed The rest of the money was
later given to the Trust The Prime
Minister has seen a copy of the Deed
of Trust He 1s not aware of the
individual donations to the Trust

Export of Bicycles

oppp [ Shrl Ajit Singh Sarhadi:
"7 Shri Subbiah Ambalam:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that a scheme
to promote exports of bicycles has
been formulated by the All India
Cycle Manufacturers Association,

(b) 1f so, the details of the same;
and
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(c) whether they have agreed to
evolve competitive and cheaper prices
for export of bicycles?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir; the Cycle
Msanufacturers Association of India
(not the All India Cycle Manufacturers
Association) are, however, known to
be considering proposals for increasing
exports of bicycles.

(b) and (c). Do not arise

Small Scale Industries

*223. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how far the machinery and
material purchased locally and import-
ed for the Small Industries Service
Institute, Northern Region have been
utilised; and

(b) the centres which have been
started and their location?

The Minister of Industry (Shrl
Manubhai Shah): (a) and (b). A
statement 1s laid on the Table of the
House [See Appendix I, annexure
No. 64.]

Production of Sulphur

*224, Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that Government propose to
invite a Norwegian Team to prepare
a project report for the production
of sulphur from the pyrite deposits
at Amjhor in the district of Shahabad,
Bihar?

The Minister of Industry (Shri
Manubhai Shah): We are arranging
to send samples of Amjhor pyrites
to Norway. After the analysis and
examination of this for suitability
for sulphur and sulphuric acidd manu-
facture is made by the Norwegian
firm, Government propose to nvite
Norwegian experts for a more com-
prehensive study.
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Purchase of Jute

(Shri Tridib Kumar
Chaudhuri:
*226 { Shri Rajendra Singh:
Shrimati Renu
[ Chakravartty:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether 1t 1s a fact that the
State Trading Corporation has decided
to buy jute as a measure of price
supporl m Bihar, Orissa, Assam and
four northern districts of West Bengal;

(b) if so, on what basis and on
whose recommendation this decision
was taken by the State Trading Cor-
poration;

(c) what 1s the price level on the
basis of which such purchases will be
made; and

(d) whether the State Trading Cor-
poration will make these purchases
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directly through its own agencies or
whether it will entrust the same to
other bodies or individuals acting as
its agents?

The Minister of Commerce (Shrl
Kanungo): (a) Yes, Sir.

(b) The Government of India.

(e) It will not be in the business
interest of the corporation of the
sellers to disclose this information.

(d) Through cooperative societies of
jute growers.

Trade Restrictions imposed by Tibetan
Authorities

*228. Shri J. B. S. Bist: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any restrictions have
been placed by the Tibetan authorities
on the export to India of salt, wool
and borax;

(b) 1if so, what impact it had on the
economy of the Bhotyas whose liveli-
hood depends on trade with Tibet;
and

(c) whether Government propose to
have some kind of trade agreement to
regulate Indo-Tibetan trade?

The Minister of Commerce (Shri
Kanungo): (a) Complaints from
traders have been received but the
Government i1s not aware of any
formal restrictions.

(b) Docs not arise.

(¢) Indo-Tibetan trade is regulated
by the trade agreement signed between
India and China on the 14th October,
1954. The trade agreement has
expired on 31st December, 1958, and
negotiations are in' progress for its
extension. Simultaneously talks are
also being held for a fresh trade agree-
ment with China.

Film on Harijans

#229, Shri Sonavane: Will the Minis-
ter of Information and Broadcasting
be pleased to refer to the reply given

to Starred Question No. 364 on the
29th November, 1958 and state:

(a) when the shooting of the film on
the removal of wuntouchability will
begin and when the film would be
completed; and

(b) what would be the total cost of
production of the film?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
draft of an agreement has been pre-
pared and is expected to be finalised
shortly; after the agreement is con-
cluded production will commence.
The film will take about a year to
complete.

(b) The cost of production of the
film is estimated to be Rs. 2 lakhs,

Calcutta Corporation

*230. Shri Halder: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the sum due to the Calcutta
Corporation from the Central Govern-
ment on account of services rendered
to Central establishments in that city
as on 31st December, 1958; and

(b) whether any request has been
received from the Calcutta Corporation
to settle the outstanding dues?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K,
Chanda): (a) The information is being
collected and will be laid on the
Table of the House.

(b) Yes.

Manufacture of Fertilizers

Shri Kamal Singh:
Qazi Matin:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that in some Western countries ferti-
lizers are cconomically produced as a
small and medium seale industry; and

(b) if so, whether Government con-

template starting small units for the
manufacture of fertilizers?

*231.
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The Minister of Indusiry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir Even m our country phosphatic,
potassic and bone meal fertilizers are
made on a small and medium scale
For mitrogenous fertihzers, however,
1t 18 under study whether small scale
plants could be economucal In some
of the foreign countries, there have
been small and medium sized plants
for mitrogenous fertihizers also We
are expecting such schemes to be
received from some of the European
countries We are also getting the
wnnese experument studied After
theze studies are wmade, Government
would try to encourage small and
medium plants mn  nitrogenous ferti-
lizers also

Forest Industries 1n Beas Basin

{Shri Aurobindo Ghosal:
*232, { Shrl § C. Samanta:
Shr Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether any decision has been
taken to set up forest mdustiies in the
Beas basin, and

(b) 1f so, what are these industries
and when these are lhikely to be .et
up?

The Mimster of Industry (Shn
Manubhai Shah): (a) and (b) Tke
question of setting up Forest Industries
in the Beas Basin 1s under examna-
tion

Khadi and Handloom Cleth

*233, Shri Bibhuti Mishra Will the
Minister of Commerce and Industry be
pleased to lay a statement showing

{a) the Central rebate so far given
to various States in 1957 and 1958 for
Khadi cloth and handloom cloth,

(b) to what extent the rebate has
encouraged Khad: and handloom cloth
production, and

(e¢) whether Government propose to
continue the grant of rcbate?

The Minister of Indusiry (Shn
Manubhai Shah): (a) A statement 15
laid on the Table of the Lok Sabha
{See Appendix I, annexure No 65]

(b) The production has been steadily
increasing, every yeasr, as will appear
from the statement (Statement No II)
placed on the Table of the Sabha The
exact extent to which production has
increased on account of the rebates
alone can however, be assessed

(c) ¥Yes, Sir, for the present

Soda Ash

*234. Shri Oza: Will the Minister of
Commerce and Industry be pleased to
state

(a) whether Government are aware
of the difficulties experenced by
indigenous industries and other con-
sumers 1n getting adeguate supply of
Soda Ash at reasonable prices,

(b) 1f so, what steps have been
taken in the matter, and

(c) whether Government contem-
platc imposing control over the distri-
bution of Soda Ash®

The Mimster of Industry (Shri
Mannbha: Shah): (a) Yes, Sir

(b) Steps have been taken to immport
laxger quantities of Soda Ash and also
to increase the indigenous production
bv lwensing additional capacity for
cxpansion of existing units and 1nstal-
lation of new umts

{c) No, Sir

Wage Committee for Working
Journalists
Shn Rajendra Singh:
[Shrl N. Keshava:

Shr Ram Krishan:
Shn Rameshwar Tanba:
Shn 8. M. Banerjee.
Shri Tangamanl:

Shn A. K Gopalan:
*235 { Shri Vajpayee:

Shri Sadhan Gupta:

Shri Bhakt Darshan:
Shri D C Sharma-
Shri Nagi Reddy:

Shri Vasudevan Nalr:
Shri Halder:

|_Shri Shree Narayan Das:

Will the Mimister of Labour and
Employment be pleased to refer to the
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reply given to Starred Question No. §
on the 17th November, 1858 and state:

(a) whether the Special Commiitee
set up for making recommendations te
the Central Government in regard te
the rates of wages to be fixed for
working journalists has since submut.
ted its report;

(b) whether Government have taker
any decision thereon; and

(e) 1if so, the main points of decisior
taken?

The Deputy Minister of Labour
(Shri Abid AH): (a) No

(b) and (c¢) Do not arise

Shortage of Technical Personnel in the
Country

( Shri Subodh Mansda:
*236. { Shri S. C. Samanta:
Shri R. C Majhi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether 1t 1s a fact that a meet
ing was held 1n September, 1958, 1
New Delhi to review the situation ars
ing out of the shortage of technical
personnel 1n  the country with the
representatives of the State Govern
ments and the Centre,

(b) if so, the steps taken by Govern-
ment to meet the shoitage of the
technical personnel during the Second
Five Year Plan,

(¢) the total shortage of these per.
sonnel for the Second Five Year Plan,
and

(d) the names of the States in which
the shortage 1s most acute”

The Deputy Minister of Labout
(Shri Abid All): (a) No, the meeting
m September, 1958 was one of the
periodical meetings held for consider-
ing matters relating to the programme
for the traiming of craftsmen

(b) Does not arise

(c) and (d) The exact shortage ot
technical personnel has not been
ascertained.
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Wet Mica Grinding Plant

J Shri Vidya Charan Shukla:
¢287. ° shri Ram Krisha:

Will the Minister of Commerce and
Industry be pleased Lo state:

(a) whether a scheme for <etting up
a wet mica grinding plant has been
received from the Government of
Rajasthan; and

(b) 1if so, the action taken thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) Government of India’s approval
of the scheme has been cnnveyed to
Rajasthan Government

Social Security Scheme for Industrial
Worker=

( Shri Ram Krishan:

Shri Rajendra Singh:
Shri N. Késhava:

Shri Rameshwar Tantia:
*238. { shri T B. Vittal Rao-
Shri Tangamani:

Shri Sarju Pandey:
Shri D. C. Sharma:

_ Qazi Matin:

Will the Minister of Labour ana
Employment be pleased to refer to the
ceply given to Starred Question
No 659 on the 8th December, 1958 anu
state:

(a) whether Government have sinee
received the report of the study group
appointed to formulate a comprehen-
sive Social Sccurity Scheme for indus-
trial workers;

(b) 1f so, the main recommendations;
and

(c¢) whether Government  have
2xamined the same’

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Copies of the Report have been
supplied to the Parhament lubrary

(e) The Report 1s under examina-
tion
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Messrs Dhanraj Mills (Private) Ltd.

*229 Shri Rameshwar Tantia:
{ Shri 5. M Banerjee

Will the Minister of Commerce and
Industry be pleased to state

(a) whether Government have insti-
tuted an engury snto the affairs of
Messrs Dhanraj Mills (Private) Lid,
Bombay,

(b) if so, what was the reason of
such an enquiry, and

(c) whether the enquiry has been
completed, 1f so, what arc 1ts findings?

The Minister of Commerce (Shri
EKanungo) (a) Yes, Sir

(b) The mill closed their spinning
and weaving departmcnts on 23rd June,
1958 An oidur under clause 32(1) of
the Cotton Textilcs Control Order was
wsued on 17th July, 1958 prohibiting
the management from dismanthing any
machinery In order to assess the
technical state of the machinery, a
technical survey was conducted In
August 1958 On considering the
results of this survey Government
decided that an  investigation was
necessary under Section 15 of tihe
Industries (D & R) Act and accord-
ingly set up a committee on 2Tth
December, 1958

(¢) The investigation 1s still in pro-
gress

Nepa Newsprint

240 J Shri Harish Chandra Mathur:
" 7\ Shri Rameshwar Tantia

Will the Minister of Commeree and
Industry be pleased to state

(a) whether all newspapers have to
purchase their requirements from the
Nepa Newsprint,

(b) what part of their total require-
ment 1s to be purchased from Nepa,

(¢) how the quality and price of
Nepa compare with the imported mate-
rial from various countries, and

862

(d) whether any steps are being
taken to bring down the prices of ths
Nepa Newsprint?

The Minister of Industry (Shr
Manubhal Shah): (a) to (d) A state
ment 18 laid on the Table of the House

STATEMENT

a) to (d) There 15 no compulsion
2n hewspapers to purchase Nepa news
print Nepa newsprint 1s supplied to
newspapers at their own request and
on the authorisations 1ssued by the
Registrar of Newspapers in India to
make up as far as possible the 15 per
cent cut i newsprint import which
*he newspapers agreed to m 1857

‘The price and quality of Nepa news
print do not at pi1esent compare favour
ably with the imported newsprint
Steps are being taken to improve the
quality by using a better technique n
the bleaching process and bring down
the prices by raising the quantity of
production to 100 tons a day after pro.

1ding adequate power facilities

Frices of Juts

f Shri Tridib Kumar
Chaudhuri
o241 J Shr Rameshwar Tantia
Dr. Ram Subhag Singh !
Shr1 Bibhuti Mishra
Shri Subiman Ghose

Will the Minister of Commerce and
Industry be plcased to state

(a) whether it 1s a fact that Gov-
ernment has authorised the State
Governments of Bihar, Onssa and
Assam to buy jute at the current prices
from the open markets in their States

(b) whether Government will lay
oo the Table a statement showing the
price levels for the main varieties of
jute in these three States when State
purchases in accordance with the said
authorisation started and state if they
have decided to regard these price
levels as floor prices and economte for
th®e producer,

{c) whether 1t 13 a fact that Gov-
ernment has informeq these States that
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it will bear all the losses incurred by
them in buying up jute stocks from
the open market; and

(d) what are the reasons for exclud-
ing West Bengal from this arrange-
ment?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir; the State
Trading Corporation, however, are
purchasing raw jute through the co-
operative societies in Assam, Bihar,
Orissa, West Bengal, U.P. and Tripura.

(b) A statement has been laid on
the Table of the House. It is hoped
that purchases by the State Trading
Corporation and mills will help to firm
up these prices. [See Appendix 1,
Annexure No. 59.]

(c) The State Governments will
suffer no losses in these purchase
transactions.

(d) Does not arise.

Insulin Factory

*244. Shri Ajit Singh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the proposal to estab-
lish an Insulin factory with foreign
collaboration has since been finalised;
and

(b) if o, the progress made in sect-
ting up the factory?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Manu-
facture of insulin is on= of the items
included in the unit for the manufac-
ture of glandular products to be set up
with Soviet collaboration. These pro-
posals arc under consideration of
Government.

Praga Tools Corporation

( Shri Nagi Reddy:
“245. -{ Shri D. V. Rao:
| Shrl Halder:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India have taken over the management
of Praga Tools Corporation;
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(b) if so, on what conditions;

(¢) whether any scheme has been
finalised for the expansion and deve-
lopment of Praga Tools Corporation;
and

(d) if so, the details thereof and the
estimated expenditure involved?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the House.

STATEMENT

(a) and (b). The present capital
structure of the Praga Tools Corpora-
tion is as follows:—

Andhra Government 47-57 lakhs
Public Shareholders 1835 lakhs

It is proposed to invest Rs. 70 lakhs on
behalf of the Central Government in
this Corporation. Thesc proposals
have been agreed to by the present
shareholders. The legal details and
the formalities in connection with the
investment by the Government of
India are being processed and have
net yet been finalised. When Govern-
ment have invested this sum, Govern-
ment would be the majority share-
holders in this Corporation.

(¢) and (d). Various schemes for the
expansion and devclopment of the
Praga Tools Corporation are under
examination. But, no final decisions
have yet been taken. However, seve-
ral improvements in its working have
been already done leading to substan-
tial increase in production.

Stoppage of Cash Compensation to
Displaced Persons

JShrl Vajpayee:
*246. 5 shri D. C. Sharma:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether Government have
decided to stop paying cush compensa-
tion to displaced persons against
claims;
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(b) it so, the reasons leading to this
decision; and

(c) the number of claimants Likely
to be affected thereby?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) to (c)
A statement 1s laid on the Table of
the Lok Sabha

STATEMENT

The compensation scheme envisages
the payment of compensation mainly
by the transfer of properties How-
ever, keeping 1n view the vulnerable
condition of certain categories of
claimants 1t was decided to pay cash
subject to a maximum of Rs 8,000 to
about 19 categories Applications
were invited from these categories
from 1853 onwards and the last date
for their receipt was extended from
time to time Ultimately entertain-
ment of fresh applications was stop-
ped with effect from 31st January,
1857 as sufficient time had alicady been
given to claimants to apply for prio-
rity The number of claimants who
were admitied to priority for cash pay-
ment was about 67,000 This was in
addition to small claimants numbering
sbout 166 lakhs whose claims have
been verified for Rs 10,000 or under
and to whom also compensation 15 still
being paid in cash Cash 1s also being
paid to certain hard cases of claimants
suffering from TB, cancer, mental
diseases and disability Up to 31st
January, 1858 Rs 51 5 crores have been
pard 1in cash It 1s not possible to
give the number of persons who may
have been affected by this decision

Children’s Films

*247 Shri S. M. Banerjee: Will the
Minister of Information and Broad-
casting be pleased to state

(a) what positive steps are being
taken to have good films for the
children, and

(b) whether any Committee 1s likely
to be set up to chalk out a scheme?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
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(b). Government has entrusted the
work of the production of films for
children to a registered society called
the Children's Film Society. This was
set up m May 1955 The Bociety
receives an annual grant from Govern-
ment for the production of children’s
films It 1s composed of eminent men
and women most of whom are interest-
ed 1n this question and some of whom
are specially associated with child-
ren's education, psychology and pro-
duction of fillms

The work of the Society 1s mention-
ed in detaill 1n the Report of the
Ministry last year and will also be
given 1n this year's Report The
Society also publishes its annual report

Besides the work of the Society,
Government 15 giving the Prime
Minister's Gold Medal for the best
children's film with a cash award
totalling Rs 25,000 and Rs 12,500 for
the second film

The Films Division 1s proposing to
produce cartoon films for childien and
has produced a few documentaries for
children

Manufacture of Agricultural
Machinery

Shri Rajendra Singh:
*248 J Shrimati Ila Palchoudhuri:
Shri Waror.

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that a Joint
Indo-Japanese venture 1s contemplat-
ed with a vrew to manufacture agri-
cultural machinery,

(b) 1if so, the broad features of this
venture, and

(c) the location of this project, its
total outlay and India's share m 1t”

The Minister of Industry (Shri
Manubhai Shah): (a) Government
have no knowledge of any such
venture

(b) and (c) Do not arise
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Antomoblle Industry

249 Shri Ram Krishan:
* | Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 1223 on the lst September, 1958
and state

(a) how much of the target lad
down for the automobile industry m
the Second Five Year Plan has been
achieved by the end of December,
1958, and

(b) what further steps are contem-
plated for attaiming self-sufficiency in
regard to the automobile industry?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) A
statement 1s laid on the Table of the
House [See Appendix I, annexure
No 86]

‘Ad Hoc' Committee on Sub-soil Water
Level in Delhi

( Shri Rameshwar Tantia:
| Shri D. C. Sharma:
*250. { Shri Muhammed Elias:
Shri Ram Krishan:
Shri Naval Prabhakar:

‘Will the Minister of Works, Housing
and Supply be pleased to state.

(a) whether the ‘Ad Hoc' Commuttee
on sub-soil water level in Delhi has
submitted 1ts final report,

(b) 1if s0, what are their recommen-
dations, and

(e) what action has been taken on
them?

The Minister of Works, Housing and
Supply (Shri K C. Reddy): (a) The
draft of thr final report 15 awaiting
the formal approval of the Committec
We have received information from
the Chairman of the Commuttee that
the report will be submutted during
this month

(b) and (c) Do not arise However,
a statement giving the recommenda-
tions of the Commuttee 1n 1ts Interim
Report and action taken on them 1s
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placed on the Table of the Lok Sabha
[See Appendix I, annexure No. 67.]

Japanese Investment

*251. Shri Tridib Eumar Chaudhuri:
Will the Minister of Commerce and
Industry be pleased to state

(a) whether the four-member
Japanese Industrial and Technical Co-
operation Mission which has been tour-
ing India this year has held any dis-
cussion with Government about the
possibility of Japanese investment m
Indian 1ndustries and that of under-
taking joint ventures along with
Indian 1ndustralists 1n medium and
small scale industries,

(b) whether they have submitted
any formal proposals to Government
m this regard, and

(c) whether this Mission was
officially sponsoied by the Government
of Japan®

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢) No, Sir

U.N. Map

Shn Vidya Charan Shukla:
Shri Ram Krishan:
Shri D. C Sharma:
Shri Bibhuti Mishra:
Shr1 Assar:
lShﬂ Mohan Swarup:

*252.

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 226 on the 25th Novem-
ber, 1958 1n regard to the wrong deli-
neation of Kashmur's position on UN
map and state what further action has
been taken 1n the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): On nstructions
from the Government, our Permanent
Representative to the United Nations
in New York sent another letter to
the UN BSecretariat on 17th December,
1958 The replv of the UN has not
yet been received
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Slum Clearance in Punjad

£ Shri Ram Krishan
239 Shrl D. C. Sharma
' Shri Ajit Singh Sarhadi:
Shri Daljit Singh:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the number of slum clearance
schemes sanctioned for Punjab during
the Second Five Year Plan,

(b) the progress made under the
schemes;

(c) the amount allocated by Centre
to Punjab for this purpose 1n 1958-59
and for the Second Five Year Plan
period, and

(d) the amount spent out of the
above allocations so far separately?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) No slum clearance project from
the Punjab was received by the Gov-
ernment of India up to September,
1958 In accordance with the reviscd
procedure, since prescribed, the State
Government can now themselves sanc-
tion such projects, provided these con-
form to the prowisions of the Slum
Clearance Scheme The Punjab Gov-
ernment has not sanctioned any project
up to 19th January, 1959

(c) A sum of Rs 2 80 lakhs (includ-
ing Rs 070 lakhs as the State’s share
of matching =ubsidy) has been allocat-
ed for Slum Cleaiance in the Punjab
during 1958-59 The total allocation to
the State during the 2nd Plan period
under this Scheme 15 Rs 28 lakhs,
including Rs 7 lakhs as the State’s
share of matching subsidv

(d) No disbursement has been made
to the State Government during the
last two years A budget provision of
Rs 2:10 lakhs, being the Central
share, exists for the current vear

Khadi Co-operative Societles in

Punjab
Shri Ram Krishan:
* 7\ Shri D, C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state.

(a) the number of Khadi-Co-opera-
tive Societies with their location
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workmng at present in Punjab; and

(b) the nature of assistance given to
such societies by the Central Govern-
ment 1n 1958-59 so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) There 1s only one Khad: Co-opera-
tive Socicty mn Punjab, vz, Khadi
Wool Weavers' Co-operative Society,
Ltd, Pampat, District Karnal

(b) Attention 1s invited to my reply
to part (b) of Unstarred Question
No 2440 by Shri M V Krshna Rao
on 22nd September, 1958 in which the
required information has  been
furnished

Cement Factories

231. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state how many of the
licensed Cement Factories have been
started so far and the location thereof?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
A statement 1s placed an the Table
showing—

(1) the new units already estab-
lished, and

(1) the schemes of cxpansion to
existing factorles, as complet-
ed [Sce Appendix 1, annex-
ure No 68]

Import Restrictions

232. Shri Ram Krishan: Wiil the
Minister of Commerce and Industry
be pleased to statc

(a) the names of the commoditics
on which impoit restiictions have been
imposed partly or wholly since Ist
Oclober, 1858, and

(b) the amount of foreign exchange
saved thereby?

The Minmister of Commerce and
:ndusiry (Shri Lal Bahadur Shastri):
(a) A statement <howing the hst of
commodities 1 respect of which
quotas for Established Importers have
been reduced or banned during Octo-
ber 1958—March, 1959, 1s placed on
the Table ([See Appendix I, annexure
No 69]



871 Written Answers MAGHA 24, 1880 (SAKA)

(b) It is not possible, at present, to
state the exact amount of saving, but
the amount of foreign exchange likely
to be saved as a result of quotas for
Established Importers having been
reduced or banned during October,
1858—March, 1959 may be of the order
of Rs. 4 crores.

Exports to Germany

233. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the value of India's exports to
West Germany during 1958; and

(b) the value of Indiwa's imports
from West Germany during 18587

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
(a) and (b). The valuc of India's ex-
ports including re-exports to and
imports from West Germany during
the period January—November, 19858,
for which latest statistics are avail-
able, is given below:—

Rs. in lakhs.
Exports including
Te-eXports 1344-8
Imports f280-9

Banning of Indian Films Abroad

234. Shri Pangarkar: Will the Prime
Minister be pleased to slate:

(a) the number and names of Indian
films which have been banned 1n other
countries during the year 1958; and

(b) the names of such countries
where these films have been banned?

The Prime Minister and Minister o
External Affairs (Shri Jawaharla:
Nehru): (a) and (b). We have no
reliable information in Delhi. We
have, however, asked all our Missions
to carry out full scrutiny and let us
have the results as soon a5 possible,
These will be made available to the
House.

326 LS.D.—3
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Import of Skimmed Milk Powder

235. Shri D. C. Sharma: Will the
Minister of Commerce and Induury
be pleased to state:

(a) what is the total quantity of
skimmed milk powder imported by the
State Trading Corporation of India
(Private) Ltd. during 1958-59 so far;

(b) the total amount of Foreign Ex-
change involved;

(c) whether further consignments
are being imported; and

(d) the agency through which the
milk is distributed in the States?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) 6,804.5 metric tons

(b) Rs. 4,81,08571 (Rs. 4,75,133.33 as
freight on 50 per cent. of the above
quantity plus Rs 5.952.38 as bank
charges).

(e¢) Yes, Sir

(d) Parties nominated by the State
Governments

Export of Films

237. Shri D. C. Sharma: Will the
Mimister of Commerce and Industry
be pleased to state:

ta) the number of films exported to
Europ.an countries during 1958,
couniry-wise; and

(b) how their exports compare witl:
the figures of 1957°

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastrl):
(a) and (b). A statement is placed on
the Table. [See Appendix I, annexure
No 701

Embassy Bullding in Eire

238, Shri D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstaired Question
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No 1987 on the 12th September, 1858
and state.

(a) whether the furmishing aof
Embassy Bwlding in Fire has mnce
been completed, and

(b) the total amount spent on it?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Furnishung of the Embas
gy Building 15 not fully complete
Reception and dining rooms still re-
mam unfurmished

(b) The total amount spent so far
18 £2,508-8-11

Price of Zinc

239, Shri E. Madhusudan Rao. Will
the Minister of Commerce and Indus-
try be pleased to state

(a) what was the price of Zinc per
ewt just before Government control-
led 1ts distribution,

(b) whether there 1s any abnormal
increase 1n its price now, and

(c) if so, the reasons therefor?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl)
(a) The price and distribution of 1m-
ported zmc are not under control

(b) Yes, Sir

(c) This 15 due partly to the cor-
responding rise in the price of zc
1n the international market and partly
due to the temporary shortage of the
metal in the local market on account
of non-arrival of the imported metal
The Government have taken steps to
provide  Actual User Licences to
scheduled industries to enable them
to get their requirements The Gov-
ernment are also :mporting metal for
small scale industries separately and
a public notice has been issued to
small scale units to register themselves
with State Directors of Industries and
gend in their applications They will
be allotted metal shortly It 1s hoped
that these measures will have the
desired effect on the market

Export of Tobaocco

241. Shri A. K. Gopalan: Will the
Miruster of Commerce and Industry
be pleased to state-

(8) the quantity of Virginia Tobacco
and country tobacco exported from
our country in the years 1054, 1855,
1956 and 1937, and

(b) the countries to whom these
have been exported?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri)-
(a) and (b) Two statements showing
couniry-wise exporis of unmanufac-
tured tobacco during 1964 to 1956
and the varieties of unmanufactured
tobacco exported during 1857 are
placed on the Table [See Appendix
I, annexure No 71] Exports of un-
manufactured tobacco were not re-
corded grade-wise and variety-wise
until December, 1856

Cigarette Manufacturing Faclories

242 Shri A K Gopalan® Will the
Minister of Commerce and Industry
be pleased to state

(a) the number of cigarette manu-
facturing factories m India and their
names,

(b) the owners of these factories,
and

(c) their manufacturing capacity®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl)
(a) and (b) A statement 1s placed on
the Table [See Appendix I annexure
No 72]

(¢) The total installed capacmty of
all the umts included in the state-
ment 1s 31878 million pieces per an
num

Investigation Committee om the Col-
lection and Utilisation of Bones

243 Shri 8§ C Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Btarred Question No
874 on 11th December, 1988, and state

(a) whether the report of the
Investigation Comrmuttee on the col-
lection and utisation of bones has
since been examined;

(b) what are the main recommenda-
tions,

(c) whether there are any private
firms which crush bones and utilise
them for fertiliser purposes, and

(d) whether there are any such
cooperatives which are recewving
grants or subsidies for the purpose?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur BShastri).
(a) The Report 1s still under examina
tion

(b) A statement is placed on the

Table [See Appendix I, annexure
No 73]
(c) Yes, Sir

(d) Some parties are receiving sub
sidy at the rate of 25 per cent undel
the GMF Rules for the distribution
of bone meal

Housing Schemes in Delln

244. Shr:1 Radha Raman Will the
Minister of Works, Housing and Sup
ply be pleased to state

(a) whether 1t 1s a fact that Dellm
Administration did not draw its an-
nual allocation of amounts which the
Government of India had allocated
under different schemes for Subsidized
Industrial Housing, Low Income Grouo
Housing, Slum Clearance and Village
Housing Project for Delhs,

(b) if so, what are the details of
those allocations during full Second
Five Year Plan period, year wise and
the difference in amounts allocated
and drawn, and

(c) the reasons for the difference
and the steps being taken to achieve
the Second Fuve Year Plan target?

The Minister of Werks, Housing and
Supply (Shri K. C, Reddy)’ (a) Th~
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Delhi Administration did not araw
in full its annual allocations during
the first two years of the Second Plan
period for the various Housing
Schemes.

(b) and (¢) A statement showing
the required mnformation 1s placed on
the Table [See Appendix I, annexure
No 74] The Delhi Administration’s
attention has been invited to the need
for quickeming the tempo of progress
of works under the several Housing
Schemes

Shifting of Central Government Offices
to Simla

245 Shri Ram Krishan Will  the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No 415
on the 25th November, 1958 and state

(a) whether any decision regarding
shifting of Central Government Offices
to Simla has since been taken,

(b) 1f so, the nature of the detision
taken and

(c) the names of the Offices to be
hifted?

The Minister of Works, Housing and
supply (Shri K. C Reddy): (a) No
No surplus accommodation has been
made available at Simla, so far by the
concerned State Government with
whom we have taken up the matter

(b) and (¢) Do not arise

Cement Production

246 Shri Ram Krishan. Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 346 on the
20th November, 1958 and state the
quantity of cement produced upto the
end of December, 1958 as against the
target laid therefor in the Second
Five Year Plan”

The Mimwster of Commerce and
Industry (S8hri La] Bahadur Shastri):
The production of cement since 1956
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and the installed capacity of the in-
dustry are indicated below:—

Instailed Actual

Year capacity produc-
ton (in

million

tons)

1956 57 49
1957 66 56
1958 7 05 6-06

The total installed capacity is likely
to go up to 10 million tons by 1960-
81, when the total production per year
is expected to be of the order of 9
million tons

Code of Discipline in Industry

247 {Bhrl Eam Krishan:
'\ Pandit D. N, Tiwary:

Will the Mimister of Labour anu
Employment be pleased to state the
nature of sanctions to be imposed bv
the Central organisations of employer
and workers for enforcing the Cod
of Disciphine in Industry?

The Deputy Minister of Labour
(Shri Abid All): The Sanctions are -

(1) To ask the umit to explain
the infringement of the Code,

(n) To give notice to the umt
to set right the nfringement
within a specified period,

(m) To warn and in case, of a

more serious infringement to cen
sure the unit concerned,

(1v) To mpose on the umt any
other penalty open to the o1-
ganisation; and

(v) To dis-affillate the unit
from its membership in case of
persistent violation of the Code

Honorarium for Writers to ‘Ajkal’
Magazine
248 Shri Rameshwar Tantia: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
honorarium paid to the wnters to
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‘Ajkal’ a Hindi magazine, has been
reduced; and

(b) whether thus has been done for
this magazine only or for other Gov
ernment Enghsh publications also?

The Minisier of Information and
Broadeasting (Dr. Keskar): (a) and
{b) There has been no recent revision
of rates of payment for articles con-
tributed to the “Ajkal” (Hindi) but
certain reduced rates were prescribed
in November, 1857. These have been
sanctioned for “Ajkal” (Hindi) and
“March of India” (Enghish) but the
same rates were meant to apply to
cther journals also. The office order-
are being suitably revised to make
this effective

Death of Bhri Kailash Rao in U. K.

249. Shri H. N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) whether any inguirles have
Y en made about the circumstances of
the death in London on or about 1st
January, 1959, of Shrn1 Kailash Rao who
1~ alleged to have been accidentally
truck by a heavy metal contraption
torn away by gale from a hotel build
ing, and

th) what steps in the matter have
bieen taken by our High Commission in
UK?

The Prime Minister and Minister of
External Affairs (S8hrl Jawaharla'
Nehru: (a) Yes It 1s understood
from our High Commuission in London
that Shri1 Kailash Reo was struck out
side Cumberland Hotel by a heawv:
object, which was part of exterior
Christmas decorations, falling on him
»n the night of the 31st December
1858 He was taken to St. Mary's
Hospital where he died after an opera-
tion on the 1st January, 1859. Anr
inquest was held on the 6th January,
1959 but the result thereof 1s  not
vet available

(b) Our High Commission took
active interest :n the matter Their
representative attended the inquest
and all necessary assistance was given
to the cousin of the deceased in the



B79 Written Answers MAGHA 24, 1880 (SAKA) Written Answers s¥0

matter of cremation and despatch ol
the ashes to hig relativeg in India
The Legal Department of the High
Commission iz also assisting the de-
ceased's cousin in claiming compensa-
tion from the concerned parties
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Textile Mills in Punjab

251. Shri Ajit Singh Sarhadi: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of application,
received for grant of licences for
starting Textile Mills 1n Punjab
during 1958-59;

(b) the number of co-operatives ap-
plying for such licences; and

(c) the number of licences granted
and the names of those to  whom
these have been granted?

The Minister of Commerce and In
dustry (Shri Lal Baladur BShastri):
(a) In the calendar year 1858, thre~
applications were received

(b) None of these three application
was from a Cooperative Society

(c) The applications received in
1958 are stil under consideration

Evacuee Properties
252. Shri Ajit Singh Sarhadi:
Shri Radha Raman:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the specific issues still pending
between India and Pakistan pertaning

to the properties of the dispiaced per-

sons; and

(b) what steps are being taken to
solve them?

The Deputy Minister of Rehabilita-
tion (Shri P, 8. Naskar): (a) and (b)
There 18 no agreement with the Gov-
ernment of Pakistan on immovable
properties, of displaced persons
In spite of sustained efforts on the
part of the Government of India,
Pakistan has evaded settlement of
this question

The movable properties of displaced
persons are covered by the Indo
Pakistan Agreement on movable pro-
perty The position regarding the
implementation of this Agreement was
last stated in reply to Starred Question
No. 28 on the 11th August, 1958
Since then there has been no further
progress

Small-scale Handlioom Industries in
or.

253. Shri Ram Garlb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of small-scale
handloom mdustries started in UP
State on co-operative basis dunng
1956-57 and 1957-58, district-wise;

(b) the total amount sanctioned b
way of loans and grants for  the
development of the industries; and

{c) the terms and conditions of
the recovery of the loans?

The Minister of Commerce and In-
dustry (Shrl Lal Babadur Shastri):
(a) The informatwon 1g being collected
and will be laid on the Table of the
House.

(b) The following amounts were
sanctioned to U.P. State by the Centra'
Government from 1933 to 1958, for the
development of the handloom indus
try-

Loans Rs. 1,08,04,940/-,
Grants Rs. 1,02,24,171/-,
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(c) Attention 18 invited to Annexure
V of the pamphlet ‘Handlooms of
India’ published by the All India
Handloom Board, copies of which
have been placed in the Parhament
Library

Sewing Machines

254 Shrimati Ila Palchoudhur:
Shri Ram Krishan

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that sewing
machines manufactured in India have
been favourably received in foreign
countries to which they have been

exported,

(b) the total number of machines
manufactured and exported during
1858 as compared to the correspond
ing figures in 1857, and

(c) the names of the countries to
which they were exported together
with figures of off take by each In
number and value?®

The Minister of Commerce and In
dustry (Shri Lal Babadur Shastr)
(a) Yes, Sir

A Statement 1s placed
[See Appendix I, an-

«(b) and (v)
on the Table
nexure No T76]

Export Risk Insurance Corporation

255 Shri N. R Munisamy Will the
Minister of Commerce and Indastry
be pleased to state

(a) how much risk was undertaken
by the Export Risk Insurance Cor-
poration upto the end of 1958

(b) what 1s the result achieved so
far by the Corporation, and

(c) what 15 1ts impact on the im-
port policy of the Government of
India”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri)
(a) Rs 17,51,55,000
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(b) Credit insurance 18 a new type
of busmess 1n India, the response nf
exporters to the facilitres offered by
the Corporation 1s considered to be

encouraging
(e) N1l
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Import of Potassiuma Permanganate

258, Shrl Pangarkar; Will the Minis-
ter of Commerce and Industry be
pleased to state the quantity of the
Potassium Permanganate imported in
1957-58 and 1its total requirement?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
455 tons of potassium permanganate
were imported in 1957-58. The pre-
sent annual indigenous requirements
of potassium permanganate are
estumated at 350 tons.

Export of Indian Handicrafts

259. Shri Bishwanath Roy: Will the
Minuster of Commerce and Industry
be pleased to state:

(a) whether the export of Indian
Handicrafts improved last year 1n
comparison with 1957; and

(b) if so, to what extent?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
(a) Yes, Sir.

(b) The figures of export of handi-
crafts for the years 1957 and 1958
(as far as available), given below
indicate the extent of improvement of
exports during 1958:—

Year Value 1n Rupeec
" 1957 4,86,43,334

(Jan.-Sept.)

1958 5,01,13,866

(Jan -Sept.)

All Indla Palm Gur Conference

260. Shri Warlor: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table

showing:

(a) the recommendations, if any,
made by the All India Palm Gur
Conference held at Kunamkulam 1n
December, 1858; and

(b) the action taken by Government
thereon?

MAGHA 24, 1880 (SAKA)
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The Ministex of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) A Statement containing the requir-
ed information is placed on the Table
[See Appendix I, annexure No, 77].

(b) Action on most of the recom-
mendations has to be taken by the
State Governments, institutions, etc.
to which copies of the report wiil
be sent by the Khadi and Village In-
dustries Commission. Action on the
recommendations concerning the
Commussion will be taken by the
Commussion itself after obtaming the
orders of Government where neces-
sary.

Border Agreements

Shri Bubiman Ghose:
261 Shri Rajendra Singh:

Shrimati Mafida Ahmed:

Shrl Raghunath Singh:

Will the Prime Minister be pleased
to lay a statement showing:

(a) the number of cease-fire agree-
ments, with dates, in border area,
which were entered into between the
Governments of India and FPakistan
since the establishment of military
tegime in Pakistan;

{b) how many of them have been
violated; and

(c) the losses suffered in human
lives, properties and amimals by India
as a result of each such violation?

The Prime Minister and Minister of
Cxternal Affairs (Shri Jawaharial
Nehru): (a) to (¢). A Statement giving
the information asked for is placed on
the Table [See Appendix I, annexure
No 78]

Border Incident

Shri Vajpayee:
262, { Shri Supakar:
Shri Raghunath Singh:

Will the Prime Minister be pleased
io state:

(a) whether Pakistani armed forces
opened fire twice on the Indian post
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of Hartakitilla in the Pathana

f;;:rved forest on the 7th January,

(b) whether this was 1n violation of

the cease-fire agreement between the
ge{mty Commissioners of Cachar and
ylhet;

(¢) whether any protest was lodged
with the Pakistani authorities against

this violation of the agreement; and
(d) 1t so, their remction thereto?

The Prime Minister and Minister o
External Affairs (Shri Jawaharla!
Nehru): (a) Yes Sir.

(b) Yes Sir.
(c) Yes Sir.

(d) No reply to our protest nas
b:en received, but the Pakistan autno-
rities alleged 1n a protest that their
troops fired mn self-defence This
baseless allegation has been replied to

Indians in South Africa

263. Shri Ram Krishan: Will the
Prime Minister be pleased to stale

ta) whether it is a fact that 700
Indians hiving in Klarksdarp, a town
in the Transval have been ordered to
vacate thewr homes and business and
to move to a special Asian quarter 44
miles from the centre of the town,
and

(b) if so, whether any complaint
from them has been received?

The Prime Minister and Minister ot
External Affairs (Shri Jawaharial
Nehru): (a) Yes, we have seen press
reports to this effect.

(b) No.

India Electric Works Ltd., Calcutta

264. Shrl Ram Krishan: Will  the
Minister of Commerce and Industiry
be pleased to refer to the reply given
to Starred Question No. 1214 on the
10th December, 1958 and state-

(a) whether the technical team has

examined the working of the India
Electric Works Ltd., Calcutta; and

8BS
{b) if so, the result of enquiry held?
The Minister of Commerce and In-

dustry (8hrl Lal Babadur Shastri):
(a) Yes, Sir.

(b) The technical team 1z expected
to submut its report to Government
shortly for consideration.

Employment Exchange, Delhi

265. Shri Rajendra Singh: Will the
Munuster of Labour and Employment
be pleased to utate:

{a) whether it 15 a fact that Em-
ployment Exchange, Delhi has pre-
paied a proposal to help find new
Jobs for the stall assistants who will
be ouf of employment at the ternuna-
tion of “India-1958" Exhibition, and

(b) if so, the broad features thereof’

The Deputy Minister of Labour
(shri Abid Al): (a) and (b). The
workers have been advised to register

tnemselves at the Exchange for nor-
mal assistance.

Labour Cooperative Bocleties in Mani-
pur

266 Shri L. Achaw Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of labour coopera-
tive socicties registered so far in
Manipur; and

{b) how many of them were award-
¢d minor works of construction with-
out calling for tenders?

The Minister of Works, Housing and
Supply (Bhri K. C. Reddy): (a) and
{b) The information 1s being collected
and will be laid on the Table of the
House,

Re-rolling of Non-ferrougs Metals

267. Shri V. P. Nayar: Wil the
Minister of Commerce and Industry
be pleased to state the present posi-
tion of re-rolling of non-ferrous metals
with details of;

(1) the capital invested;



887 Written Answers MAGHA 24, 1880 (SAKA) Wrnitten Answers 888

(1) the annual imports of raw
material;

(w) the locational distribution
of umits; and

(1v) the scope of electric power
and the present cost of energy
consumed 1n re-rolling?

The Minister of Commerce and In
dustry (Shri Lal Bahsdur Shastr)
There 18 at present no umt re rolling
non-ferrous metals enlisted with the
Development Wing of this Mimstry
However, the information so far as
non-ferrous rolling mulls are concern-
ed 1s gaven in the statement laid on
the Table [See Appendix 1, an-
nexure No. 79]
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Reclamation and Development of
Waste and Fallow Lands

269. Bhri Tridib Kumar Chaudhuri:
Will the Minster of Rehabilitation and
Minority Affairs be pleased to state,

(a) the total sum of money that has
been made available to the West
Bungal Government by the Union
Ministry of Rehabilitation for the
rcclamation and development of waste
and fallow lands for the rehabilita-
uon of displaced persons from East
> 1kastan,

(b) how many reclamation schemes
1ve been taken in hand by  the
Central Government  or the West
Bengal Government with the mone,
thus provided and the location of such
sthemes,

(¢) the number of displaced person-
who have been gettled on lands 1e
tlaimed in  accordance with these
schemes so far, and

(d) whether any survey has been
undertaken of the extent of land that
tan bc reclaimed in this manner and
the number of persons that can be
cttled and rehabilitated in this man-
wr?

The Deputy Minister of Rehabllita-
tion (Shri P. 8 Naskar): (a)
Rs 36,26,330/-, including Rs 15,00,000
for the purchase of new machinery

{b) Two schemes have been tak.n
in hand by the State Government at
the following places with the mone»
provided by the Central Govern
ment —

(1) Reclamation of 2750 acres 1
Herobhanga Block of Sunderbans
in 24-Paraganas; and

(1) Reclamation of 5000 acres
for Sisal-cum-paddy cultivation in
Midnapore District Certain
other schemes are under considera-
tion

(¢) Reclamation operations have
not yet been completed; hence, actual
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rehabilitation has mot yet started. 850
families have, however, already been
shifted to Herobhanga as a preparatory
measure and 220 more will move
there shortly,

(d) According to the State Govein-
ment, about 10,000 families can be sc
rehabilitated. A survey was under-
tahen by the West Bengal Government
and 1t revealed that about 10,000
families can be settled on 80,000 to
1,00,000 scres of land which can be
reclaimed and developed.

Export of Bone

270, Shri M. B. Erishna: Will the
Minmister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
before Government to increase the
export of bone to foreign counines,

(b) which are the principal countries
that import the bone from India, and

(c) which are the other countries
which compete with India in the sup-
ply of bone?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
(a) Yes, Sir.

(b) UK., West Germany, Nether
lands, Belgium, France and USA

"(c) Palustan, Argentina and somc
African countries.

Manufsctare of X-Ray Sets

271, Shrl Aprebindo Ghosal: Wil:
the Munister of Commerce and Indus-
try be pleased to state:

(a) whether there are any private
firms in Calcutta manufacturng X-
Ray sets;

(b) the number of such firms and
whether any of them has appled for
financial aid to the Central Govern-
ment; and

(c) i so, what steps have been
taken In this connection?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shasiri):
(a) Yes, Sir,

(b) and (c). There is only one
firm ;n Cailcutta npamely Messrs.
Hadon House, Manufacturing X-Ray
equipment on small scale basis. To
implement their expansion program-
me, they have requested the Govern-
ment of West Bengal for capital parti-
cipation in their venture.

Border Incldent

212 J Shrl Wodeyar:
| Shri Bishwanath Roy:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that two
officers of the Indian Border Securiiy
Foree were killed in heavy Pakista
firing across the Cachar fronlier on
the 23rd December, 1958; and

(b) if so, whether the Governmeut
of India have demanded from the
Pakistan Government compensation
for the loss of lLives?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) No Sir.

(b) Does not arise.

Expenditure on Construction of
Buildings

273, Shri Mohamed Imam: Will the
Mmister of Works, Housing and Sup-
ply be pleased to state:

(a) the total mmount spent on the
construction of buildings, officc and
residential separately, 1n the capital
by Central Government from 1948 to
1958; mand

(b) the return on the amount
invested?

The Minister of Works, Housing and
Supply (Shri K. C. Beddy): (a) The
Works, Housing and Supply Mmistiy
i~ concerned with the construction of
office and residential accommodation
in the general pool only. Other
Ministries, ke the Ministry of Rail-
ways, the Ministry of Defence, etc,
and statutory and autonomous cor-
porations undertake, on their own,
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their construction works It will natu-
rally take considerable time and
labour to collect the requred in-
formation from all the concerned
Ministries etc and even the Lmited
information in respect of buildings
constructed in the general pool during
the last ten years

(b) The return on the investment
cannot be accurately assessed year-
Wise, as separate accounts are not
kept of rents recovered for bwldmg,
according to the years of their con
struction Further, such an assess
ment would not be feasible/realistic
for the following reasons

(1) No rent 13 recovered for office
accommodation, except from the
Commercial Departments of the Gov-
ernment of India, who occupy only u
comparatively small portion of the
accommodation in the general pool

(1) For each residential house, two
standard rents are calculated—firstly,
under Fundamental Rule 45A and
secondly under Fundamental Rule 45B
The former 1s a concessional rent,
based on the cost of the Building ex-
clusive of the cost of land and its
development The latter 1s the eco
nomic rent, generally applying to
other than entitled Government em
ployees The recovery of rent from
eligible Government servants 1s fur
ther himiated to 10 per cent of then
pay or to rent under F R 45A, which
ever is less

2 At present, there is a considerablc
shortage of office and residential ac-
commodation in  the Capital The
fuormer 18 of the order of 5 lakhs sq ft
This figure will go up several times
as the temporary hutments (many of
which have already outlived their life)
now being used for location of offices
become unserviceable The current
market rate of rent for office space,
depending on the locality, 1s b tween
Re 40 and Rs 50 per 100 sq ft per
month Even at this high rate, 1t 1s
not possible to secure all the accom-
modation needed ‘The only alterna-
uve therefore, 1s for Government to
undertake to conmstruet quickly, ta
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make good the shortage, or at least a
substantial part of it.

3 From the position stated in para
(b) above it 1§ clear that the furnish-
ing of the information asked for 1s
not feasible It 13 also felt that the
time and labour involved in asceriain-
ing such information, even if feasible,
(which 1t 15 not), would not be com-
mensurate with its utility

National Sample Survey Reports

274 Shri Parulekar. Will the
Prime Muuster be pleased to state

(a) the total number of National
Sample Survey Reports so far pub-
lished,

{b) the total number of such reports
cleared by Government for publica-
tion, and the number submitted to
Government for clearance,

(¢) the number actually published,
and

(d) whether Government have con
sidered any proposals for the speedy
publication of the same?

The Parliamentary Secretary to the
Mimster of External Affairs (Shri
Sadath All Khan): (a) Thirteen,

(b) Twenty-three such reports have
been cleared by Government out of
the total of 35 submutted,

(¢) Tharteen,

{d) The Reports are brought out by
the Indian Statistical Institute and not
by Government, The Institute has
strengthened 1ts project section which
deals with the tabulation of data
Also greater use 15 now being made of
electronic  equipment for tabulation
work Priority i1s given to the proces-
sing of Sample Survey data and more
technical persons are being trained to
enable quicker tabulation and presen-
tation Arrangements have also been
made for quicker printing of the Re-
ports.
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Import of Clocks, Time-pieces and
Watches

215. Bhrl Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of clocks, tume-
pieces and watches imported during
the year 1958, and

(b) the number of such items manu
factured 1in India during 19587

The Minister of Commerce and In-
dusiry (8hri Lal Bahadur ShastrD
(a) Import figures are available for
the period January to November 1958
and are furnished below

‘Watches* 84,563 Nos
Time-pieces and

Clocks 56,588 Nos

TorAL 141,151 Nos

(b) The estimated production of
clocks during 1958 in the large scale
sector 1s 20,752 Nos There 13 no ap-
proved production programme for the
manufacture of clocks in the small
scale sector Figures of production, 'f
any, in the small scale sector, arn
therefore not available

Watches and Time-pieces are not
produced 1n the country at present

Lands of Meo Peasants in Gurgaon
District

276. Shri Ramam:
Shri T. B. Vittal Rao:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state*

(a) whether the lands of Meo pea
sants in Palwal Taluk, Gurgaon Dis-
trict, Punjab taken over by others
illegally have since been restored to
the lawful Meo peasants;

(b) if not, the reasons for the de-
lay, and

(c) when these are likely to he
restored to original lawful owners?

Table

The Deputy Minister of Rehabilita-
tlon (Shrl P. 8. Naskar): (a2) to (c¢)
Hon'ble Members may please refer to
the reply given to Unstarred Question
No 2596 by Shrn Daljt Singh in the
Lok Sabha on 22nd April, 1958, relat-
ing to the resettlement of Meos of
Gurgaon district The pomtion is that
most of the Meos have been restored
their original holdings and, whereve:
this has not been poasible, the Meo
owners are being provided with
either alternative land or cash com-
pensation

12 hrs
PAPERS LAID ON THE TABLE

PusLic Premises (Evicrion or Unav-
THORISED OCCUPANTS)

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Sir,
I beg to re-lay on the Table, under
sub-section (3) of Section 13 of the
Public Premises (Eviction of Un-
authorised Occupants) Act, 1958, a
copy of the Public Premises (Evic-
tion of Unauthorised Occupants)
Rules, 1958 published m Notification
No GSR 1159 dated the 8th Decem-
ber, 1858 [Placed in Library. See No
LT-1125/58]

ANNUAL REPORT OF SINDRI FERTILIZERS
AND CHEMICALS PRIVATE LIMITED

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Sir, on behalf of Shr1 Manubha: Shah,
I beg to lay on the Table, under sub-
section (1) of Section 639 of the Com-
panies Act, 18568, a copy of the Annual
Report of the Sindr1 Fertilizers and
Chemicals Private Limited for the
year 1957-58 along with the Audjted
Accounts [Placed in Library See No
LT-120/59]

AMENDMENTS TO DISPLACED PERSONS
(COMPENSATION AND REHABILITATION)
Rures

The Deputy Minister of Rehabilita-
tion (Bhri P. 8. Naskar): Sir, I beg
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Industry
to re-lay on the Table, under sub-
section (3) of Section 40 of the Dis-
placed Persons (Compensation and
Rehabilitation) Act, 1954, a copy of
each of the f{following Notifications
making certan further amendments
to the Disp'aced Persons (Compensa-
tion and Rehabilitation) Rules, 195§

(1) GSR No 699/R Amdt
XXV dated the 16th August,
1958, [Placed in Library, See No
LT-887/58)

(iu) GSR No B814/R Amdt
XXVI dated the 6th September,
1958, [Placed in Library, See No
LT-9398/58)

(lm) GSR No §14R Amdt
XXVII dated the 13th September
1858, [Placed in Library, See No
LT-968/58]

ESTIMATES COMMITTEE

THIRTY-5IXTH REPORT

Shr1 B, G. Mehta (Gohulwad) Sir
1 beg to prestat the Thirty-<inth Re-
port of th¢ Estimates Committee on
the Ministry of Health-Medical Ser
vices (Part I)

STATEMENT RE FILM INDUSTRY

The Minister of Commerce (ahr.
Kanungo) Sir, the statement 1s 1
long onc- a full page of figures If
you permit 1 will lay st on the Table
of the Hou

Mr Speaker: Yos, 1t may bc lad
on the Table of the Housc, and 1t
muay be circulated to hon Members
|Placed in Library See No LT-1202/
591

12-03 hrs

RE DISCUSSION ON CHINNAKURI
MINE DISASTER

Shrimati Renu Chakravartty:
(Basirhat) Sir, before you take up
the Motion on the Address, I would
ke to state that the hon Mumster of
Labour had stated that we shall be
allowed to discus< the Report of the
Chinnakuri Mine Disaster Enquiry
Committee It 15 full two months since
that Report has been presented and
yvet we have not hed a chance of dis-
cussing 1t It has come 1n the Gazette,
and I would beg of you to see that
the Repoit 1s ¥d on the Table of the
House and we are allowed to discuss
it

The Deputy Minister of Labour
(Shri Abia AlD: If I remembel
aright, the promise was that this
Report will be discussed 1n the Safetv
Committee, and 1t was discussed
there However, I will examine what
the hon lady Member has said and
do the ncedful if any action 1s called
for

Shrimati Renu Chakravartty: It 1.
better he looks into the old debates
brcause the debate very specifically
covers all the points raised from both
sides of the House We wanted a dis-
ctusstion 1mmediately and the hon
Minister said that we shall wait for
the Report and then discuss 1t

Shri Tangamani (Madurai) Ir
teply to Starred Question No 845
dated 11th December 1958 the hon
Dc¢puty Minister stated that the Chin-
nakuri Enquiry Report will be lad
on the Table of the House We would
Iike to know whether He has so laid
1t

Shri Abid All: If 1t 15 not lad o
the Table it wall be laid during the
course of the next week

Shri Tangamani: It has aliead
been published m the Gazette

Mr. Speaker: The Minister says that
he does not remember having said
so If it 1s there and if the
Report 1s not laxd on the Table
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[Mr. Speaker]

he will do s0. The hon. Minister wall
look into it.

8hri Tangamani: I am quite cer-
tain about it, Sir

Mr. Speaker: If it 15 not laxd on
the Table 1t will be laad Hon Mmis-
ters who give assurances will try to
implement them as quickly as possible
without waiting to be remunded from
time to time

12.05 hrs.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha).
With your permussion, Sir, I rise to
announce that Government Business
for the week commencing Monday, the
16th February, 1859 wall consist of—

(1) Further discussion of the
Motion of Thanks on President’s
Address

(2) Consideration and passing
of the Workmen's Compensation
(Amendment) Bill, 1958, as pass-
ed by Rajya Sabha

(3) Ihscussion on Shr1 Rajen-
dra Singh's Resolution regarding
disapproval of the Indian Income-
Tax (Amendment) Ordinance,
1959

(4) Consideration and passing
of the following Bills—

(1) Indian Income-Tax (Amend-
ment) Bill, 1859

(11) Electricity (Amendment)
Bill, 1958, as rcported by
Joint Commuttee

(m) Chartered Accountants
(Amendment) Bill, 1958, as
passed by Rajya Sabha

As members are already aware, the
Railway Budget for 1959-60 will be
presented on the 18th February, 1959,
after disposal of Questions

12.08 hrs.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
take up the motion on Address by the
President for which 15 hours have
been allotted excluding the time to be
taken by Government to reply to the
debate

Before I call upon Shr1 Nemi
Chandra Kasliwal to move his Motion
of Thanks to the President, I have to
announce that under rule 21, I have
fixed that the time-limit for speeches
shall ordinarily be 15 mnutes, with
the exception of Leaders of Groups
for whom 30 minutes will be allowed,
if necessary,

The Prime Mimster who, I think,
will reply to the debate, on behalf of
Government, may intervene or reply
at a later stage, and take the neces-
sary time therefor

ft wwemw (v1)  wew
g, & y@E s g

“fr w7 §AWE W %
gy Uyfa & 99 whnarew & feg,
9t fF T & WAl ids, W Ow
| gHaq q9% Y JET FAHT & qer

Tregafa off & wweg w1 7Y Faoror fe §
Jex # g gwwar § s o oo &
oo et § W u WA oW
wo offa ¥ sy Sww it
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usw T, & ot off w
W T GTHTC WY AT RAT T
£ e 3 wior Wi o A TR
¥ 99 9T IR 7 waw v 1 Iy
FER AR W w o & o fe
Y@ w0 F gAw g A WX &
W AT ®F o7 gwa €1 qegufa o
& sy w1 fors wod s 7 fear
¢ & s gETer A WA | W
7g 1% § & s g SeER
* 97 9T wwa ¥ fag sfoag ¢ W)
AR A s R g i @
T H AT @ TG @R &

wery  wWgReE, a=gufr st &
frg® @ s 3w ¥ WA sferEa
oy g%r fors fear &, &g gAY
v wfeared w1 fomd o ar fasft
fafg Y &1 99 5o fawwa wt frx
TG & weg & g far 1 s o
W ¥ gy 7 foswd € 39 0%
orer §7q o1 fear war § Wk w1
TR AT @R
{ wad fog «E s2w @ ]

vy WEed, Teeufa Sy &
wqrar e o gy deer &
areew TEaT § I ge fors

quadiy g wr W fEam &
TR Fo 59 & f5 & @@ 929 w1 9=

I & AR 7 off wgr o7 g @ Twd
faer At | Trgafe ot & oemar §
PR W X T 1 A fee ®
T Y At @G Awmar g fe
g T i Y Aifa & & sy
g v gy Afr sw) & 5§
Fams @i g W AT W E,
fagld qode ¥ AT X ww &
afmrsx A1 wrAagsgn s

o gl Hifer endft qwdw o
wrnife T o §, ofer 7g 99 ¥
wit st € & 1w oy A oF
ol A 1 N Afa @ wE}
W & st § 5, @ garh Af
T FaTelr  quferEt g o wwar g )
AT ¥ G @A g § T §
fe so w1 g ow ¥w gER ¥
Rt @ T 1 w § WA F
W AN AW ¥ AT qfersr 6@
sfem s g Nagdw & oo
gardy fadw Afa ga # hamm @
W T AEATK A G FA
¢ 91T AT aW & Afas Wi wren-
o ST A aTF 'R &
A A A S A W wW o
® oW v T @ & ) vy ond
fog-fifs & o s faarogds
w1 # woar ot @w fedw
ge-adffr dromr s gt gw-adie
qror & S T

-/

egfy ft /@ Fitw qu-adin
groen &1 fors farar @ 1w ¥ & oft
g qu-adfa drorm o st @ o
e A @ R
) Ty EFFIiERaw



[ wigfram]
o Wl gt wifgr + ag W
wedy a<g & ey § Fe o o F

oA AT FW FTH a9 g W
a& JUNT-T7 WX FETT G AT § |
# v fo v fodrr m-adta domT &
g A FAEE WSS #7 ST
T @ A0 A aa § Ay A g
g oaf g W@ ST A 9ol
garw af ¥ fv dm7 wew A, gy
D § F1ay w97 fawa w7

T E 1 A AR FeA § f gy oE A
FIQ § W TA W IS q IFH gH K
TTAA-AGE F7A1 WAIfEY WX gAEIE
& g o e, 9§ & s
e g & 71 fadr qw-andfr Qs
N FA-AE frarar w1 97 w3 39
fF9q wmamg-femm  Sev-Pmaifer
wfr S ar & fa@ & 1 & a3y
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Shri Ranga (Tenal:): Nowhere has
it been stated that you are going to
ipaugurate a national campaign

sft wwefere : AraEIg @EE A
TR AR Farmgfe s
WA # g9 aE 99 aEw
T ¥ WY q@H AE wTAT NTEAT

g

# qg v g g fF fog @
e w7 gz fola fear ar fs
g9 A1 gV AEANT & gy F4T )
qW W A 97 g@ @ f wreafa o
& woA wfamaer 7 5w &1 0 s a@
21 & suwan 7 o @ awE
T AAT S TH q@H T wAH &
A ez F7 o v

Yt ot gt o 7
& Fom 93 &% SameT aw T G $ 0
wTEeT g 1 % % amar § e ogw e
ST aE a8 ey gt dar
g % wx o vy davRrdt & w4
T gET &0 v g 8, agy FEw
ot 6Y & aw wgd G f& agErd &
AFTHAE BT ) WIS AT g
¥ ¢ GraEr THT ITE UHT A7 IW AW
21 & g W g e @ arf owe
& zher 7 faparedt &t 87w §, foeeit
qTAAT G FAT & | WY RW ATV H
FTE TeH 7 ISMAT A, A 87 F7 AAGA
A oA & & ) W oA T owA R
dglt A qRERTIA @ R AW
24 ¢ fr wEard &6 @ @ wway,
§ TH &t 9T =T 2 far gATd W €2
TwE qfw giE g THer ¥ a9 gt @,
‘T OFT ORI ERM t ¥W AYE ¥ A
§ 71 & T AT a% IR g, fort @ q
72 4 AT § ZFE § WK FAE
w7 At § FEH @A ARAE |
326 LSD —4
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§H & &9 7 9 § qg W sgar
wrgar g e ot sifw @ e qyr @
g% 8 Sue Wt ®07 F 94T N 1 ¥W
acg ®r g iy ®) # § amr oy
ax 677 A wenitfer Ifaw ax P
wifge 1 s w Afer amw & A
ar Iw& M ffe X, e W@
WTTHT HEHTLT WAV X AT § fAw
&y vt 1 o s g g fed
w § A% SAaeq a+r gf gfw o
wnoet faey, ar wfa e & fasdy,
oz gAr w97 A arAr anfed

T § WATHT & STHEIT SR
3 & fm w3 v aman
Z | WTOE AERT, wTIRT a7 g fu
o fagelt A a9z o7 Tgw gE o, @
¥ 7 a8 YT 97 WX Iq G QF GIQqT
% ¥ 9 a1 fogrr a7 wgr a1 fiF soee
&7 38 "7 @ 39 aifed 9 ww
T AT 4T AT ¢, TAHT W Fq 7
& qar a1fgq | K WHAE & TW IHFT
FmT ¥iw 74 T THET €718 IAT A
forar aT W17 €A AT F wAFAAT 7
frat 1 qF agr & fe o wome A
TEAM@ATAAT & WX TR §F 0%
wfzag & oY g ¥F=x Wt o7 7 ¢
T N F AT F IT 0 @
2

aqTw JeET W@ & fag gt
HOHIT T % %7 o § AT IX G
g § WA W gk 1 WA
w2y 7A@ & I a5 FvEW g W@
i WA & FT A4AT AT W HEw
IZW A E IART FINYE FATT 97
geir gt @ wte Jree @ f e wmna
BV 1 T et Jnan € f® epeat 5
fesfaama gt wi ¢, g egr o 2 fF
g gy faear @ o g agarn
gromar & 1 Afwa § Fwwen g oA
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(st st =]
& g3 feram § fr ww feafy & a9
+fr oedt €Y wvay a1 vt v

agafs W 7wl wfvamw
q i qwadty Drorar S A @
t 1 b A e a=e & Ooft
Wi e ol & aemd s, g oY
TN gF qar R gEFATL R
A F Qe qr AT F7AT IFATE
a4 ¥ N § qg G A7 ¥ &g @
arw g fE S Fd aRd e
1A el @ m Wt AN QAT =3
et @ 7g W g g9 Ad w@qE
arerr o A Fraar gadd ¥ A
ag % ar it & A QA gad
fran N 1 v nfawT oxwega
fr 1« ArEd DA F A AT HA
Afgd IR 7§ A&7 w7 =71 faarn
wEaT g | g4 97 faarv & faq
A ¥ G &1 WA fEmr A g
oS AHAT, § 7 AT faq0 7Y HY
gavr far & e & gndt waeqr Fr i
aaFfrar § IaF7 i IAE AT T@AT
g wdm } o

qa¥ qgdr S o ag @ e gmar
WA qEqT aE) 4T & A9 W@ Gr ¥
uTa 2Y 976z § fgama 7 gy I wEmy
Fafz ot AT T RITING
Tz AT o @ ¥ g8 ARF A
qER  FR ARX AEAT H W = 2
I WX 3 AN Fwd A
forqs @ g% eary FAr 2T @z & g7
WMT S A § ATCH | FA @A
gRr & 9q amA w7 W FAT
arfed 1w gn I fearfas s A,
¢, wne #F qreag fawrw wrar @
T wrd a@AT &, & FH @aAEd . @
2wy g R T T OIS eAdE
a1 £

By the Prevident 936

Dy A A AR e F ot §
ag 7% ¢t 5 gd @ g fs ey
29t } avormay fawrer ¥ oR waw
agrar WX 3T qwa § gt o« fe
#WA 7 3¢ oCE wgraT, A ITE, IAEA
®1 = F fraly gfg g€ & o e
# fadft g€ & wix frasht @vfr Tnfige
ag @yt fawry ) e 7 garw At
fedayic ) ofdadt =1 garwr A 0
¥ ag t Spn fE @ET FEae g
W YA s e A R
ag T wgar fF gt AT ¥ wnerd
£, ST g FqT A nEEnd §, g
et & wftag §, AR N @
QT F @A EIN WA gy vy
# 38X 1 gF ot sy § WS T@
£ I A

o & Al QYT § T T g
aifzd A TT AT | GEAT AT AT UR R
fF A gAY T gAY § 9§ I
T @ Il wfgw ) & #if €
T ¥ 7§ | W7 AWAT AT
fefrg dromT F qay F 9y grerd g @
FAH T a1 I W A7 I e
T A% Y # g frar g 2 e e
AT F RS WA A 8 A
ifgd w7 ag mifosly ST & 1 w7 27
ATY AT AR € Az & frea &
gy e fer ey se a2 &
gigEFg aF & f§ g dvear &
mifes a% gy T areHT S &
g & S )

A A e I A ) Ted
1% o 8 & % g Sy ewm s T
& AR A DA F HA A S
TES AT FY Feqre ¥ v § ArAw
atfed
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TE% 8Ty §f a9 g SORn
¥ ST W WA % g A 0 e gfa
st grit | e qwendty Qe &
RAE gRA 1y wfma A o R
g dvoe & AT gRT § fF g e
sfoerm s, aet « sfawa # g7 afe
w7 |

At g @t oW AT TR
FURT § T ST gATY TN A (R
2o fmawd el Ao &
s SR faar @ o feaw
¥ A A ¥ o ot seTes
fear s stfed ar IR IO
WY SR faerT =l

e gafa At § "o winaew 7 g8
¥t %y @ for faeit fafrrg ¥ ey dew
wfsAre &1 amam AT 9B vET & WY
FATe AT fawwa T TEY 3 WY aw
v ot 35 amatery fadsh st & o
sTRE 1T EgT Faw g
o 397 & fie v #7 ¥19 wom
BRT | ERW! ZWR AW { AT HTEAEA
FrwE A Ad & for A &
FARY WTASqEAT § & g9 gy T &Y §ar
FA M | WX §H SRR G AR
# ag g% "9 W ¥ w7 @Y 9o JurHA
FTIHEF AR |

% HAET A1 A " THY ey
v g wifgd & 3% a7 | 9wy
AT FgAT WATEAT § | THHT AV 7
¥R & G A AW T R o wre
ag &g 91 ¢ & dvemr ag w=-
maaHe @) KagEgnm ey
™ ¥ FE st arwr 7 q=
FTAT gt A gvorr & wfEs @
TEE 9g WY BN 4y A fr gw Aer-
a1 @ w7 FRY § A F wwar g
a% oA &, 9% 8 T qwAr @

wifeT & & ag wg wigen g fe
ey w7 free 1) gk fgw |,
ey fafauew § ag v mar 3 f6
%W 39 ¥ WAL av gw fonr o faeny
™ few & 593, 37 @ A W, | WA
oo 4T 39 faww R vET &, 7 Ay
@ T 7 4 wg e o g
g T ET I A T § Y 9@
TR AT 9 Arear § A8 g A g
FEEATH A T awd A
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Shri Joachim Alva (Kanma) M
Speaker, I am grateful to you for
calling me to second this motion We
are indeed grateful to the hon Presi-
dent for his noble address to us We
are happy that he went on a tour of
our neighbouring countries of Japan,
Malaya and Indonesta and thereby
forged our common ties, the c(ommon-
ness of our aspirations and our difficul-
tics We are happyv to know about re
ports that he 1» buing invited to tour
Western countries uspreially the
United Kingdom and we¢ wish him
¢verv success 1 his foreign travels so
that he mav cury the message of
India, expression of our ancunt ties
and culture and tht ssymbeol of ow
social and welfare State

India during the last vear his buen
the mecting ground of leading digni-
taries of the countiics of the East
and the West espeially the Duke of
Edinbutgh and we have proved that
the largest demociacy of the Com-
monweilth cin 1 1o the occisaon
Mv hon friend Shi koashwal has
ably 1efirred at lingth to the (cono-
mu pohicies of our Government to the
dgrarian policie s thit will be enuna
atcd and to the publie and the private
stetor I noed not add verv much (o
that but I would ke to «nv 1 word
o1 two ibout 1t

The Prosident has 1cterned to tm
forthcoming agraitan  reforms ind
the dolegation of power to the villag
s It 18 truc that th1 politn s wall
bt «nunated will be  propounded
and mmplimontcd by this Goviinment
md by the State Governments in the
following vcars to come fiom this
year and within the next two or three
years It was cnunaated duning the
beginning of this vear at Nagpur by
tht Indian National Congress  the
party which sent this Gowernmeont
into office At Nagpur, two historic
1esolutions were passed in regard to
co-operatives and ceibngs  Whether
we hke it o1 not these 1usolutions
have to be implemented (Interrup-
tions) and unless these resolutions
are implemented our ground 1s ~lip-
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ping fast from our feet Time will
catch us up and we shall fall behund.

My friends will allow me fo
quote from the newspaper Dawn of
February 8 1958 A despatch from
Teheran stated —

The State now owns mole
than 2300 villages, a total of
over half a mllion acres of farm-
land for the distribution of which
4 progressive programme has
commeneed it 1s expected that
the ¢ntire state-owned lands will
soon b¢ divided amongst the pea-
canfiy ind tribal  farmers Co
operatives arc bang set up teo
assist thy  farmers  with  loans
steds and furtihisers ¢te These co-
opeiatives will be run by the fai-
mers tham olves wath  techncal
issistance from  the Agricultural
Bank

If + feudd lardd hike lian with o1l
monopolits by the West 18 going to
~how this cxample in the matter of
Stit¢ firms arc we going to lag be-
und? If Pakistan 1s able to fix a renl-
g 1in the tecth of opposition  from
the samindar , though 1t may bc 500
wre and 1f that 1~ going fast, are we
toing 1o by slow? Unless our agrarian
1cform~ 11e implimented we  have
nn chance of survival as a  welfare
Stite The foundations of our Sate are
bied on the would-bc agranan re-
formns thit are gong to come and on
the e tablishment of village co-opera-
tivis About 6 lakh co-opcratives have
10 be ¢ tablished within the next three
veits When these co-operatvies will
have been established we shall have
contentment "mongst the villager<

Those of the MPs who have re-
tintly gonc to the villages on pada-
yutrn have found out that in a village
wheie there are 50 owneis there 1e
mor¢ contcntinent on the face of the
villagers but if the village 1s ovwned
by oncor two persons thereno con-
tentment We found great content-
ment on the faces of willagers when
the lands are distributed amongst the
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50 willagers who are there Unless we
build up our wvillages from down
below, as Mahatma Gandhi said, we
have no hope

Today a campalgn has been <tarted
by the Forum of Free Enterprise Re-
member, Sir that the wealthy man
in India today 1s wealthier than at any
time 1n the histoiy of India, whether
in the vedwc or puranic times and un-
less we not¢ the poverty of the wvil-
lager, we cannot shide down this m-
come The public sector has been built
by the Government with great enthu-
siasm and today we mie trying to see
that the disparnities i income are re-

duced

The third Five Year Plan envisages
an mvestment of Rs 10,000 croies
From 11 per cent, we ale gomng to
slep it upto 14 per cent Prof Kaldor
an expert 1n finante says that we ar
taxed less than 10 pur cent of our
national income, m UK and USA
and thev are taxed between 20 to 30
per cent of then national  income
Even Ceylon i taxcd cleven pir cent
highe1 than India If that s« the
rate of taxauion in our country it 1
time that we plugged the Joopholes We
have to colleet moie monty and the
monty has to be distiibuted amongst
tht people n oun country-side There
15 no distunction on the ground of rcli-
glon cwaste high station o1 low sta-
tion amongst our people We¢ have Lo
build up out society on thr, basis
build up our society on this  basis
trouble There will be people trying
to wrest power in small diques
There will be people wanting power
to be distributed among the 100 fami-
lies who want to own this land either
through wndustry or zamindar: Un-
less we have the Wifurcation of capi-
talists who have a few cartels and
who want to dictate polictes to the
House either directly or indirectly,
unless we start agrarian reforms and
village co-operatives, we have mno
hope of reaching our goal

Sir, between the collective farms of
USSR and the co-operative farms of
China, India has sought the goldem
mean of Mahatma Gandlu I have
been to the collective farms of USSR
The USSR collective farms were first
drawn by the sword and violence
Stalin told owt Vice Premdent that
they had enormous trouble ;n their
land, they had to fight thewr kulaks
with blood and the sword “If you,
Sn,” he told Dr Radhakrishnan, “by
a series of resolutibns have sent your
zamindars out of fashion, and sent
your Maharajas away”, he added
“God be with you I wish you the best
of luck' This was what Stalin umself
told Dr Radhakrishnan, the first
Ambassador eithcr from the East or
the West who was granted an inter-
view by Stalin They had to disposs-
ess the Kulaks by their swords When
I went to a collective farm mn  the
USSR, I tell you, I think I had the
best meal in the USSR I could not
get such & meal in any hotel of
Europe Though I have eaten in the
best hotels of Europe and India 1
wanled to know whether they brought
the food and fruits ete from outside
They had grown everything in their
farmv They had also cotton mlk
wheal and other things in profusion
and abundant quahtv

T have not been to China China's
progress has been described by an
authority on geophysics of Canada [
would like to quote to vou from the
International Edition of New York
Times dated 10th November, 1958
Theremn, China's progress has been
described as “fantastic” These are not
my words, these arc the words from
the New York Times 1t reads like
this

‘RED CHINA'S GAIN HELD
‘FANTASTIC'

Scientist, in Report on Tour, says
Lanchow 1s turming into Chicago
of Asia
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One of the world’s had:u xeo-
physieists, a Canadian,

turned from a tour of the Ch.hm
hinterland with a report of “fan-
tastic” expansion, construction
and national effort

He 15 Dr J Tuzo Wilson, Pro-
fessor of Geophysics at the Uni-
versity of Toronto He wvisited
Communist China 1in his role as
president of the International
Union of Geodesy and Geophysics,
which embraces much of the
activity of the International Geo-
physical Year He says

‘The Chinese race, he rcported
‘1s now stirred into its depths Its
passive religions have been sup-
passive religions have been sup-
tivism The whole country 1%
being transformed at a fantastic
raw‘ "

We, Sir are gomg by the non-vio-
lent method, by love and by legisla-
tive piocess Wi shall not seek any
violent process to change the appara-
tus of our State But unless these ag-
ratian roforms and co-operative socie-
tie can be worked out this country
ha« no future and we shall have any
amount of revolutionary elements In
the land which we shall not be ablc
to control

With regard to the public ~cctor
and pnivate seetor [ would hke to
point out something about the Hindu-
stan Muhine Tools Factory The
Hindustan Machine Tools Factorv
holds the piide of place amongst the
factories of the land When we visited
that factory, the Managing Director
told us that there was no nepotism
no corruption no nephews or uncles
to bc appointed their stocks were
lying shead, booked and packed
ready to be despatched and they had
no defieit If the Hindustan Machine
Tools Factory, despite the Swiss not
having helped us in the early stages
1s able to achieve that amount of pro-
gress why should 1t not happen 1n
the other factories in the land” We
have heard quite a lot of things about
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private factories If the Hndusian
Machine Tools Factory 13 able to
achieve this progress today, we have
to take note of it because we shall
have to start more factories and more
factories are coming

I am happy that the Minister of
Industry, Shr1 Manubha: Shah has
been able to put up a big programme
before us and say that by 1860-1861
we shall have heavy machinery for
cemcnt-—no more imported stuff—
sugar machwery, paper machinery,
chemical plants, fertilizers plants, dis-
tillers plants textile machinery, jute
machinery electrical engineering
machmery machine tool, heavy cran-
ey bridges locomotives, diesel engines
etc We¢ are going to be self-sufficient
in all thest 1tems of heavy machinery
manufacturing in years to come When
we producc all this machmmery, we
shall not import anything In the
memorandum submitted to us by the
Ministry 1t has been stated that the
USSR and Czechoslovakian Govern-
ments have helpoed us m establishing
a heavy machine building plant and a
foundry forge plant The two steel
factories of Bhilai and Rourkela are
our eyes the biggest manufacturing
dachivements of this century for
India Russia aimed at 5 mullion tons
of steel before the first world war
We are aiming at thus Slender target
nght now We have to fulfil targets
in Health, education and science and
unless we take these factors in con-
sideration we cannot builld up our
country

Having said this much, Sir may 1
~ay something about foreign affairs?
We have got the problem of Pakistan,
We have got the problem of Goa and
any number of other problems In re-
gard to foreign affairs, agamn, may 1
tepeat what Mi Adlar E Stevenson
aid in regard to Russia and Chma
The Democratic Party, as all reports
sav, 15 commng nto office perhaps in
the next election Mr Adla Stevenson
15 the leader of that party After a
tour ot the Soviet Union Mr Stevenson
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sud— I am quoting from the Inter-
national Edition of New York Times
of 20th October, 1958

“The United States must recog-
mze n 1ts dealings with foreign
nations that the Soviet Union 1s
not gomng to collapse and that
Chmna 1s here to stay and grow
ever more powerful, Adlai E Ste-
venson saild in an address here
tonight

It 15 wishful thinking at 1ts
worst and most dangerous to
thurk let alone pretend, that the
Sovict system 1s about to collapse
It 1s not It 1« here to stay and
we may a. well face 1t, Secre
tary Dulles and President Eisen-
hower to the contrary notwith-
standang

Mr Stevenson said the people
of the world must either live to-
gether ou die togcthar It s
esscntial that travel, trade and
cultural exchange be encouraged,
he said ?

Now, these ate the fundamentals
that the Ametican democtatic 1o wders
have sought fo themselve Arc we
going to lag bchind? Are wo gomng
to have anything less i our polcy
which own Primc Minister enunciat-
ed during the last ten ycais ind 1s
bemg fulfilled from point to  pomt
Has 1t not bcen vindicated? If  we
change a comma 1n owm foreign policy
we shall be down fiom the citadcl of
moral grandeur that has bun built
for our nation If we change a comma
m our foraign policy we shall not be
respected in the comity of nations

I was tremendously impiesscd bw
the way that our Prime Minisicr and
the New Preuident of the Congress
Shrimati Indra Gandh:;, were hedd 1n
the highest 1espect 1n the Sowviet
Union The Gandhm Cap eommand.
more respect m the Soviet Union than
In any other country I wanted 1o
know why Indians are respected in
foreign countries I went mnto the 100t
of the matter One woman told me
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that she lost her son, another woman
told me that she lost her husband
and yet another told me that she
lost her brother in the war So they
did not want war to come, and India
was there with her voice of peace
India was the one country 1n the
world whih  unconditionally and
wholly <poke of peace That 15 the
background of the Soviet hiking for
India They hate jou or love you,
theie 15 no middle way' At present
they love you because here 15 a Voice
Iirom fai1 off India, whith says that
we stand on behalf of peace 15 mul-
lion people perished in Russia during
the last war, we never felt a wound
or a scratch' We have to see how our
prlicy 15 appreciated in other coun-
tries wheie guns and bombs, death
and violente <ometimes reigns $up-
reme

S acgard to Goa wie tan say
nothing We¢ have «(nunciated a policy
of peacc and non-violene« When we
preach peace and non-violence  to
otha) nations we  cannol  take the
sword for ourselves But 1t 1 dis-
tressingg 1o note that Indian currency
which was a4 sovercign currency in
Goa till the other day 1< being push-
ed out and Portuguc~ cuirency 15
being introduced headed by, the lcad-
ing pomt of Poitugal It got in for
the first time--last yea1r o this year
1t was infioduced in Goa

In 1egard to Pakistan T was the fiist
one 1n 1956 to mention to this House
that Pakistan will have the largest
an force of A<ia both quantitatively
dand quahititively bv 1957 They have
not had friendly feelings towards us
in tha speeches, but we have to do
t Iut'e bit of rc-thinking They make
violcnt speeches They do not honour
the agreements They do not honour
the signatures on the agreements
But 15 1t not possible to make a start
from the cconomuc end? Is 1t not
posvible to make a start from the
East Pakistan side from where we
ate buying a large amount of jute,
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from where we are buymng cotton?
Whereas fish and fowl and eggs cost
nothing in Dacca, they cost three or
four times the price in Calcutta Is 1t
our policy to hit the stomachs, the
empty stomachs of people on the
other side” The policy on Goa was
altogether another matter But that
15 not our policy with Pakistan If
our policv 1s correct let us not hang
. by 1zzat!

1 have alicady 1clated to the House
t I saw on the November Tth
parade in Moscow The whole might
of Russiz will swoop down on Pakis-
tan if at all there 15 war, and that 15
the most unfortunate thing which the
massive military aid of Amecrica to
Pakistan has done In the ¢vent of
conflict Pakistan will be rared to
the ground by the USSR That will
be most distressing to us for thev are
of our flesh and blood

We <hall perhaps statt with small
cconomee bogmnnings The Mumister of
Commcree and Industiy and the Min-
ister of Finance both of whom are
wise men and true patriots could
make a start frum the East Pakistan
side We can take more fish and fowl
and eggs and a lttle mor¢ better
quality of jute and cotton so that the
economic stress mn Pakistan cases Wi
may try to push thesc difficulties into
the Bay of Bengal ind thcreafta
other solutions will come

An hon Member has already 1cfer
red in one amendment to the canal
dispute In the manner I have stated
the economic difficulties will be solv-
ed Two hon Members Shr: Mohan
Swarup and Shri Ramn Varma have
referred in their amendments to the
canal watoy dwspute We can all go
and thereafter to other subjects Un-
less we do these prelimmnary things
we cannot achieve any <olution

Some hon Members have referred
to Mysore-Bombay border dispute
Shr1 Bharucha Shri Goray, Shr1 Nath
Pai, Shrn Jadhav and Shr Chavan
have referred to this dispute The
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hon Home Minister has made an earn.
est attempt tg call the Members from
Mysore, Bombay and Maharashtra to-
sit an conference so that something
may come out of it 'We must remem-
ber that the Government has not been
sitting 1dle These border problems
may or may not be solved But we
are not going to break our heads on
it as we have done in the past What-
ever territories we have got whether
they are on this side or that side,
they bclong to the land of Hindustan
It does not belong to any one State
or individual That 1s our policy and
1t 15 only m that spirit of economic
contentment, econom ¢ self-sufficiency,
a great foreign poliy and internal
security thal we can march ahead and
be happy and prosperous

Mr Speaker 1 will place 'ne mution
betore the House fitst Motion moved

That th¢ Members of Lok
Sabha assembled mn this sesswn
ue deeplv grateful to the Presi-
dunt for the Address which he has
been pleased to deliver to  both
the House« of Parhament assembl-

td togcther on the 9th Fcbruary,
1959

It has been duly siconded As many
1s 200 amendmcnts have been tabled
to this motion

An Hon Member Morc will be
ceming

Mr Speaker Let them come [ will
avk all hon Members present here to
pass on chits  The amendments of
those who dar¢ not present here cannot
be accepted They may pass on chits
within fifteen manutcs of the amend-
ments that thcy intend pressing them
Then I shall look into them A few
of them do not scem to be 1n order a
thcy relate to State subjects I wall
diclaae whith are in order and which

are  not I will now «<¢all upon
Shri Dange

Shri 8§ A Dange (Bombav City—
Central) It 1s obvious that all the
items 1n the Address cannot be cover-
¢d m detail by any one speaker But,
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it 13 necessary to mention some of the
sal ent features of the Address The
first salient feature that strikes me 13
that contrary to what certam hon
Members have been saying, the
Address 15 not at all inspirng It 1s
& hfeless Address, almost a dead cata-
logue of things done 1n a worse man-
nmer than even the Gazette of the Gov-
ernment of India could do or we can
say that even the tender notices of the
Railway Mmstry are far better
worded than the Address of the Pre-
sident to the Republic The Address
ought to be an inspining one, taking
a view of the past, an mnspiring and
«<ritical review if necessary, and the
prospects for the future on behalf of
the Government and the whole coun-
try There 1s nothing of 1t and what-
-ever lLittle attempt 1s made to take a
review well, the review 1s very faulty
and hides certain very crucial th ngs
that have taken place in this country
©of durs 1n the last year

The first thing that will strike
anyonc 1~ what 15 the state of our
«<conomy If wt want to describe the
state of our «conomy certainly we do
take pridc 1n saying that production
has increascd construction of factories
has gone ahead certain very strategic
plants have been built and thowe we
have been able to achieve despitc
foreign exchange difficulties dcospite
the sabotage of critics and so on and
so forth But, at tht samc¢ time one
hag got to point out about all this
mcerease 1n the national wealth wheit
18 1t gomg” It 1s not cnough to way
that national incom:¢ has increased
‘The question 15 who appropriates
that income” Be proud about the
increase n income and put the ques-
tion where does the national mecomui
go? Who appropriates 1t* Which class?
I you go imnto that, you will find that
a larger and larger <haie of the
increasing nationa] income goes to a
small group of monopBlist adventurers
and a smaller and smaller share goes
to increase the income of the toihing
people workers peasants and middle
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classes This 15 the picture of the
nat onal economy  Therefore, one
should be proud but, at the same time,
one has to pomnt out the danger that
if this income and its distribution 1
not corrected in the reverse direction,
then our economy will be faced wath
a disaster But there s nothing of
that kind in the Address

The second question that attracted
attention last year wag the difficulties
of foreign exchange Now this s a
peculiar description of our fundamen-
tal difficulties It 1s not the difficulty
of foreign exchange We werem diffi-
culties because the capitalist countries
had a recession and they held ug to
ransom and dictated political condi-
tions for their aid 1 am sorry to note
that the President’s Address says that
aid was given without any pohtical
conditions be ng dictated We are
grateful that this country’s aid 1s not
governed by the attachment of any
political conditions to them But what
was the report of the World Bank and
the American Mission and the bankers
who met 1n Delht when they offered
aid? Did they not lay down wital
condrtions for giving aid to this coun-
trv that American aid shall not be
used for building industries in  the
public sector? 1Is that not polities? Is
1t merelv forcign exchange machine
tools and all that? No They will
give aid on the ¢xpress ¢ondition that
the aid 1< not utilized for build ng up
a sot1al scetor but for nercasing  the
income of the private profiteers Dollar
aid will b¢ given for industries in the
private scctor but not for those in the
public secton  This 1« a first class
political condition that inhibits the
growth of the State sector and wants
the enlargement of the private sector
The World Bank Report in fact laid
down conditions how we should build
our industries In fact they want to
iell us how the wages should be gov-
erned they want to tell us how the
industnial relations should be govern-
ed TIs thigs not first class pohitics on
the part of foreign countries in the
matter of aid® If this i1s not politics,
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what is politics? Merely saying ‘“re-
move the Prime Minister and install
some other Minister in his place”, is
that the only sign of political inter-
vention and political conditions? No.
That 1s not so. To try to influence the
growth of this country in the direc-
tion of monopoly capitalism is first
class political intervention on the
part of people from America and
England who give foreign aid, There-
fore, we find our industrial develop-
ment in difficulties. We were dictat-
ed, we were told: no expansion of
the public sector. And therefore a
curious controversy broke out in this
country and the Prime Minister, I am
glad to say, came out with a thorough
denunciation of the private sector
which was trying to dictate conditions
for the development of the economy
and for the development of the Plan.
Is there any single mention of this
curious controversy in thig Address?
1 thank the Prime Minister because he
came out furiously and said emphati-
cally and very clearly that the private
sector is not going to overwhelm the
public sector, but the public sector is
going to increase and overwhelm, if
necessary, the private sector if with-
out it we cannot bring about social'sm.

13 hrs.

There is nothing of 1t n this
Address. Is it that the Cabinet or the
Government 15 divided within itself on
the crucial question that has come up
before the country? They have all
remained. so to say, hidden behind
certain phrases and are not stated
explicitly in this Address This should
have been there  What 15 going to be
the direction of our economy in the
future” Is it going to enrich in the
strategic sphere the private sector or
the public sector? The Address should
have taken the stand that no matter
what the opposition may be f{rom
private profiteers, the public sector is
going to increase. There is no such
mention and I should like to know
despite what has been said about the
Congress Resolutions in Nagpur whe-
ther even one-tenth of the Resolutions
is anywhere hinted at in this Address.
The fact that they are not hinted at
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shows that the struggle inside the
Government and the struggle ins.de
the Congress Party is still on and
nobody accepts as yet clearly and
unequivocally the fact that the public
sector alone is the saviour of the
economy of this country.

I should like to know whether that
policy 15 going to be followed because
1 learn from the statements made by
the hon. Commerce Minister and the
statements made by Shri Manubhai
Shah that strategic industries, machine
tool industry, engineering industry and
all these are now being asked for in
the private sector. If this direction
does not stop and if this deviation
does not stop then I think we shall be
in trouble

The private sector and public sector
battle. for example, is such a serious
one that the Government of India
does not seem to be aware of the fact
that 1t has suffered a serious defeat in
the first round of that battle.  Take
the case of kerosene. The Govern-
ment wanted to conserve foreign
exchange We spend something like
Rs 28 crores on kerosene import and
we wanted to carry out a simple cut
of 5%. All the oil companies and
their agents in this country sabotaged
that dec'sion and compelled the Gov-
erirment to cancel that cut. There
were queues of thousands of people
that it sort of mobilised the whole
population against the cut. They put
the people against the Government and
its policy of conserving foreign
exchange and came out saying, “We
are not responsible for it” It is the
foreign monopolists in the country who
are responsible for this kerosene crisis
as also their agents in the distributing
sector. What happened” What was
the result” The result was that Shri
K. D Malaviya's policy had to go
down and the oil companies succeeded
The cut was cancelled. Here is the
victory for the foreign mononolists in
the private sector and in the most
strategic industry of oil. Yet there are
people, even m this House, who want
to say, “Hand over oil for exploration
to the private sector. Take oil from
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the American oil monopolies and from
the British oil monopolies. Do not

rarry it out through the Oil and '

Natural Gas Commission of the Gov-
ernment of India.” These gentlemen,
that is, those who claim this and those
who propose such a policy, are cne-
mies of the economy of this country
and of this country.

Therefore we must not underrate
this battle of the private sector and
public sector. It has heen a battle for
long and if the private sector, a.ded
by the private capitalists of America
and England, get victorious—they have
won the drst round in kerosene—then
there is an end to our Plan and to the
plan of industrialisation. We may
grow a little more jute here, a little
more tea here and have a little
manganese here for export to their
countries at lower price, but we shall
never build those factories which are
to lay the foundation of our national
economy,

A 15 mullion ton «teel projeet, a huge
electrical project, heavy forgings,
machine building and all these are the
vital parts of our national economy.
What is happenmg? You may know,
Sir, that we recently had a flnc gift
from the Americans Machine tools
were just given away freely to India
because their heart is bleeding for us!
Machine tools worth Rs. 7 crores were
given away. Do you know the ¢ffect
of th's gift? The cffect is that  the
Hindustan Machine Tools Factory is
in danger because the Railway Min-
istry isnow falling in for these second-
hand machine {ools So far I have
not heard of the Defence Ministry
*alling in for it 'These second-hand
mach'ne tools have come here as a
gift. The Hindustan Machine Tools’
vroduction will go down ‘There is a
lay-off. There is a danger that our
precision tools which we are building
for our Government, will be shut down
with this American aid and second-
hand machine tools.

Which hon. Minister organised this
aid? Why did not Shri B. K. Nehru

By the President 926

reject such an offer? They give aid
in such @ way that those very factories
which we try to build up are being
sabotaged. They did not give us
machine tools during the First Plan.
Recently, during the Second Plan
period, they came with the machine
tools aid worth Rs. 7 crores. Perhaps
it was negotiated by the amiable hon.
Finance Minister for helping India.
When machine tools from HM.T. were
commng out the aid comes. Why
should we accept it? Why did the
Railway Ministry accept that their
orders with the HM.T. should be cut
down? What kind of planning is this?
What is this development of the public
sector?

My hon friend meniioned H.M.T.
He lost this aspect of the HM.T.
Therefore, 1 would say let us build
strategic factories and any aid which
stops the building up and growth of
these factories must be rejected and
any aid which helps the development
of such factories must be encouraged.

We have, for cxample, to pay
royalties for patents of medicines. We
were getting aid for building a phar-
maccutical factory from the Soviet
Union It doce not demand any royalty
on patents. Now one hon. Minisler
runs to the American companies to
cstablish a pharmaccuticul factory for
which we have to pay royalty on their
patents. Is thig development of the
national Plan? Is this the develop-
ment of the public sector? Ts this the
development of our own capacitvy  to
produce in such a way that we do not
luse our wealth to the foreigners” No.
This is a sort of th'ng that while being
iside the Government. while talking
of the public sector and while talking
of the national Plan, some of these
gentlemen serve the foreign monopo-
lists and their partners here. This
sabotage ought to be stopped.

The second question now is about
food and food prices. We know-—we
zaid 1t long long ago during the First
Five-Year Plan—that there s a
demand for ceiling on land. In the
First Plan and in the Second Plan it
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was said that if we attempt to pul
cell ng on land now there 1s a threat
of civil war It was put in wobbling
words but the meaning was that, ihat
15, there was & threat of civil war
Now, we are told here that the Cong-
ress has passed a Resolution about it
Of course, Congress Resolutions are
not the Resolutions of this Parhament
though they are the resolutions of the
1uling Party and the majority Party
In this Addres« there 1s not a mention
of 1t

There 14 a4 mention of land 1eform«
But land reforms are so many Meanu
facturing compost and giving manure
1s ualso land reform What 1< land
reform® Nobody has deflned ‘'and
reforms Land reforms are 1o be
cairied out What about the ceilling?
No, they do not want to talk about 1t
Thcy are not yet decided about 1t
They are quarielling about 1t Even
hon Ministers wholesale sibotagc
land reforms on the matter of ceilings
‘Therefore, land reforms arc put m 4
wobbly manner in this Address 1
hope the Government of India wul
comd to a quick decision on this ques-
tion of ccilings as also this Parliament
Unlese ceilings on land arc imposcd
and surplus land 1~ properly distribut
cd or disposed of or utilised tnere can
bc no progress in the matter of
ptacants co-opeiation In the piroduc-
tion of food It 1= frue all over the
world that unless the peasant 1g gatis
fitd and th, landlord burden i taken
off and the 10bberv of the peasant-
tht producer —-by the capitaliste 1
stopped there cannol be mmprovement
in the food situation But here we
have¢ a spectacle where their own
organmi=ation talks of ceillings and their
own Ministeis go denouncing it The
caivil war call has already been given
by Shri K M Munshi the ex-Gover-
nor of UP who has had a nict avil
wer aga'nst the Lucknaw students

What are we going to do with tnese
gentlemen® Thev are in a majority
mn the States They are in 4 majority
at the Centre If vou pass a Resolu-
tion about ceilings on land holdings
vou cannot keep Minister. who are
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opposed to that in principle If you
pass that Resolution, you must remove
those Ministers who oppose that But
here a peculiar situation exists When
suddenly the hon Frime Min'ster
takes up an 1ssue, they slart vppoming
1t, then they pass 1t and <ay, “It does
not matter Let him taik We can
sabotage him 1n action” This 1s the
way ‘This 15 the wonderful cu-npera
tion there in the ruling Party which
leads to the rum of the country
Therefore, there must be a clarfication
of these questions of public sector and
its defence, celling on land, question of
piotecting the peasantry, what is the
mind of the Parliament on this ques-
tion and the muind of the Plan mn the
next phase If that 15 not done, the
food situation cannot be selved There
35 no mention of this 1. tne Addres.
at all

Then theig 1~ the question of prices
and wholesale trading What an
uproar and revolt? If the workers
revolted 1n this way, they would have
been hanged and qua~iered at sabo-
toeurs of the country and i1ebellious
fellows who should be sent to jail
Here wholesale trading in foodgians
1% buing delayed though the polwcy 15
announced on the ground tha* we are
not vet prepaied for 1t It 15 a funnv
situaton I do not know whether
manv of our friends know that tuers
is nothing to prevent your taking over
the whole thing quickly For example,
the Hapur market speculation does
not very much depend and the buying
doc~ not depend very much on the
big gentlemen The buying in the
field- ind selling in the market 1= dnne
by the oidinary mumims working on
R< 50 or Rs 60 or Rs 100, a 1lttle
commission here and there These are
the gentlemen who buy cotton who
buy grain and do all the buying in the
thousands and millions of flelds of the
peasants It 1 not the big wholesale
speculators who do it They come 1n
only on the question of speculation, on
the question of big tran.actions Whv
should not the Government declare
that all these mun ms who are domy
the buymmg end sellmg in the
thousands of flelds are taken over in
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Government employ in State trading
which introduces wholesale trading
and buying in these lands? Very
simple. There is a grain merchant
leader present in this House, How
much of grain dealing does he do
personally, let him tell his own party.
He belongs to Bombay. I know him
and I know the grain trade in Bombay.

I know the Lanleys and Rallis who
were in the cotton line. Small middle
class agents do the buying. These
gentlemen come to operate the bank
account and bank credits. Take the
bank credits and storing in the hands
of the Government. Take all these
small agents on to the Government
roll and there will be a complete, nice
machinery to put into effect whole-
sale trading. Why is it not done?
Because they are afraid of civil war.
Civil war by whom? Civil war by 20
speculators? Put down 20 cells m the
Nasik prison at their disposal. The
civil war will stop. They have not
done that. The satyagrahis who fight
for the food policy arc allotted these
cells: not the gpeculators who threaten
civil war. If the Government cannot
deal with the speculators, the pea.ant
and the people will deal with them. It
does not matter whatever comes to
their share so far as prisons are con-
cerned. So far as food pnhey is von-
cerned, that is the posit'on.

There 15 reference to the workers.
There 1s a great satisfaction over the
code of discipline being accepted.
There is no mention of the code of
discipline being wviolated by the big
employers anywhere. We are hort of
steel. Does the House know a funny
fact? Last year, we bought 4 lakh
tons of imported steel. Last year in
Burnpur, they closed down two fur-
naces which were producing 3 jakh
tons of steel. Why? Because the firm
had bult @ modern furnace Are we
not short of steel? Are we not short
of iron? We are. But, their cost of
production and rate of proflt did not
square up with the running of this
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blast furnace. Therefore, they closed
it down. Seven hundred people were
rendered unemployed. No knowledge.
The Planning Commission does not
know, The Labour Ministry knows;
the Finance Ministry knows. Every-
body knows. Nobody can do anything
It is the private sector. Wonderful
They import steel: 4 lakh tons. Here
two furnaces are closed which produc-
ed 3 lakh tons a year. There is no
protest. Seven hundred people are
rendered unemployed. We have to
run about asking the Ministry for
alternative employment. Is this plan-
ning? Ig this organisation? This is
the anarchy of the private sector. No
Minister here is capable of putting it
down. That is with regard to the
sample of treatment to the working
classes, Pay Commission hanging fire
for months and months. Textile Com-
mission, Sugar Commission; they arc
just there hibernating. They have to
be dug out from the Siberian snows in
order to get some of the demands of
the working classes fulfilled. This is
the state of affairs with regard to the
workers, their wages, their rights, their
unemplovment question and so on

For c¢xample, a project 1 built up:
a fine Ganga barrage, Bihar for the
first time getting a nice bridge con-
necting the north and the south. Every
Bihar, every Indian ought to be proud
about it A barrage is built, a bridge
Result? All those who were building
are to be unemployed in the next
month, thousands of them. They have
built the bridge for these people to
cross across. But, they have cut off
their bridge to living; they have to be
drowned 'n the river. They are on
strike. No Minister cares for them
They just demanded some assurance
to give them employment when the
Barauni refinery is built. No. Nobody
cares about it I do not kmow whether
cven the Congress M.P. from that area
i= aware of that. He should help
This is not a partv question. It is a
question for everyvbody. If you build
projects with the help of thousands of
workers, and when the project ‘s com-
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pleted, they are m the unemployment
market, how are the people going to
be enthused to build things? They
say, it 1s better to remain unemployed
without building than to be unemploy-
ed with building What 1s the Use?
On this question of working classes,
the whole para 1s totally ununspiring

Take the Employees State insurance
scheme We have been short of
hospitals No hospital 18 comuing up
They only show Rs 18 crores as
balance They are perhaps pockettmg
the crores of balance for the national
plan We are not getting hospitals
Why should we pay for the scheme?
This 15 the anarchy 1n the whole
development

Supreme Court there have been a
lot of demands to stop the Supreme
Court from rejecting workers’ demands
at the instance of the employers
Nothing 1s being done What 1, hap-
penung? In this para

Mr. Bpeaker. What 1s the sugges-
iion of the hon Member?

Shri C D Pande (Namm Tz,) May
I point out Sir “at the instance of’
1~ unfair to judiciary

Mr Speaker Ordur stdet Does he
mean to say that instructions should
be given to the Supreme Court®

Shri S. A Dange There was a vio-
posa] to reframe the industrial law in
such a way that these matters aic
removed from appeal: to the Supreme
Court That was the suggestion

Shri C D. Pande He said that the
Judges are doing 1t at the instance
of any industry or any sector

Some Hon Members: Stay orders

Shri C D Pande. He said at the
nstance of

Mr. Speaker: Order, order He has
cleared it that he wants legislation to
be passed here

Shri 8. A. Dange: When this 1s the
condition about the workers' wages, a
very dangerous policy 1¢ being enun-
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ciated which 1s going to cost us crores
of rupees w thout bringing us much
advantage A sort of blank cheque is
bemg given to exporters of certamn
industries you can export even at a
loss we will meet them, you export.
If 1 get such a blank cheque that if I
export, I will get all the losses met
from the Treasury, what inspiration
1 will get to export, you can under-
stand, and what inspiration I will get
not to put things and consume 1t inside-
the country Promise 1g made to sugar
which 15 minting millions of profits It
1s guaranteed payment of losses omr
exports Textiles several industnes
are asked to export with a promise
that the losses will be made up Why*
Why cannot they share these profits,
keep 6 per cent and put the rest on
exports? Why should they not be
patriotic enough? We are asked to
take lesser wages Why should they
not take from these profits” So that
you will find that the economic policy
15 heavily weighted in favour of the
private profiteering monopolist heavi-
ly weighted in such a way that the
worker and the peasant losses I want
that thr. policy should be corrected

Theie 1v another question I need
not dilate upon 1t very much and that
1s the question of the bilingual State
of Bombay It s a standing subject, »
standing question, and a standing
battle We are raising that questiomn
again and again It 1s heading towards
another battle because both the people
of Maharashtra and Gujarat have
decided that they aie not going to take
it lying down any more Appeals lo
Parhament will be made, are being
made, and will again be made  But,
if the appeals do not convince my hon
friends, the only right road is suffer-
ing, in the proper Gandhian way, i
ithe proper constitutional way, in the
proper peaceful way, in the proper
way, that 15, a way which will be
effective  That sort of way 1s not
being considered by both the people.
I hope hon Members will take greater
interest in this Not only the question
of borders Borders certamnly are
there everywhere waiting for re-
adjustment They are there more
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acutely in Bombay, but I am pressing
more, along with the gquestion of
borders, for the establishment of two
umi-lingual States of Maharashtra and
Maha Gujarat I hope Parliament in
this session will give thought to this
question

Then comes another point on which
I want to say a few words in order to
make certain things clear All these
policies are bemng carried out by
Ministers with efficient or inefficient
secretar es the services and so on
What 1s happening to the services?
‘What are we domng to see that the
honest and efficient people in the
services go their honest and efficient
way, and those who are not efficient
and honest do not occupy positiong to
Ahamper our progress? This 1s  the
question posed” This question 1s
posed and I find that there 1s lack of
wigilance on the part of the necessary
Ministrics on this question

I am 1cferring in this connection to
a subjiet which has already come m
th « Houwe, that 1s the¢ affan of Shri
M O Mathas I im not dealing with
the privijcge pait of 1t Ay I  have
wlrcadv saad 1 am not worried about
the privileges of this House This
House 1 strong enough to protect i
dignity and if ceitain people want to
talk any nonsensc let them talk T
do not waint tn violate the digmity of
th: House by dealing with undignified
peoplc in that way  In any case 1f 1t
‘hag to be dealt with let be dealt
with T am not dealing with 1t at that

level I am dcaling with 1 different
wuestion

How i1~ 1t that this gentleman who
was umployed with the American
services sneaked info the most wital
position right into the Secretariat of
the Prime Ministcr and became a
speclal offiter? Were his antecedents
enquired mnto? What was the Home
‘Ministry doing® The lack of vigilence
on the part of Home Mmistry m 1948
fe on record The lack of v gilance of
the Home Ministry in 1958 now has
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come on record through this affawr I
cannot blame the Prime Minister for
what has happened except on some
smaller details He cannot be expect-
ed to check up the bank accounts of
every secretary No Minister can, in
fact, be expected to do 1t He cannot
be expected to check up every wvisit
he makes or where he takes his tea
parties He does hig own work, and
he does not pay attention to it, and
knowing as we know our Prime Min-
1ster he behaved as he did Of course,
he also defended that man, his loyalty
and imntegrity That 1s his nature
‘Whenever you hit somebody, he wall
suddenly jump in his defence He was
frank enough to admit his own
mistake and frank enough to point out
that the gentleman was throwing his
weight about But throwing hus
wuight about agamnst whom and for
what purpose®” That hay got to be
found out That 15 the Job of the
Home Ministry

The Home Ministry and the Rallway
Ministry undcer security rules, penalise
wven a small rulway servant a small
Goveinmont servant under 4(a) and
4(b) and amcndment and ordinances
The « 1»n a urcular saymng You shall
collcet this fund and not that fund”
Fien 2 wielfue fund s collected, if
a union duc 1 collicted they ask
‘Arc you rccognised” No  Then you
violatcd the ordecr You are suspended
This 1¢ the fate of the two million
Government servants who 4arc  down
below trudging and labouring

But when a Government strvant
gets into this particular position, or
Is favoured by some people with Rs 6
lakhs and just a lttle over—somc-
thing over a lakh 1s alieady in thou-
sands'—and when the Health Mims-
tea 15 mvolved n this where 1s the
vigilance? Who contrnibuted this
money, for what purpose? Why did
certain people suddenly pick upon
that unfortunate lady, the mother of
that gentleman to give her name and
to malign her for nothing” Why was
thi~ all allowed? What was the
Home Minstry domng®
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The Home Ministry is omniscient, it
pursues every Communist, every
P.S.P. man, every Socialist, and even
certain Congressmen to see whether
they are alied with Commu-
nists or whether they talk like Com-
munists 1 am sure Shn Joachim
Alva will be followed for mentoining
Boviet Union today and his visit to
China and all that' What was this
Home Ministry doing when this man
from the American Red Cross came
and sneaked into this particular posi-
tion and went about throwing his
weight about. 1 am sure he
did not throw his weight against
the Home Mimster. 1 am quite
sure about that; otherwise, he
would have been kicked long 9go.
And he, I am told, did go to the
length of kicking about also

All this was going on for nine or
ten years The Prime Minister said;
*1 have got an efficient secretary. Tt
does not matter Let him do what-
ever he likes He 1s doing my work
He is loyal” Finished. What about
his loyalty to the country, loyalty to
the services, loyalty to the whole
development? This 15 the source of
the evil 1n our development.

The best civil servants get shaken
up sometimes 1f they do not carry out
certain bad policies of certain Minis-
ters also, but if certain bad people get
into good Ministeries, there 1s no vigi-
lance, there is no check up. What
happened to those Rs 6 lakhs, how
were they coming in? Nobody knows.
Small Government officials are hauled
up: oh, you built up a two-room cot-
tage; tell me where your money came
from? If a ticket collector takes two
annas, they go on prosecuting him for
seven years until he 1s hounded Some
clerk or somebody has Rs 50,000 in
the bank account He 15 asked to
explain They are very wvigilant
about these small items, but when 1t
came to Rs 6 lakhs and over, they all
went to sleep under the Rs. 6 lakhs.
What is this? Is this check-up, is this
vigilance, i1s this security? And in the
case of a secretary who was nearest
to the Prime Minister who ought to
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be protected in all ways—not from
political influences.

1 am not saying that that man was
capable of influencing the politics of
Pandit Nehru. That is an insult to
Pandit Nehru to say that a two-penny
man and secretary Lke Shri M. O.
Matha: could influence his political
policies Even political parties find it
difficult to shake his policies, and
Congressmen know it to their cost,
and they sit down when they cannot
shake 1t So, I do not expect lum to
influence hws policies. But how is that
a man with dangerous links, danger-
our precedents, got into the position,
and therefore 1 would raise this
question of the services, and what is
happenung to them.

We had an example, last year, of
one secretary who was very brilliant,
This year we have an example of an-
other secretary who was over-bril-
hant. I do not know whom we are
gomng to get the third year. There-
fore, I would plead for a certain
wvigilance, a certain check up of the
good men and bad men, encourage-
ment to be given to the good men who
conform to the policies of the nation.
Therefore, I would plead that our
amendments should be accepted and
policies changes as I have put before
you

Mr. Speaker: Regarding the speakers
from various groups, I would make
this suggestion.

On the first day as many as 13 hon.
Members tabled adjournment motions
regarding food crisis, sugar-cane
strike, Bombay-Mysore border dispute
and so on. I disallowed them.

Shri Bimal Ghose (Barrackpore):
My point about Beru Bari has not
been covered

Mr. Speaker: Beru Bari is in regard
to the Bill. Anyhow, he can speak.
All that I am suggesting to the House
1s this I have told them that I will
give them an opportunity to speak on
the President’s Address. I will give
the names of these friends. Time is
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limited to the various groups. When
groups choose their spokesmen,
may include these names. If any
efing has to be done, these Mem-
can be briefed. I do not want to
them the privilege of speeiung;
same tume, I cannot find more
for a single party, even though
a single party a number of peo-
tabled adjournment motions I
this kind of assistance from the
leaders of the various groups.

SR,

g

Shri Tyagl (Dehra Dun): I am afraid
it will put a premium on submutting
adjournment motions, if they are given
preference.

Shri Bimal Ghose: Not at all.

Mr. Speaker: It 13 not so All thatI
am suggesting 18 that their own groups
may choose them as speakers What
is your objection?

Shri Bimal Ghose: That 1s not quite
possible because the parties have al-
ready decided as to who will speak and
they are prepared Now it would not
be possible to change.

Mr. Speaker: All rnght, as far as
possible.

Shri Yajnik (Ahmedabad)- I nise to
express my painful surprise at the
omission m the Presiden.'s address of
any rcference to the grim tragedy that
is perpetrated again by the bilingual
Btate of Bombay in Gujarat in August
last. The wounds of August, 1956 have
not been healed, and on the top of that
now comes another tragedy, and
Gujerat has had to sacrifice five young
men in her fight for securing a uni-
lingual State of Maha Gujarat.

How did this happen? Was it our
fault, or was 1t somebody else’s? 1
would not have gone at some length
into this matter if a person no lesws
than the Prime Minister of India had
not attacked us, we of the Maha
Gujarat Janta Parishad, for taking to
dascist and the most brutal methods

The whole controversy was centred
on the erection of memorials to the
martyrs of 1956. Now, nobody has
stated that it is wrong to erect any
memorials to the martyrs of any fight.
It has now even been conceded in
some quarters that the men who were
shot down and who were killed in
18956 were martyrs, and the Janta
Parishad has from the very beginning
expressed its inflexible determination
to raise memorial to the martyrs who
have inspired us and who continue to
mspire us to sacrifice and to suffer in
the cause of Maha Gujsrat. We did
not make a secret of it. We announc-
ed 1t fram all platforms and in the
press that we would take out a pro-
cession and go with the memorials
and erect them, on August 8th, 1958,
exactly at 2-17 p.m,, the same time
when our first martyrs were shot
down near the Congress House,

13-33 hrs.

[Mr DrePUTY-SPEAKER 1n the Chaw]

Of all the places where people had
been fired upon and shot dead, we
selected only two places, and the two
places were selected becausc they were
the scene of the first police firrng We
went m a large processmon The
demonstration of August 8th, 1858
was absolutely peaceful. Officials and
non-officials have testified to the com-
pletely peaceful nature of the opera-
tion that took place on that day., Of
course, the Mayor of Ahmedabad had
not given his permission for erecting
this memorial on the traffic island that
happened to be the property
of the Mumecipal Corpaoration But
this 1s true that thaz corporation
had not been consulted on this ques-
tion. There was no resolution of the
corporation forbidding us to erect the
memorial, nor had any complaint been
made to Government by the Commis-
sioner or the Chairman or any autho-
rity of the municipality asking them
to forbid us to erect the memorial.
There was, therefore, no legal ground
for forbidding the erectlon of the
memorial.
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1 had also written myself to the
Chaef Minister a month ago, and I re-
qm:t,edhmno‘lbmmfmmththu
matter because we were gomg to buxld
these memernals on municipal pro-
perty, and even 1if there was a
difference between wus and the
muniapality on this suect, Gov-
ernment should not interfere ex-
eept to preserve law and order No
reply was given to me t1ll the Bth
August In fact, no reply has been
gmven up to date No warning has
been given Government only dud
this, they wanted to prevent our pro-
ceselon from proceeding to this memo-
mal place, and they asked us to stop
at a point before the memorial place
We pleaded our mnability to stop at
that place, and in fact, that memonal
ground was already thronged with
thousands, and there was no point,
therefore, 1n preventing us from going
there We went there and exactly at
4 17 P the memorals were placed

There was scrious provocation from
all suides, military police and police
were thronged in large numbers all
around the area The Congress House
was filled up by wvisitors, and mem-
bers and leaders, but we did not look
at the Congress House We did not
want to be provoked by their jeers
and insults and laughter  Our only
attention was concentrated on the
place, which had been sanctioned by
the blood of our marty. In all
humility, we raised those memonals
which were loaded with thousands
and thousands of garlands all the way
from the market place to the memo-
nal place

Mr. Deputy-Speaker: Is the hon
Member aware whether there » any
mmquiry gomng on about this matter or
whether this 1s a subject before any
court?

Shri Yajnik: There 1s an inquiry re-
garding the responsibility for firmg I
am not comung to that

Mr. Deputy-Speaker: The responsi-
bility for firing, or what happen-
ed there in consequence of which
there must have been firing—all those
incidents also shall be gone mto by

the inquiring body whether 1t is a
court or a commussion or an officer

that 1s appointed for that purpose. I
was thinking whether 1t might not be
dangerous for us to go into those facts
and whether 1t might not prejudice
that 1nquiry

Shri P R. Patel (Mehsana)
was no firing there

There

Shri Nathwani (Sorath) There 19 a
judicial inQuiry going on there  Mr.
Justice Kotla of the Bombay High
Court 15 imquiring into the circum-
stances

Shri P K Patel: Regarding other
dates, not this date

Shri Yajnik* 1 am dealing with the
8th

Shri Nathwanl; The inquiry s also
about the circumstanceg which led to
the acts of violance and hooligamusm
on the next day, this involves gong
into those questions which preceded
the acts including the quec<tion about
the excitement, incitement etc, they
were indulging in speeches on pre-
vious days, and the previous days’
specches led to this Therefore, 1t
docs form part of the mnquiry

Shri P R. Patel: No, no

Shri Nathwani Anyone who has
followed the mnguiry will know 1t

Mr Deputy-Speaker: Let us be clear
about this point

Shri Pangrahi (Pur1) There must
be some terms of reference for that
ingquiry

Shri Yajnik* I know my responsi~
bility m this matter We are parties
to the inqury that 15 going on now,
and I assure the House

Mr. Deputy-Speaker: The hon Mem-
ber must appreciate that I must also
be aware of my responsibility

Shri ¥ajnik: Yes
Mr. Deputy-Speaker: If really this

matter 1s under 1investigation or -
quiry, we ought to take care that we
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do not prejudice that, and we must
see to that Therefore, 1 was asking
about the facts, and Shra Yajnrk must
tell me whether there 1s really an in-
quiry going on, and about what matter
that inquiry 1s pending, so that we
might decide about this

The Mimster of Finance (Shn
Morarji Desai): The inquiry 13 going
on The bon Member himself and his
friends asked for am inquiry into the
happenungs which took place on the
8th and the subsequent dates, and the
inguiry 18 mmto all those incidents
Therefore, the mmqury covers up the
mcidents on the 8th as well as the
subsequent dates And a High Court
judge 1s inquiring into them, and it 1s
being heard from day to day, even
now, one reads about 1it, and detailed
questions have been asked for fhat
day’s incidents also by the lawyer of
the hon Member and other people
Therefore, this relates to the whole
period

Shri P. R. Patel, My submission 1s
that the reference 1s only regarding
the finngs, and the responsibiaty for
the same, and the circumstances that
made Government to open fire That
15 the only referine So theru 15 no
reference as to what happcned how
the procession was taken out the
laying of the Martyrs' stone etc

Mr Deputy-Speaker Just now it
has been stated bv the hor Minister
that the advocate of the non Mumbite
himself had becn putting guc~tions on
the incidents of the 8th alvo  If th
be the subject-mattar «f utnguuy—the
circumstances that led to tnc firing or
how it happened—thtn certaini  fine
events of the 8th also would be 1cle-
vant and they would be¢ brought in
So0, we should not bring 1n thost facts
for the present we leave them Wt
will have ample opportunities further
on and we can discuss them later on
Therefore, 1 will request the hon
Member not to touch those things
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Shri Yajnik: I am not concerned
with the responsibility for the fimng
because that 1s the subject-matter of
a legal enquiry But the poltical
decision to remove these memorals is
outside the scope of the enquiry

Mr Deputy-Speaker: It will be diffi-
cult now to differentiate it and put it
aside because that political decusion
rmught have influenced the conduet and
the behaviour of the persons who took
part in that Some must be the causes
and the others the effect of them.
Therefore, we cannot separate and put
them as under, and say one we can
discuss and the other we cannot.
Therefore, it 1s advisable that we
should discuss them when there would
be many opportunities for the hon
Member to take up that case

Shri Yaynik: Then after the ineci-
dents of the 11th, 12th and the 13th,
there was a certain  amount of
pessimism and confusion among the
people of Gujarat, and we wanted to
thunk out the best method of preserv-
ing peace and stabilising 1t, and at
the same time of showing to Govern-
ment politically our inflexible deter-
mination to continue our struggle and
to affirm our right for the erection of
the martyrs’ memorial Therefore after
announcing 1t to the District Magis-
tratc of Ahmcdabad, we began our
satyagraha on the 17th August Now,
that salyagraha has been going on
quite peaccfully for the last 6 months
It 1s continuing even today, and friends
and fous our partisans and  eritics
have all testified to the absolutely
ptariful manner m which the satya-
grtha has been continuing sometimes
under very serious provocation

Furst of all 1t was jeered at and
ridiculed as the adventure of some
people of Ahmedabad But, after one
month, that 1s to say from the 17th
September, batches and parties have
come from all over Gujarat, from
places as far as Surat at the one end
and Saurashtra and Culch at the other.



943  Motion on Address MAGHA 24, 1880 (SAKA)

And, by this time, nearly 2,000 men
and women, Hindus and "Muslms,
people drawm from all commurnities,
have practised satyagraha and offered
themselves for imprisonment during
the last 6 months And, as the move-
ment proceeded, we have decided to
make this the pivot of our agitation
for Maha Gujerat

This satyagraha 1s not merely con-
fined to the right of erecting a memo-
rial; this satyagraha 1s being practis-
ed for the purpose of converting the
minds of Governments, the minds of
the Members of Parlhament, the minds
of all political partics to concede our
night for a umi-lingual State of Maha
Gujerat The movement has been
mounting But, unfortunately, in
October last, the Prime Minister agamn
hurt us by his speech at Hyderabad
There he accused wus of practising
fascist methods, which, as you said,
Sir, 1s the subject-matter of enquiry
He hurled another bomb-shell at us
and he told us categorically that the
bilingual State of Bombay connotes
the domination of the Marathi-speak-
ing people on the Gujerati people
Friends told me that he had, probably,
smud this 1n order to Jppease the
Maharashirian commumty  But then,
we are also able to listen to what the
Prime Minister says And, as we
heard these words, we were shocked
and were pamned And the pamn 1s
rankling in our minds now He has
driven iron into our soul

Shri Morarji Desai: May I make a
clarification, Sir? This 1s not a pro-
per representation of what the Prime
Mimister said What the Prime Minis-
ter said was this' that n the State of
Bombay, the Maharashtrians are in a
magority and yet why should they
complain. He did not say that they
were domunating

Skri P. R Patel: He said predom:-
nant

Shri Morarji Desai: They are pre-
dominant 1n population
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Shri Yajnik: No words of explana-
tion

An Hon. Member: That was consol-
ing to the Maharashtrans

Shri Yajnik: No words of explana-
tion can remove the feeling that has
been created in our minds

Proceeding further, he also began
to sing prawses of the Marathi langu-
age Marath: language 1s undoubted-
ly great Why did he go all the way
to wean the Maharashtrans, a3 at
were, from their path of Samyukta
Maharashtra Is not the language of
Mahatma Gandh: and Sardar Patel
also great®” Gandhi)1 wrote in that
language; and his autobiography m
English 1s a translation of what he
wrote in Gujerati. Why was all this
special pleading done m order to
appease the Maharashtrian sentiment”

Mr. Deputy-Speaker: As the hon
Member himself has said, there was
no comparison made and no reflection
made on the language of Gujerat.

Shri Morarjl Desai: The Prime
Minister has always said that all the
languages of India are equally m-
portant and are national languages.
He has not distinguished one from
another

Shri P R Patel. What about the
speech?

Shri Morarji Desai: In that speech
he has not sung praises of Marathi
language as my hon friend puts it;
1t 15 wrong

Shri Yajnik: He has spoken and he
has hurt our feelings and we expres-
sed resentment at hus speech, at the
parallel meeting that we held m
Baroda when the Prime Minuster came

there to address the Congress Youth
Conference

Sir, this sort of speech has rather
disturbed our mind We feel that
Parhament should revise its opimon
on the subject If the bilingual State
of Bombay has to be made palatable
to one section of the people by saying
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that they are 1n a domunant position,
then 1t means that if somebody 13 m
a dominant position, somebody 1s In
an wnferior position  That brings out
the real sigmificance, the real connota-
tion of this hillingual State in whach,
undoubtedly, the Maharashtrian
friends are in & majority But, then,
the Mahgrashtrans also do not like
this bilingual State because while we
feel that we are dominated by the big
numerical majority we feel that we
are dommated by the big numerical
majority of the Maharashtrians, the
Maharashtrian friends think that they
would be dominated by the economie
predominance of the Gujerati com-
munty And that 15 how this
question of discord and disharmony 1s
developing And, the Prime Minister
has not served anybody bringing out
this connotation of the bilingual State
When this connotation 1s being repeat
ed, we have to confirm what has been
stated in our praclamation of 8th
August It was again confirmed on
the 1st of November and again on the
26th of January and we have stated
1n categorical terms that we in Gujerat
feel that we are in a subordinate
position Apart from economic com-
plamnts, we fcel that we are, so to say
in an inferior status of aitizenship I
will not dilate on the economic wrongs
now I am not going into any facts
and figures because fact- and figures
can be cited on both sides We have
actually passed a long resolution and
we have submutted the matter to the
Prime Minnter We have received a
reply from the Ch.cf Minister and he
has confirmed some of our worst
complaimnts against the bilingual Stat
regarding the developmental projects

Shri Radha Ramun (Chandni
Chowk) What 15 his partys view re-
garding the city of Bombay?

Shrl Yajnik: So far as we are con-
cerned, we deflmtely want that the
States of Mahagujerat and Maha-
rashtra should be formed Bombay
i left to this Government to
settle, We have mno hesitition
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mn stating that this bilingual State
should he divided into two States
Whether you put Bombay here or
there, whether you put some part of
Nawapur or Dangs here or there, 1t
15 a matter of geography and adjust-
ment (Interruptions) Iam not
concerned with the sma]l geographical
details I am concerned with the
main big question of the separation of
the bilingua) State (An hon member

into three States) I am not for
three States My orgamsation does
not authorise me to stand for a three
State formula

I may say that the President of the
bilingual Bombay Congress Commuttee,
Shr1 Thakurbhai Desai m a speech
recently has categorically made two
important statements He 15 not
opposed to the formation of Maha-
gujerat on principle It 1s very good
He may have objection against our
tactics out that 15 a different thing
The second thing 1S even more sigrn-
ficant As the sitting President of the
bilingual Bombay State in which un-
doubtedly the Maharashirian Congress
members are mm a majority, he has
now categorically stated that the only
alternative to this present bilingual
set-up 15 the division of the State into
two parts

Shr: Morarp Desar It 15 a musre-
presentation agamn

Shri Yajnik Thcre s no misrepre-
sentation He may have been misled
by Shri: Thakurbhai's private 11essages
but I naw the report published 1n a
paper very dear to the hcait of the
Congress—the paper by which Thakur-
bhai Desai was fetcd We have ac-
tually got his words m the clearest
terms He has stated that the only
alternative to the bilingual State 1s
the formation of Mahagujerat and
Maharashtra He does not want these
divisions certainly, he wants this ex-
periment to continue He knows what
will happen when he says anything
about the three State formula The
Congr asmen would be up in arms
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and he would be under pressure d
the Maharashtrian €

dare not now speak about the -thm
State formula. He knows it very
well. It was on the question of the
separation of Bombay from Maha-
vashtra that the old bill was not pass-
ed and a new amendment was made.

Bo, 1 say the road is perfectly clear.
Even the President of the Bombay
Congress Committee says that. I,
therefore, in all humility appeal to you
to wipe out the injustice that has
been done to us because we feel that
under the present dispensation, both
political and administrative, we are in
a subordinate position. Subordinate
to whom? Maharashtrians, But the
Maharashtrians say: we do not want
to subordinate you to our rule. Then,
who wants to put somebody above
somebody else? It is the Congress
hierarchy at the Centre, the High
Command. Probably as things are
. being discussed, some people may
change theiwr views and may come to
new conclusions. It is a festering
sore. Every time when even a Cong-
ress leader comes to Ahmedabad or
Gujerat and speaks on politics, he
has always to speak on this bilingual
question and denounce us and the
Samyuktha  Maharashtrian parties
principally on this division question.
This question remains the foremost on
the agenda whether it 1s our agenda
or the Congress agenda The atmos-
phere is not normal. In order te
create a narmal atmosphere, an at-
mosphere appropriate for the func-
tioning and fulfilment of the big plans,
the completion of the Second Plan
and the formulation of the Third Plan,
we requirc the co-operation of all
parties. If thin thorn is removed, if
this status of inferiority 15 done away
with and if the Gujerat State takes
its proper place in the comity of all
the different States of the Indian
Union, in that case, I assure you that
all the people who are associated with
us—most of the opposition parties are
assocviated with ws—will all work with
might and main for the success and
for the realisation of the big plans
that are made by our Government.

Of course, if we have any amendments
or suggestions to make, we will meke
them. But by and large we assure
you of our best support and co-
operation in the realisation and
carrying out and fulfilling the big
‘plans and the big projects that are
being planned by the Government
that are the hope of the whole of
India.

'\\. Shri Goray (Poona): Mr. Deputy-
Speaker, this is the third time that we
the Membem of the Lok Sabha are
having the privilege of deliberating
over the President's Address. Every
time 1 have listened to the President’s
Add@ress, I have felt a litt] dis-
appointed, not because the Address
was not clothed in gorgeous and
famtastic terms but because it con-
tained little else, excepting the inven-
tory of the doings of the Government
in the previous year. So far as I have
been able tgfunderstand our Constitu-
tion, ‘the of the President as
conceived by the Constitution is not
to be the projection of the Cabinet.
He is to be the symbol of the nation.
Therefore, we expected that whenever
the President addressed thg/Alouses of
Parliament, it would refer not only to
the doings of the Ministry but to the
hopes and aspirations of the whole
nation; they should be mirrored in
the Address—not only ambitions
but our failings, not onlyfour achieve-~
ments but our shortcomings, not only
the good points but also the tensions
that prevail in our land. If I may
draw an analogy, I want the Presi~
dent to resemble the Trimurthi in the
famous FElephanta Caves  near/
Bombay—one face reprenenting just
anger against the sins of commission
and omission, the sccond, the face of
Mahadev, representing the ceaseless
activity of development, and the third
face of the divine consort full of com-
passion for the suffering sons/f and
daughters of this land. Viewed 'from
this aspect, all the three successive
addresses have failed to make the
mark.

14 hrs.

Please look to paragraph 12 of this
Address. When we read sbout the
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food situation in the country as rep-
resen the President, we find
that he promises us a hopeful herizon
We fail to understand where the hope-
ful honzon is Only two days back

the Governor of Pumjab, addressing
the Legislative Assembly, drew almost
& dismal picture of th ditions pre-

vailing there He said that due to bad
season, about Rs 35 crores worth of
crops have been destroyed and 17
lakh acres of land have bten lad
waste Not only that Insp te of the
promuses and the’ hopes trat have
been held here by our Food Minister
we find that people have been shout-
g over the shortage of food not only
in States like Bombay and Kerala but
even m States Iike Punjab, Uttar
Pradesh and Bihar f Therefore, I think
that this chronic complacency of the
Food Minister should not lead us to
believe that we are going to have a
hopeful horizon in the tature

Sometimes when I Iisten to the
Food Minister, I find that/he 13 blms-
fully unaware of the thihgs that are
happening 1n this country Imme-
diately after his return from the
Nagpur session there was a hot cvie
reception arranged for him by the
citizens of Delhi  When I look at the
long queues|in Bombay and else-
where, waiting for kerosene and othex
necessaries of life, the prices of which
are soaring I think that this 1» not
a good augury at all There 15 <ome-
thing very menacing 1n the <ituation
and unless w:azytake a realistic view
of things and to improve our agri-
culture and try to make rapid pro-
gress so far as the agricultural scctor
1 concerned, I think not only the re-
maimmng period of the second Plan
but the third/ Plan also 1s foredoomed

1 would hke to pont out that <o
far as irrigation facilities are concern-
ed, 1t is on record that though we have
got the irmgation potential, very httle
of 1t 1s being used We have anoth
instance where we find that the culti-
vahle wasteland 15 not being brought
under the plough Hundreds of
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thousands of acres of land which can
be brought under the plough are lying

@;tlncu'ltwlted We have only to travel

om Bombay to|Delh: either by the
Western Railway or the Central Rail-
way and on both sides of the track,
we will find vast tracts of land lying
uncultivated

In the report of the Chambal River
Project, we find that mention has
been madq by the Commuttee that in

Rajasthan, lakhs of a of land
which are full of wal trees can
be made to produge. Taaunds of

corrper-aere more than what 1s being
produced today only if the wild trees
we prooted Now the uprooting
otl trees does not require any
foreign capital or any expert know-
ledge It can be done provided a
concerted effort were made to improve
the land

Take the instance of water-logging
Whule I travelled up to Delh: for this
session, | I found that on both sides
of the railway route from Bharatpur
to Delh: vast stretches of land were
lying under water and the same can
be seen if we travel from heie to

C}Amntsar When are we gomgjtu re-

claim these areas” We are thinking
of Bhakra Nangal for bringing cana®
water to the desirts of Rajasthan
But unliss we are careful to see that
water-logging doncs not take place, the
bles.ings that Bhakra Nangal 15 going’
to shower on us may turn into curses
Therefore 1 would like to stress this
point, that 1f the food situation 1n
the country 1s to be improved unless
we take drastic steps, unless we take
concerted action to see[that the agri-
cultural production 1 stepped up, 1t
will be very difficult to under-write
the success of the remaiming period of
the second Plan and also the third
Plan which we are trying to evolve

Curiously enough, a lot/ was talked
about the third Five Year Plan 'To-
day, I find that both Shr1i Kashwal
who moved the motion of thanks and
Shr Joachrm Alva who rsupported
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him, waxed eloguent about the third

Plan But there 1s hardly a Pﬂ?l-@

graphfdevoted in the President’s Ad-
dress /to the thuird Plan About the
deteriorating food situation and the
soaning prices, there s no mention in
1t I want to put 1t to you for your
consideration, whether if we want to
makezca success of the third Plan, 1t
will possible to do so if the prices
keep on svaring and if there 1s scar-
city of food The effect of the scar
city of food and the soaring prices
15 that the /people's vitality 1s sapped
and consequently their enthusiasm
suffers They do not bchieve in plan-
ning at all Not only the people at
large, but, your own employees, the
Government employees, suffer Therc
are nearly two milhons of such em-
ployees Whatf1s their experience?

You find that therc i1s already a
demand for a second Pay Commission
because people think that they can-
not cope with those soaring prices
It 18 difficult for them to make two
c¢nds meet I a man'm Governmen
employ finds that 1t 1s difficult for
hum to make two ends meet, he 1s not
gomng to be enthusiastic agbout your
Plan at all Those people will try to
eke out their livelthood by <ome
other means ! There 1s the root of
corruption and nepotism  When you
are thinking of fulfiling the second
Plan when jou are thinking of start-
g the third Plan, you must see to 1t
that your own limbs, the Goverrme =
employees are satisfled and/content-
ed Two millions of them have been
waiting outside for the last nearly
twenty months to see what the Pay
Commussion 15 going to give The Pay
Commussion has been deliberating,

and deliberating, but has
brought forth nothing That 1s/ why
there 1s demand for a second’ Pay
Commussion Therefore, I submut
that unless you keep these people
contented and unless you can create
a situation where you can enthuse
yeur own people and your own em-

ployees, the Plans willfnot be a suc- * >

cess Under these conditions how 1s
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it possible for you to enthuse the
people at large and how will it be
possible for you to make a success of
the second Plan and the third Plan?
Itjwtll be like the promuse of giving a
ple 1n the sky when you die There-
fore, 1 am saying this let us be very
realistic and let us be more drastic
and more quick at decisions and 1n
the executmn{nt the decisions that we
take

I would not hike to dilate on this
becau-e there have been speakers be-
fore me who have touched this point
But ther¢ are other tensions m this
countiy 1 am not only referring to
the tension that 1, 1n existence for a
long time¢ betweun Mahaiashtra and
Gujerat or between Karnataka and
Maharashtra, but there are other ten-
sions too Take for instance, the
tension that prevails on the eastern
border, between Palustan and lndlaz‘
We aie going to hear more about 1
when the question of ratifying what
was agrced to between our Prime
Ministcr and the Prime Minister
of Pakistan comes up before the
House So I will not speak about
that also /

But look at Kashmir I would lhike
to point out with all respect to
Bakshiji that everything 1s not well
m Kashmir, that something 1s rotten
m the State of Denmark I would
Iike this House to take greater in-
terest/ in the events that are taking
place in Kashmir We have fought
for 1t and we are bleeding for 1t But
when we are doing all that, let us not
forget that we have a right to demand
a Government/which conforms to our
standards of democracy That 13 why
the people in Kashmir are making a
demand that the jurisdiction of our
Election Commussion and the Supreme
Court should be extended to Kashmur
They are making a demand that/their
representatives who are sitting m
Parliament should be elected directly,
as we are elected™?

These are matters which we must
consider We must not say that be-
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cause Bakshijt 15 helding the fort,
everything 1s all rnght in Kashmir I
think that this attitude 13 dangerous
and perhaps we might be very bitter-
ly dimilusioned sometimes So, this
Kashnmur 1ssue should be squarely
faced and whatever ameliorative
measures we want to take, should be
taken without any loss of time

Coming to the question of Maha-
rashtra and Gujerat and Maharashtra
and Karnataka, 1 would hke to say
that I am not looking at 1t from the
point of view of a Maharashtrian I
would hke to look at it from the point
of view of a good patriot as an Indian
I would like to tell you that the more
time you allow to lapse, bitterer will
be the feelings between these States
The Government i1s not serving any
purpose by delaying these things
Just now we have heard Shr1 Yajymk
‘Whether he had justification for the
bitterness that he feels may be a moot
question But it 15 not to be doubted
ag he said, that iron has entered our
soul Why should we allow it to
happen” I have pleaded with Pandity
and I am pleading here again Let
this House consider whether we aie
going to drive 5 crores of peoplt 1o
the wall

It 15 said that this Parhament
decided the 1ssue 1 accept 1t but
may I not say that when this Parlia-
ment decided the 13sue every Memba)
who voted for this particular re-
organisation of States had given a
State for lus own language and onlv
demied the State for only the two
linguistic proups of Maharashtra and
Gujerat? Does 1t really lie in therr
mouths to say ‘We will have our
States so far as our languages aie ¢on-
cerned, but only one exception nhall
be made and that will be the State
of Bombay?” Therefore 1f my logic
or argument 1s really worth anything,
you should please reconsider this
1ssue Do not trv to adopt a policy
of tiring out the whole people It 1s
not geing to have any effect

I do not want to be accused of
“Chauvinism, but so far as the Maha-
Tashtrian people are concerned. we are
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a people who love cricket and play
it better than anybody else 8o, we
are not going to be tired out, we shall
play the game as long as it 18 neces-
cary We do not want to go out of
the Union, we have been the most
loyal citizens of this Union We
want to give our smews and intell-
gence for the success of the second
and the third Plans We want to be
very loyal and patriotic citizens of
India, but we do not want to be told
that “you are inferior citizens in this
matter and what has been given to the
other linguistic groups will not be
given to you or to the Gujerat people”

So I am pleading with you Please
solve this question as early as possi-
ble, so that one of the major tensions
in this country would be removed
Between Mysore and Maharashtra
also I am not saying ‘Give me this
piece of land or give them that piece
of land” Whatever rightfully belongs
to us, give that to us and whatever
rightfully belongs to the Mysore peo-
ple give that to them There 15 a
formula which you have evolved now,
which 15 called the Pataskar Formula
Yesterday the Home Mimster sad
‘1 am afraid that Pataskar 1s being
immortalised because 1t 1s not his
formula but 1t 15 an agrecd solution
arrived at by the tiwo States
If that agreed solution 1s good
for thoste two States 1t can be
an agrced solution for the other two
States also What 15 sauce for the
gander should be sauce for the goose
If fortunately w¢ have get a formula
which has  settled the disputes
between two States why not apply
the same to us And then whatever
goes to Mysore will go to them and
whatever come. to Maharashtra, will
come to us Where 1s the quarrel?
But unnecessarily the whole relations
ship between one linguistic group and
the other 15 being bedevilled So,
my earnest prayer is, please have
sympathy for us, please try to give us
what you have appropriated for your-
self and then the whole quariel will
be settled
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Comung to Goa, since the last two
occasions, it seems that Government
has now decided as a policy that there
should be no reference to Goa in the
President’s Address. When I came to
this House first, in the President’s Ad-
dress that year, there was a reference
and they said in effect that Goa be-
longed to us and somehow or other we
wshall get it. From the next occasion
onwards, all references to Goa were
dropped Most probably the policy of
the Government has changed  They
feel that if we keep quiet about it,
somehow or other, Dr. Salazar may
see wisdom and hand over his colonial
possessions

What 15 happerung in actual prac-
tice 18 that while we are sitting here
waiting for wisdom to dawn on Dr
Salazar, Dr Salazar 1s moving fast
My friend, Shr1 Joachum Alva, just
now said that they have tried to in-
troduce the currency system of Portu-
gal in Goa They have not only
driven out the rupee from the position
of being legal tender, but at the same
time, they have done something else
in cultural field and in the fleld of
education, 1 do not know why Shn
Alva did not mention 1it. The steps
they have taken will have a far-
reaching effect, v1z,, from this year,
every child in Goa between the ages
of 7 and 13 will have to lcarn Portu-
guese compulsorily So far as we all
know, t1]l now this compulsion was
not there at all and very few childien
learnt Portuguesc Except for some
schools 1n the villages, elsewhere the
children were taught Marathi and
only when the boy or girl entered the
high school stage, they learnt Portu-
guese But now for children between
the ages of 7 and 13, Portuguese will
be made compulsory There will be
a Portuguese teacher in every school

The effect of this step will be that
all the cultural ties between the main-
land of India and Goa will be cut
It will not be the fate only of those
people who are staying in Goa, but
also of those people who reside in
areas which are culturally, linguisti-
cally, historically and ethnologically

part and parcel of Gujerat. Thone
boys and girls also will be cut away
from the culture and civilisation of
Gujerat. What are you going to do
against this sort of cultural prosely-
tisation? Very soon there will not be
a Goa problem, not m the sense in
which you want, but in the sense that
all those people will be assimilated
with the Portuguese culture and they
would no longer care to be Indian
citizens. Therefore, the time has
come when we must think fast and
take some steps All that I see the
Government doing 1s they are sitting
tight This policy of masterly inacti-
vity, will not give you any dividends
and 1t will never bring the Goans
nearer to you When the Portuguese
Government 1s taking active steps to
futher their policy of “assimilation',
you are not doing anything to help
the Goans out of their travail

Therefore, I would plead, Sir, with
all earnestness that this Government
will have to think very deeply about
this problem, because Goa if it ig lost,
will not be so much a loss of a little
territory inhabited by five lakhs peo-
ple, but 1t will be a thorn inside India
in the future to come Therefore,
this 15 a national issue. This is not
only a linguistic problem or a cultu-
ral problem or a historical problem,
but 1t 1s going to be a national pro-
blem 1if all these enclaves are lost to
India

Sir, it 1s not possible for me to deal
with all the points contained in thus
Address because they total to about 54
But I would hike to touch uponr one
more and then finish, that 1s, as I said,
the crontentment of the people who are
i government service I thmk very
drastic steps will have to be taken,
not only by having Pay Commissions
and other things. I would like to
point out that in every department of
the Government there 1s some sort of
anarchy. Rules have not been proper-

ly framed-—seniority rules, ser-
vice rules and other rules. Whe-
ther you take up the railway de-

partment or the home department or

the defence department, you will
find any number of complaints from

the people who are employed there.
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There are pecple who have been
working as temporary hands for years
together—3 years, 10 years and even
12 years With this sort of service
conditions, I think it 15 very difficult
for you to get loyalty and one-minded
devotion in whatever work the Gov-
ernment tnes to do

Therefore, 1 would appeal that here
also very early steps should be taken
to frame service rules which would
be umiform throughout 1 know
that during the war period a
lot of people were recruited But
even f you do not want so many
people, there must be some oider of
precedence, some rule by which you
may carry out the demobilisation
People who have served you for 20
years, 30 years, go out of service with-
out gratuity Even if the gratuity 1s
given to them, 1t reaches them after
5 or 6 years ] have cases where
people have told me that the Deferce
Department has told them thit thewr
service papers have been lost and
they would not get anything What 1s
to be done when people arc faced
with this sort of a situation?” You can
imagine what sort of loyalty you can
get from them

Therefore, whether we want to
shape this nation on the basis of the
Second Plan or on the basis of the
Third Plan, you must take very
active steps and very carly utips to see
that those who serve you whether
they serve 1n the Railways, the Posts
and Telegraphs or Defence, get satis
factory service conditions which alone
will be the firm basis of loyalty

Mr Deputy-Speaker. 1 have to an-
nounce that there are 166 amend-
ments to the Motion of Thanks to the
President's Address, which have been
selected by hon Members to be treat-
ed as moved In order to save the
time involved 1n reading out the num-
bers, I shall treat them all as moved
provided they are otherwise in order
A hist indicating the number of select-
ed amendments will be put on the
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notice board and 3t will be circulated
to Members tonight for their informa-
tion

The following are the selected
amendments to the Motion on Pres-
dent's Address which will be treated
as having been moved subject to their
bemg otherwise admissble —

Nos of Amendments

1,2 8 4,5 6 17, 8 9, 10, 11, 12,
13, 14, 15, 16, 17, 32, 33, 34, 35, 36,
37, 38, 39, 40, 41, 42, 44, 45,46, 47, 48,
49, 50, 51, 52, 53, 56, 57, 58, 50, 60,
61, 62, 63, 64, 65, 76, 77, 8, 79, B0,
81, 82, 83, 84, 85, 86, 87, 89, 90, 91,
92, 93, 94, 95, 98, 97,99, 100, 101, 102, 103,
104, 105, 106, 107, 108, 108, 110, 111, 112,
113, 114, 115, 116, 117, 118, 118, 120,
134, 135, 136, 137, 138, 139, 140, 141,
142, 143, 144, 145, 147, 148, 150, 151,
152, 153, 154, 155, 156, 157, 158, 159, 180,
162, 163, 165, 166, 167, 168, 169, 170,
171, 172, 173, 174, 175, 176, 177, 178,
179, 180 181, 182 183 184, 185, 186,
187, 188, 189, 190, 191, 192, 183, 194,
195 196 197, 198 199, 200 201 202 203,
204, 205 206, 208, 209

Shn U C Patnask (Ganjam) I
beg to move —

(1) That at the end of the motion,
the following be added namely —

but 1¢gret—

(a) that in spite of enormous
expenditure for increased food-
production programmes, prices of
foodstuffs are gomng up and India
has to dcpend upon 1mport of
foodgrams,

(b) that foreign exchange diffi-
culties are increasing because the
foreign aids are received imn the
shape of commodities which are
dumped on uy at far higher rates
than those at which we could
have purchased in the competitive
markets,

{(c) that in the sphere of im-
ports and exports, licences and
permits have been granted with-
out reference to the country's
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real needs and ecomomic well-
being,

(d) that no effective steps have
been taken agamst corruption,
hoarding profiteering and black-
marketing which are flourishing in
various spheres;

(c) that there 1s lack of effec
twve proposals for caising the
standards of living of the people
or for establishing economic pros-
perity on a just and enduring
basis,

(f) that there 1s an absence of
concrete proposals for organizing
to the full, our human and mate-
rnal resources for developmental
programmes as well as for
national defence” (1)

(2) That at the end of the motion

the following be added, namely —

‘“but regret—

(a) that Government still con-
tinues 1in the Commonwealth, not-
withstanding the aggressively an
t1 Indian approach and policy of
raclul discrimmation domonstra-
ted by some of 1ts constituent
members

(b) that India has not yet pro-
tested to the US A for its mlitary
aid to Pakistan which 1s forcing
us to ~pend large sums of money
on dcfence,

(c) that there 15 no clear ind:
cation of strong and effective mea-
sures against border raids and
others acts or threats of Pakistan.

(d) that adequate notice has not
been taken regarding the gwded
mssile bases, new naval base and
mulitary air bases for heavy bom-
bers of strategic aviation recently
established 1n  Pakistan and i
Portuguese-occupied territories n
India” (2)
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(3) That at the end of the motion.

the following be added, namely —

“but regret—

(a) that the Address gives no
indication of concrete proposals
for satisfying the aspirations of
patriotic citizens to be ussociated
with national defence 1in emer-
gencies as well as with nation-
building activities 1n normal tumes,

(b) that the Address has ignor-
ed the possibihty of mobihsing
and tramming our vast man-power,
as an effective machinery for im-
plementing our various socio-
economic plans and programmes,

(c) that the Address has ignor-
ed the mmmense scope for utih-
sing the expenditure on defence,
not only for increasing our strik-
ing-power for national defence but
also for increased efficiency in the
soc1o economic development drive

(d) that there i1s no plan for
formulating our defence require-
merts and controling our defence
purchases which often consist of
out-moded obsolete or obsolescent
equipment at high prices,

(e) that the cloak of secrecy in
defence purchases, some of which
arce open to forelgn magazines, 13
concouraging corrupt practices
and mvolving us mn huge losses.

(f) that the Planning Com-
mission and Government of India
have made no efforts to integrate
the defence and civilian wings of
our national hifc especially in the
spheres of education, production.
construction and scicntific research
50 as to ensure economy as well as
efficiency ™ (3)

Shr1  Naushir Bharucha (East

Khandesh) I beg to move

(1) That at the end of the motion.

the followwing be added, namely —

“but regret that the Address has
failed to disclose an adegquate ap-
preciation of the will of the people
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of Samyukt Maharashtra and of
Mahagujrat for the establishment
of unilingual States in place of
the existing bilingual Bombay
State” (4).

(2) That at the end of the motion,
the following be added, namely:

(7) That at the end of the motion,
the following be added, namely:

“pbut regret that ' no serious
notice has been taken in the ad-
dress of the acute kerosene oil
shortage to which masses have
been subjected nor any plan for
mitigating their hardships dis-
“but regret that the Union closed.” (10).

Government has failed to play a
i fecti (8) That at the end of the motion,
P e Ve zole the following be added, namely:

in the solution of border dispute
L]
between Bombay and Mysore. “but regret that the Address
' does not contain any effective plan
for substantial and prompt reduc-

(3) That at the end of the motion,
the following be added, namely: tion in unemployment caused by
the closure of industrial concerns.”

“but regret that no indication
is available in the Address as to an.
what effective plans the Govern- (8) That at the end of the motion,
ment has in view for arresting the the following be added, namely:

rocketing prices of wheat and
other foodgramns in the coun- “but regret that the Address
try” (8). does not indicate the intention of
(4) That at the end of the motion, the Government to introduce
the following be added, namely: amending legislation, to acquire
. powers for taking over closed in-
‘but regret that no practical dustrial concerns and re-starting
lead has been gwen 1n the them” (12)
Address on intensifying food pro-
duction, particularly by greater
use of wrigation facilities at
prices of water within the reach
of agriculturists and supply of ade-
quate quantities of feritizers.” (7).

(5) That at the end of the motion,
the following be added, namely:

“but regret that clear indica-
tion of Government’s intentions 1s
not available in the Address as
10 Government attitude on agra-
rian reforms, particularly farming
on joint or co-operative basis,
ceilings on land and disposal of
surplus land.” (8).

(8) That at the end of the motion,
the following be added, namely:

“but regret that clear indwcation
is not available in the Address of

(10) That at the end of the motion,
the following be added, namely-

“but regiet that the Address
does not disclose with  <ufficient
clarity—

(a) what the core of the
Second Five Year Plan will ul-
timately be,

(b) what internal resources
the Government have for imple-
menting the balance of the Plan;
and

(¢) how the foreign exchange
gap will be covered.” (13)

(11) That at the end of the motion,
the following be added, namely:

“but regret that the Address

the scheme or machinery for
wholessle trade in foodgrains pro-
posed to be taken over by the
Government.” (8).

does not hold out any prospect
of rehef to trade and industry or
to the people, from crippling taxa-
tion” (14).
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(12) That at the end of the motion,
e following be added, namely:

“but regret that the Address
does not disclose any intention on
the part of the Government to
check extravagance ;n travelling
allowances of Minsters, while
Members of Parliament are being
denied barest bus transport facili-
ties to and from Parhament on
ground of economy " (15)

(13) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not indicate prospect of sub-
stantial economy in defence ex
penditure” (16)

(14) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not giwve a clear lead on the
question of liberation of Goa and
other Portuguecse enclaves” (17)

Shri Yadav: 1 beg to move

(1) That at the end of the motion,
the following be added, namely

“but regret that Government has
failed to control the rising prices
of foodgrams and also failed to
lay down a definite price policy ™
(32)

(2) That at the end of the motion,
the following be added, namely

“but regret that Government
has failed to lay down principles
so as to avoid indiseriminate
firing by the police” (33)

(3) That at the end of the motion,
the following be added, namely

“but regret that in the Address
there was no mention of the strike
of cane-growers of Uttar Pra-
d " o(34)

(4) That at the end of the motion,
the following be added, namely

“but regret that mn the Address
no agsurance has been given to
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implement the recommendations
contamned m the Report of the
Backward Classes Commission”
(35).

(5) That at the end of the motion,
the following be added, namely*

“but regret that n the Address
there 1s no mention of the corrup-
tion, favouritism and nepotism
rampant in the country” (36)

(6) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
there 1» no mention of the increa-
sing evils of castesm” (37)

(7) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
there 1» no mention of the ever-
mereasing bureaucracy ” (38)

(8) That at the end of the motion,
the following be added, namely

“but regret that Government
has failed to decentrahse the ad-
ministration by establishing Gram
Panchayats and District Pancha-
vatg and ensuring them adequate
revenues” (39)

(9) That at the end of the motion,
the following be added, namely

but regret that in the Address
there 1s no mention of the follow-
ing defects in the Five Year
Plan —

(a) modelling of Five Year
Plan on the lines of Russia and
Amernica,

(b) lack of
sources, and

(c) does not benefit the entire
country but the selected few"
(40)

financial re-

(10) That at the end of the motion,.
the following be added, namely*

“but regret that in the Address
there 15 no mention of the increas-
Ing economic disparity in the
country ” (41).
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(11) That at the end of the motion, (2) That at the end of the motion,
ithe following be added, namely the following be added, namely

“but regret that in the Address
no mention has been made about
the growmng unemployment and
the measures for 1its removal”
(42)

(12) That at the end of the motion
the following be added namely

“but regret that in the Address
no mention has been made about
the removal of statutes of foreign-
ners from Delh1” (44)

(13) That at the end of the motion,
the following be added, namely

“but regret that in the Address
no mention has been made about
preventing the exploitation of the
people by foreign and Indian
capitalists ”  (45)

(14) That at the end of the motion
the following be added namely

“but regret that in the Address
no mention has been made regard
mg deterioration m the affairs of
Banaras Hindu University " (46)

(15) That at the end of the motion
the following be added, namely

“but regrct that m the Address
no reference has been made re-
garding settlemcnt of the disputes
between India amd Pakistan”
(47

Shri Panigrah:. I beg to move

(1) That at the end of the motion
the following be added, namely

“but regret that there 1s no
mention of the recent reports of
building up of military and atomic
bases m Pakistan, bordering India,
with Aemrican mihitary awd and
the immediate danger to India’s
freedom and security therefrom ”
448)

‘but regret—

(a) that the Address contains
no indication of recommendations
of the States Reorganwsation Com-
mussion mn respect of saleguarding
the rights and interests of different
liguistic groups in various States,
more  specially the difficul-
ties and hardships being undes-
gone by the Onya speaking people
lving in Saraikella and Kharswan
presently remaming with Bihar,
and

(b) that Government have fail-
ed to note the rnghtful claim of the
people of Saratkella and Khar-
swan to merge with Ornssa” (49)

(3) That at the end of the motiom,

the following be added, namely

“but regret that Government
have failed 1n safeguarding the
interests of 700 rminers working in
the Villiers colliery in Talcher in
Onssa for the last two years and
has failled 1n taking any steps
with a view to increase coal pro-
duction by resuming work in the
said coal mine which remains
closed for the last one and a half
year” (50)

(4) That at the end of the motion,

the following be added, namely

‘but regret that Government
have failed to note the necessity
of dcveloping Paradip 1mn Orissa
as a major port on the eastern
coast of India™ (51)

(5) That at the end of the motion,

the following be added, namely

‘but regret that Government
have failed to note the soaring
prices of kerosene o1l in Orissa,
West Bengal and some other
States during the past two months
and to take any effective measures
for meeting this crisis® (52)
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(6) That at the end of the motion,
the following be added, namely:

“but regret that Government
have failed to take note of the
slow progress of resettlement work
in the Dandakaranya area and in
view of this slow progress has
failed to revise the target date of
closing the camps in West Bengal
before the end of July this year.”
(58).

Shri Tangamani (Madura:): I oeg
to move:

(1) That at the end of the motion,
the following be added, namely:

“but regret that there is no
reference to steps proposed to be
taken for naming the present
State of Madras as ‘Tamilnad' in
deference to the wishes of the
people of the State.” (56)

(2) That at the end of thc motion,
the following be added, namely:

“but regret that the Addre:s
has failed to mention that rebate
for handloom weavers in Tam:Inad
has not been fully paid for the
year 1958." (57).

t3) That at the end of the motion,
the followmng be added, namely:

“but regret that the Address
d:d nol mention that when Madras
State Government demanded
Rs 55 lakhs for handloom rebate
on 31-3-1958 only Rs 40 lakhs
were sanctioned.” (58),

(4) That ati the end of the motion,
the following be added, namely:

“but negret that the Address
failed to refer to the scarcity of
keroscne and soarmng prices in
retail market throughout the
country, more particularly in the
various towns in Madras State
during recent period.” (59).

(5) That at the cnd of the motion
the following be added, namely:

“butl regret that the Address
failed to refer to the restriction

326 L.S.D.—6

in export of beedies to Ceylon
from the Southern Districts of
Madras Btate causing hardahip to
beedi owners and unemployment
to thousands of workers.” (60).

(8) That at the end of the motiom,

the following be added, namely:

“but regret that the Address
did not refer to the need for
understanding with the Ceyloa
Government regarding import of
tobacco and export of beedies”
(61).

Shri N. B. Maiti (Ghatal): I beg to

move;

That at the end of the motion,

the following be added, namely:

“and record their sense of grati-
fication on the comprehensive
surveys made by him in his
Address of the progress made
during the last one year by
the Government of India towards
the attainment of the objectives of
the nation, and on pointing to the
further stages of advancement
towards the same to be attained
by the Government, Parliament
and the country during the next
yvear, and convey to him their
warmest appreciation for the
same.” (62).

Shri P. G. Dcb (Angul): 1 beg to

move;

(1) That at the end of the motion,

the following be added, namely:

“but regret to state that there
has been a gross failure of our
food policy for which immediate
correctives may be instituted to
redress hardship caused to the
common man.” (68).

(2) That at the end of the motion,

the following be added, namely:

“but regret to state that there
has been lack of imagination in
the formulation of our agrarian
policy and that the steps taken
purely in ideological fervour will
lead to failure of investment, in-
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centives and output in agricul-
me ”n (“)

the profiteers i1n the supply of
kerosene 011 which 13 causing
great mnconvenience to the poorer

(3) That at the end of the motion,
the following be added, namely

‘but regret to state that the
Prime Minister's agreement with
the then Prime Minister of Pakis-
ian in September last year re
garding the exchange of Cooch-
Behar enclaves in Pakistan has
not been in accord with the opi-
nion of the Parliament™ (65)

Shri A V Ghare (Jalna) I beg to

sections of the people and failure
of the Government to take strict
action agamnst the profiteers”
(78)

(4) That at the end of the motion,

the following b added namely

“but regret that in the Address
there 1s no mention regarding
belated sanctioning by the Centre
of irrigation projects which is
resulting 1n great delays of these

move works and m waste of public
money " (79)

15y That 2t the end of the motion
the following be added namely

(1) That at the end of the motion,
the following be added, namely

“but regret to note that thaie
1s no mention 1n the Address
about the urgency and inevitabi
Ity to break the bilingual Bom-
bay State and form scparatlc
State, of Maharashtra with Bom
bay and Mahagujrat as the bilin
gual cxperiment has failed at the
emotional integration of  its
people, hampering developmental ‘but 1egiet that the  Address
activities, deterdoration 1n adminis- gives no indication of the time
trative efficiency and 15 under and the failure so far of the
minmg the faith 1n  demociatic Govanment to reopen the broad-
processes " (76) casting Station at Aurangabad 1n

Bombav State® (81)

(7) That at the end of the motion,
the following bx added namely

but regret to note that the but 1egict that the  Address
addicss gives no indication of the maht  no mention of the chronic
settlement of border dispute on border firings by Puakistani armed
the basis of Pataskar award re. forces and the failuze of the Gov
garding readjustmcnt of bounda- «mment to stop them effectively
ries between Bombay and Mysorc which 15 causing great hardships
States and the urgency of includ fo the people lning in  these
ing Belgaum, Karwai  Nipam arcas™  (82)
and other Marathi speaking areas
in Bombay State which has rc
sulted in great inconvenlencc to
the Maiath1 speaking peoplc of
that area™ (77)

(3) That at the end of the motion,
the following be added namely

“but regret the note that the
Address makes no mention about
the artificial scarcity created by

but regret that in the Address
there 1s no mention of the neces-
sity of establishing co-operatives
for purchase of agricultural pro-
duce * (80)

(6) That at the ¢nd of the motion,
the tollowing be addcd, namely

(2) That at the end of the moliop
the following bi added namely

Shri Braj Raj Singh (Fhiozabad:

I beg to move
(1) That at the end of the motion,

the following be added, namely

‘but regret that the Address fails
to mention the basic flaws of the

Plan namely
(a) the manner in which small-
scale and cottage industries



ot Motion on Address MAGHA 24, 1880 (SAKA) By the President 972

should be promoted and (f) whether any effective steps

developed by giving more will be taken to bring the

aid, prues of agricultural and
industrial produce 1t par,

(b) the indifferent atlitude of the and

Government towards making

raw materials available to* (g) whether the pree of -ugar-

the glass and the bangle cane will be fixed at Rs 2

industries which ai¢ mainly per maund” (84)

cottage industries and to the

partiality with which  raw (3) That at the end of the molion,

materials are being made the fullowing be added namely

available for the glass indus-
trv by th¢ Deveilopment
Branch of thc Ministry of
Commerce and Industiy and (1) of tht irringements to  be
made to provide compulsory
and {1ec education to children
up‘o the age of 14 years  as
laxd down mn the Constitu-

But regret that in the Address
the1c 1~ ro ment on —

(¢) the¢ heavy expenditure being
incurred by Government on
heavy industries at the cost
of small industries and to

the flaws that are thus being tion
created in the economy  of (b)Y of the bawic defe ts of the
the nation ' (B3) present ~ducational system in

India resulting 1o huge

(2) That at the end of the motion, unemployment, and

the following be added namely
fc) of cflective and conciele

“but regret that wn the  Address programme for the develop-
there 1~ no mention— ment and  expansion of

tachnical education' (85)
(a) to solve the food problem

facing the nation by reclaim (4) That at the end of th¢ motion
ing culivable waste land the following be added namely
through orgainising a land
Army of volunteers ind by But rcgret that no mention has
scttling landlcss families on been made in the Address—
these lands for the urpose
of cultivation R {a) to provide work and voca-
tions to the teeming millions
(b) rcgarding the development of unemploytd persons within
and promotion of small a defimite perlod and
irrigation schemes
(b) about corruption nepolism
(c) as to the corruption rampant and favouritism rampant 1n
n the administrative machi- the employment exchanges
nerv of the Food and Agri- cstiblished by the Govern-
culture Department as a ment”  (86)
result of which agricultural
schemes are proving a failuie, (%) That at the end of the motion
the following bc added, namely
(d) as to the fixation of mimmum
and maximum land holdings ‘but regret that no mention has
for a famly been made in the Address—
(e) of the starvation spreading (a) of the effective stcps to be
m the country as a result of taken by the Government to
food scarcity and of the remove disparity in income go

consequent deaths that the ratio of the income



93 Motien on Addrens FEBRUARY 193, 1950

[Shri Bhaj Raj Singh]

between diffetent personsand
classes range between 1 to 10
or that the minimum and
maximum income of any
person is not less than Rs
one hundred and Rs one
thousand per month respec-
tively; and

(b) to remove the growing dis-
parity of income especially in
public and private sectors
and to bridge the continuous-
ly widening gulf between the
rich and the poor in the
country.” (87)

(6) That at the end of the motion,
the following be added, namely-

“but regret that no mention  has
bean made in the Address—

(a) of the effeclive steps to be
taken for the resettlement of
the displaced persons; and

(b) about the corruption rampant
in the Dandakaranya
Scheme ™  (89)

(7Y That at the end of the motion,
the following be added, namely.

“but regret that no categorical
mention has been made 1n the
Address—

(a) of the need to form a third
camp of all such nations who
are opposed to war and to
adopt a policy of  cffective
neutrality towards the
nalions preparing for war in
order to establish peace in
the world,

(b) uf any cffecuve scheme
devised to free the mnations
groanung under foreign rule,

{c) to take cffective steps to free
Goa from foreign rule, and

(d) to take effective steps to
reduce tension in the world
and the ever-mounting
military  expenditure by
different nations to make the
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disarmament plan a success
and to ban the use of Atomic
and Hydrogen bombs and
other destructive weapons
and to encourage ftheir use
for peaceful purposes for all
times to come.” (90).

Shrimati Renu Chakravartty
(Basirhat): I beg to move:

(1) That at the end of the motion,
the following be added, namely:

“but regret that the Address
fails to take note of the menace
to peace and security developing
as a result of the UK, and
U.SA's agreement to strengthen
the Baghdad Pact and arm these
countries with conventional and
atomic weapons” (81).

(2) That at the end of the motion,
the following be added, namely:

“but regret that the Address
fails to take notc of the defeat of
the democratic and  pregressive
forees 1n several countries of Asia
and especially the emergence of, a
military dictatorship In our
neighbouring country of Pakis-
tan™ (92)

(3) That at the end of the motion,
the following be added, namely

“but 1egret that the Address
fale to take note of the danger to
om economy from the attack of
the monopolists and big business
of the private sector, upon the
public sector, as well as their
attempt to nfiltrate more and
more mnto the strategic
industries with the backing of
foreign private capital and to
enter into positions where they
can directly or indirectly influence
the policy of Government m their
favour” (83)

(4) That at the end of the motion,
the following be added, namely:

“but regret that the Address
fails to take note of the growing
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(9) That at the end of the motion,

disparities in income, the delay in
the publication of Pay Commis-
sion's Report and the need to set
up Wage Boards m the main
industries.” (84).

(5) That at the end of the motion,

the following be added, namely:

“but regret that in the Address
there is no mention of the moun-
ting unemployment in the coun-
try both among the uneducated
and the educated sections of the
people, which has been further
accentuated by the closures in the
textile mills and by rationalisa-
tion and acute shorlage of raw
materials which has led to
thousands being retrenched or
paid-off " (95)

(8) That at thc end of the motion,

the following be added, namely:

“but regret that in the Address
no mention 15 made about the
failure of the Governmoent to pre-
vent disappearance of rice from
the market and the artificial
scarcity cieated by the trade
leading to great suffering
among the people both in
towng and n the country-
side™ (96).

(7) That at the end of the motion,

the following be added, namely*

“but regret to state  that the
Government has failed fo fix a
munimum price for jute and that
the other measures undertaken by
1t have failed to raise the price of
jute which has fallen far below
the cost price leading to tremen-
dous loss to large section of the
peasants”  (97),

(8) That at the end of the motion,

the following be added, namely:

‘but regret the Government has
failed to control prices of essen-
tial commodities or to keep in
check traders who hold the com-
mupity to ransom by  black-
marketing” (89)

the following be added, namely:

“but regret that no mention Is
made 1n the Address of the devel-
oping tendency to permut private
foreign capital to enter in  the
form of joint ventures in  vital
sections of the economy such as
heavy machine building plants,
heavy forgings, pharmaceutical
and drug industry with assurance
of high royalties and repatnation
of profits, which will endanger
the freedom of our economic and
political growth™ (100).

(10) That at the end of the motion,
the following be added, namely:

“but regret that the  Address
fails to take note of the transfer
to Pakistan of Berubar Union in
West Bengal without taking even
the opinion of the West Bengal
Government in the matter.”
(101).

(11) That at the end of the motion,
ithe following be added, namely:

“but regret that the Address
fails to take note of the report of
the Court of Enquiry into the
Chinakur1 Colliery Disaster 1n
which hundreds of workers were
killed, and the conclusions of
which report have evoked wade
public 1esentment”  (102).

Shri B. C. Kamble (Kopargaon):

I beg to move:

(1) That at the end of the motion,
the following be added, namely*

“but regret that the Govern-
ment have not indicated any
policy with regard to deserving
minorities 1n the country ™ (103).

(2) That at the end of the motion,
the following be added, namely:

“but regret that the Govern-
ment have failed to assess the
results of its policy in the matter
of services, education and other
economic schemes towards Neo
Buddhists in the country.” (104).
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(3) That at the end of the motion,
the following be added, namely

“but regret that the Govemn-
ment have failed to grant the
demands of the Neo Buddhists to
the effect that the same rights and
protection be granted in the
matier of services, education and
other welfare schemes to the Neo
Buddhists which are granted
under the Constitution to Sched-
uled Castes and Scheduled
tribes ”  (105)

(4) That at the end of the motion,
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(4) That at the end of the motion,

the following be added, namely:

“but regret that there 1s no

indication in the Address of Gov-

ernment's proposal to reimpose
cess on all salt produced by
factorie, below ten acresg at three
annas from 5,000 to 15,000 maunds

and two annag over 15,000

maunds” (110)
(5) That at the end of the motion,

the following be added, namely:

“but regret that there 118 no
mention 1n the Address about the
fall 1n efficiency in sports as in

the following be added, namely the case of Hockey and Cricket

and delay in impl ntation of
“but regret that the Address Patiala Commutt Report "
does not make a mention of the (111)
as~essment of the results of the
action taken by Government on
the last report of the Backwad
classes Commuission”  (106)

Shri Khadilkar (Ahmedabad) I beg
to move

(1) That at the end of the motion,
the following be added, namely
Shri Tangamani: I beg to move

but 1egret that the lack of
critical appraisal of the econo-
mic situation and thc placid and
almost complacent tone of  the
Addre.s fails to carry conviction
that the Government 1t deter-
Government's attitude regarding mined to implement development
nationalisation of Banking Com- plans of social reconstruction ™
panie« " (107) (112)

12) That ai the end of the motion,
the following be added, namely

“but regret that the Address

“but 1egret that there v no fails to take note of the fact that

mention 1n the Address about riaing prices have corroding

Government™ attitude towards efficts on the hiving standards of

the Bankere converting the secret the people and to indicate effec-

rcserves into Bonus shares (108) tive steps to hold the prices 1n
check ™  (113)

That at the end of the motion, the
following be added, namely

‘but regret that there 1 no
indication in the Address as to

(2) That at the «nd of the motion,
the following be added, namely

(3) That at the end of the motion,

the following be added, ely (3) That at the end of the motion,

the following be added, namely

“but regict that the Address
ignores the necessity of further

“but 1egret that there 1s no
mention m the Address about the

Aluminium Plant for Madras
State 1n Mettiur and the delay n
publication of the Project
Report™  (109)

integration of Kashmur by bring-
ing that State under full juris-
diction of the Supreme Court and
the Election Commission.,” (114).
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(4) That at the end of the motion,
the following be added, namely

‘but regret that the Address
fails to mention Family Plannmg
as a part of national development
effort to contrel population”
(115)

(5) That at the end of the motion,
the following be added, namely

“but regret that the  Address
fails to take note of the expree
wishes of thc people of Maha-
gujerat and Samyukt Mahara-
shira for the creation of umilin-
gual States m place of the present
b1 ingual Bombav State ' (116)

(6) That at the ond of the motion,
the following be added namely

but regret that the  Address
fails to take note of the failure of
the Union Government to settle
th¢ boundaiy dispute between the
Stat¢ of Bombay and Mysore on
the basis of Pataskar Award”
(117)

(7) That at the end of the motion,
the following be added namely

but regiet that the Address
fails to indicate Government'’s
Policy to libcrate the Indian
Terntory undcr Portuguese
Rulc (118)

Shri Bimal Ghowe [ . g to move

That at the end of the motion the
following be added namely

but disapprove of the proposed
trainsfer  of @  portion of the
Berubarm  Union to  Pakistan”
(119)

Shri1 Supakar (Sambalputy 1 beg
to move

That at the end of the motion, the
following be added namely

“but regret that the Address
makes no reference to the perma-
nent solution of the food problem
of the country or to the availa-

bility of food at all time at
reasonable price” (120)

Shrl Vajpayee I beg to mnove
(1) That at the end of the motion,

the following be added, namely

but regret that the reference
contained 1n the Address to the
Indo-Pak  agreement for the
transfer of enclaves has not taken
into account the categorical dis-
approval expressed by the Bengal
Legislative Assembly and Bengal
Le gislative Council in regard to
the proposed transfer of portions
of Berubart Union to Pakistan”
(134)

(2) That at the end of the motion,

the following be added, namely

‘but 1(gret that the Address
tails to make any reference to the
ceaseless violations of Indian
territory by Pakistan: troops and
citizens and the resultant disquet
that prevaills among Indian
citizens In border regions”
(135)

(3) That at the «nd of the motion,

the following be added namely

but recgret that the Address
omits to take note of the serious
food crisis that has developed m
the¢ country owing to the Govern-
ment's fallure to open an ade-
quate number of fair prices shops
to prevent hoarding and to keep
in check soaring prices of food
grains”™ (136)

(4) That at the end of the motion,

the following be added, namely

but rcgret that the Address
contains no reference to the
Bombay-Mysore State border dis-
pute in rcspect of the Marathi~
speaking portions of Mysore
State’ (137)

(5) Thal at the end of the motion,

the following be added namely

but regret that the four-fold
objectives of the Third Plan as
enunciated 1n the Address have
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omitted to include the objective
of mereasing agricultural output”
(138)

(6) That at the end of the motion,
the following be added, namely

“but regret that the Address
18 completely silent in regard to
the need of taking carly steps to
emancipate Goa, Daman and Diwu
from foreign thraldom” (139)

(7) That at the end of the motion,
the following be added, namely

“but regret that the Address
gives no mdication of awareness
on the part of Government 1n
regard to the imperative need of
increasing India's defence poten-
tial™ (140)

(8) That at the end of the motion
the following be added namely

“but regret that notwithstand
ing the delay that 1s being caused
in the submission of the Pay
Commussion's Report the Address
contamns no indication of the
Government’s intention to gve
further mtenim relief to Govern-
ment employees”™ (141)

(8) That at the end of the motion
the following be added namely

‘but regret that the reference
made ;n the Address to the
attempts made by Government to
secure foreign loans gives no
indication whatsoever as to how
Government proposes to meet this
growing mdebtedness (142)

(10) That at the end of the motion,
the following be added namely

“but regret that the Address
fails to take cognisance of the
demand for inclusion of Sindh1 m
the list of languages mentioned in
the Bighth Schedule of the
Coastitution (143)
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(11) That at the end of the motimm,
the following be added, namsly:

"but regret that thé¢ Address
does not mention the necessity of
bifurcating Bombay State mnto
Samyukta  Maharashtra and
Gujrat™” (144)

(12) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not mention the necessity of
taking steps to bring Jammu and
Kashmir State in line with the
rest of the States by extending
the Election Commission's juris-
diction to that State, abolishing
the permit system and providing
for direct election of the State’s
representatives to Lok Sabha"
(145)

(13) That at the end of the motion,
the following be added, namely

but regret that the references
to industral relations and associ-
ated problems contamned in the
Address do not mention the
failure of Government to imple-
ment fully the decisions of the
Nammital Conference, particularly
those relating to the increase
the present rate of contribution to
the provident fund the cxtension
of benefits under the Employees’
State Insurince Act to members
of the families of workers covered
by this Act and constitution of
the Industrial Relief Fund to
provide working capital to
workers co-operatives™ (147)

(14) That at the end of the motion,
the following be added namely

but regret that the recent
decision of the National Develop-
ment Council to socialise trade 1n
foodgrains does not take into
consideration the manifold
aspects of this important guestion
inveolving a number of complica-
ted 1ssues regarding finances,
admunistrative machinery and the
interests of the primary producers
of food as also of traders” (148),

By the President ol
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Shri 8. M. Banerjee :(Kanpur) I
beg (o move:

(1) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not assure any wage increase
to the workers both under public
and private sectors” (150)

(7) That at the and of the motion,
the following be added, namely

“but regret that the Addrem
does mnot mention anything
regarding the wages and working
conditions of the teachers in the
country ” (188)

(8) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not mention about the pres-
sure from the pruivate sector on
the Government not to expand
the Ordnaance Factories” (157)

(9) That al the end of the motion,
the following be added, namely
“but regret that the Address
doey, not mention anything about
the carly submission of Pay Com.-
mission s Report™ (158)

Shri Subodh Hansda (Midnapur--
‘but regret that the Address Reserved—Sth Tribes) 1 beg to
does not mention non-completion move
of various projects in UP fo
want of aid from the Centre”
(152)

(2) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not mention with emphasis
the soaring prices of food-grains
m UP and Government's help-
less attitude towards solving this
problem"” (151)

(3) That at the end of the motion,
the following be added namely

(1) That at the end of the motion,
the following be added, namely

‘but 1egret that no mention has
been made 1n the Address regard-
mg the appointment of a Com-
mittee to assess the progress made
so far regarding the Welfare Ac-
tivities for the uplift of the
Scheduled Castes and Scheduled
Workers m UP for a wage Tribes having spent crores and

increase and retamning allow- crores of rupees for the upliftment
ance  (153) of the Scheduled Castes and

Scheduled Tribes, no mention has
(5) That at the end of the motion,

been made to appoint a Commut-
the following be added, namely tee to assess the progress made so

far in comparison to amount spent
in welfare activities specially for
the Scheduled Tribes since they
ahve been given special facilitres
for their upliftment” (159)

(2) That at the end of the motion,
the following be added, namely

“but regret that in the Address
there 1s no mention regarding the
rehablitation of the landless

(4) That at the end of the motion,
the following be added, namely

‘but regret that the  Address
does not mention about the pro-
posed strike by the Sugar Mill

but regiet that the Address
does not mention the famine
conditions in the Eastern Districts
of UP" (154)

(6) That at the end of the motion,
the following be added, namely

“but regret that the Address
does not mention any scheme

contemplated by the Government
to check the growing corruption,
wastage and dramnage in  the
country "  (155)

Scheduled Tribes and

from Pakistan or distribution of
the Khas lands acquired by the
Government after the abolition of
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Zarndar: and ntermediary
systems " (180)

(3) That at the end of the motion,
the following be added, namely

“but regret that in the Address
no mention has been made about
the time within which all the
Scheduled Tribes, displaced and
dislodged due to construction of
various projects will be complete-
ly rehabilitated and given
employment by Government”

(162)

(4) That at the end of the motion
the following be added, namely

“but regret that in the Address

there 1« no mention

(a) about the progress made by
the Scheduled Castes and
Scheduled Tribes uptodate
since they have been granted
special facilities for their
upliftment 1n comparison to

the amount spent uptodate,
and
(b) whether the pernod of

reservation would be extend-
ed beyond 1860 for the Schc-
duled Castes and Scheduled
Tribes "  (163)

Shn Kodiyan (Qulon—Reserved—
Sch Castes) I beg to move

(1) That at thc end of the motion
the Iullowing be added, namely

‘but regret that the  Address
suggests no remedy to chminate
the disparity betwecn rcgions and
States as far as industrial devel-
opment 1s concerned’ (165)

(2) That at the end of the motlon,
the following be added, namely

‘but  regiet that nothing 1s
mentioned n the  Address
1egarding the establishment of
the second ship-building yard"”
(166)
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(3) That at the end of the motion,
the following be added, namely*

“but regret that no proper
assessment of the working of the
zonal system of food supplies is
made"” (187)

(4) That at the end of the motion,
the following be added, namely,

“but regret that no assurance
1s @iven that highly deficit States
will get priority 1n the matter of
supplies within the zones” (168)

(5) That at the end of the motion,
the following be added, namely

“but regret that no mention 15
made regarding the development
of fisheries 1n the Malabar Coast,
especially the tapping of the high
potentialities of the Wage Bank
in the Indian Ocean” (169).

(6) That at the end of the motion,
the following be added, namely

“but regret that no proper steps
are suggested to arrest the grow-
Ing unemployment m both indus-
try and agriculture especially 1n
backward States” (170)

(7) That at the end of the motion,
the following be added, namely

“but regret that no proper steps
4re suggested to arrest the Erow-
Ing prices of necessities of daily
hfe” 1711

(8) That at the (nd of the motion,
the following be added, namely

‘but 1egret that no effective
steps are suggested to arrest the
steep dechine in  prices of cash
crops especially those exported as
cashewnut, lemon-grass o1l, carda-
mom, coir, etc” (172)

(8) That at the end of the motion,
the following be added, namely

“but regret to state the failure
of the Government to mention
any positive steps to expedite land
reforms” (173),
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(10) That at the end of the motion,

the following be added, namely

‘“but regret that no mention 1s
made of administrative reforms to
elimnate procedural delays of the
executive and to have more or-
gamsed participation of people 1n
the implementation of the various
projects of the plan which alone
15 a guarantee against corruption
and W&S‘l.l.' "1

Shri B, Das Gupta (Puiula) I beg

L0 move

(1) That at the end of the
motion, the following be added, name-

ly

“but regret that Government
have failed to safeguard the cul-
tural and educational rights of the
Bengal: speaking population 1n
Bihar specially 1in the Bengal
speaking areas in Bihar contiguous
to the borders of West Bengal ”
(175)

(2) That at the end of the motion,

the following be added, namely

“but regrct that Government
have failed to protect the rnights
of the lnguistic minorities n
Bihar specally in the areas con-
tiguous to We~t Bengal” (176)

(3) That at thc end of the motion,
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adminstrative units with devolu-
tion of power and responsibility
beginning from the village as the
base and the first unit,

(b) to orgamise the vast un-
organised mass of people in India
through a constitutional organisa~
tion as the core and the base of
the National Plan,

(¢) to increase the potentiahty
of the cultivators—

(1) by safeguarding the
1ights of the cultivators on the
land they till,

(11) bv easy supply of agri-
cultural implements and cat-
tle,

(m) by supplying easy and
adequate loans through rural
banks e¢stablished for that
purpose,

(1iv) by imparting up-to-
date knowledge regarding 1m-
proved and scientific methods
of cultivation through practi-

cal demonstration, and

(v) by giving wartime
urgency on the execution of
mino1 irrigation works so
that the cultivation may not
have 1o depend on rain-
waters solely ” (178)

(5) That at the end of the motion,

the following be added, namely

‘but regiet that there 1n no
mention 1n the Address about the
dissatisfaction and disadvantages
which are on incicase due to mn-
complete re-organisation of States
on linguistic basis and fails to
assure the country of any ade-
quate measure to be taken for
re-adjusting the boundaries of the
States 1n just and proper way”
am

(4) That at the end of the motion,

the following be added, namely

“but regret that mno effective
steps have been taken—

(a) for establishing a heirarchi-
cal structure of decentrahsed

the following be added, namely
“but regret that—

(a) the Union Government
have failed to check the increase
of prices of foodstuff and other
consumer goods which are gowng
up gradually,

(b) no mention has been made
i the Address regarding shortage
of Kerosene o1l which 1s essential
commodity 1n 1ura) areas, and

(c) no assurance has been given

for increasing the price of sugar-
cane ' 4(179)

(8) That at the end of the motion,
the following be added, namely:

“but regret that the Union Gov-
ernment have failed to—
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{(a) solve the land problems of
diffevent Blates;

(b) implement the land reforms
by fixing up ceilings of holdings;

(¢) distribute lands amongst
the landless peasants;

(d) decrease the quantum of
rent where lands have been ac--
quired;

{e) give remission to the culti-
vators of heavy rental arrcars
and Takavi loans for the ligquida-
tion of agricultural indebtedness.”
(180).

(7) That at the end of the motion,

the following be added, namely:

“but regret that Government
have failed—

(a) to raise appreciably the
living standard of the ordinary
people of the country;

(b) to take effective steps for
liquidating unemployment.” (181)

(8) That at the end of the motion,
the following be added, namely:

‘but regret that the Community
Development and National Exten-
gion Service Blocks have miser-
ably failed to give impetus to
the people in food production in
spite of enormous expenditure.”
(182).

(9) That at the end of the motion,
the following be added, namely:

“but regret that no indication
has been given regarding the
opting out of the Common-
wealth.” (183).

{10) That at the end of the motion,
the following be added, namely:

“put regret that no indication
has been given of the protest
made to U.S.A. for their military
aids to Pekistan.” (164).

(11) That at the md of the motion,
the following be added, namely:

“but regret that no mention
has been made in the Address
regarding the transfer of Beru-
bari Union which is an integral
part of Indian territory and no
assurance has been given for
stopping border raids by Pakis-
tan.” (185).

(12) That at the end of the motiom,
the following be added, namely:

“but regret that Government
have failed to take any initiative
for having two unilingual States
of Samyukta Maharashtra and
Mahagujerat by dividing bi-
lingual Bombay.” (186).

(13) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
no mention has been made about
the construction of Farakka
Barrage in West Bengal"” (187)

(14) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
no details about the Dandaka-
ranya Scheme have been given
to the satisfaction of the refugees
from Bast Pakistan.” (188).

(15) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
no mention has been made about
the unsatisfactory state of affairs
in the Sindri Fertilizer Factory.”
(189).

(16) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
no mention has been made re~
garding steps taken for effective
control over Public Autonomous
Corporations.” (190).
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(17) That at the end of the motion,
{be following be added, namely

“but regret that the Union Gov-
emment have farled to advise the
State Government of West Ben-
gal to sell Electricity produced
by Demodar Valley Ceorporation
to private foreign firms” (191)

(18) That at the end of the motion,
the following be added namely

“but regret that in the Address
no indication hag been given about
the deterioration of Public Health
revealed by several surveys con-
ducted by various official and
non-official o1gamsations ™ (182)

(19) That at the end of the motion
the following be added, namely

but regret that no mention has
been made—

(a) to stop rationalisation of
industries which 1s proving detri-
mental to the interest of workers,

(b) 1o take over the industrial
conceins which have been closed
down throwing thirty thousand of
wotkers out of employment and

(¢) to assure what steps are to
be taken in regard to the working
journdlists who have been wvicti-
mised duling the period while re-
v« mmendations of the Press Com-
mission are under the considera-
tion of the Government® (193)

(20) That at the end of the motion,
the following be added namely

but regret that the Union
Government have failed to supply
adequate quantity of rice " (194)

(21) That at the end of the motion,
the following be added, namely

but regret that no mention has
been made about the report by
the court of enquiry into the
Chinakuri  Collhery  disaster"”
(195)

(22) That at the end of the motiom,
the following be added, namely’

“but regret that no mention has
been made about the Lberation of
Goa and other Portuguese En-
claves" (198)

(23) That at the end of the motion,
the following be added, namely

(a) “but regret that no mention
has been made for standardising
educational system by shminatng
the co-existence of different types
of instrtutions in the self-<ame
cystem, and

(b) for stopping the incresse 1n
turtion fees of the Calcutta Col-
leges by the University Grants
Commussion’ (197)

(24) That at the end of the motion,
the following be added namely
“but regret that no mention has
bcen made for—
(1) having c¢ffective control over
the States for utilisation of Cen-

tral Grants on different Heads,
and

(1) abolishing the system of
matching grants” (198)
Shri P R Patel I beg to move
(1) That at the end of the motion,
the following be added, namely

but regrct to note that the
Address does not refer to rising
food coal and kerosene prices"
(189)

(2) That at the end of the motion,

the following be added, namely

but regret to note that the
Address does not refer to the
acute feelings of the people of
Bombay State due to the continu-
ance of the bilingual States of
Bombay  (200)

(3) That at the end of the motion,

the following be added, namely

‘but regret to note that the
Address does not refer to Goa and
Pakistan border incidents and
determmation of the Government
to regain Goa and safeguard our
borders and people residing
there” (201)
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(4) That at the end of the motion,

the followang be added, namely

“but regret to note that the
Address fails to take notice of the
move by States to adjust borders
on language basis without apply-
ing the same principle to the State
of Bombay " (202)

(8) That at the end of the motion,

the following be added, namely

“but regret to note that the
Address does not refer to the
delay in the execution of the 1ir-
rigation projects 1n Gujerat”
(203)

Shri Kamble I beg to move

(1) That at the end of the motion,

the following be added namely

“but regret that, in view of the
crisis created by food problem and
great burden on the Exchequer
due to import of foodgrains, the
Union Government have failed to
formulate any comprehensive
stheme for the reclamation of 10
crore acres of waste land in th¢
tountry for {he landless people”
(204)

(2) That at the end of the motio
the following be added namely

“but regret that the Umion Gov-
ernment have failed to announce
policy and formulate any scheme
for putting ceilings on the wurban
industrial and Government o¢m-
ployees' incomes and plan the dis-
tribution of the surplus wealth to
those who have so fa1 been denied
the <ame” (205)

Shri Naushir Bharucha 1
move

bep

n.

to

That at the end of the motion, the

following be added, namely

“but regret that there 15 no in-
dication in the Address of Govern-
ment's intention to relieve distress
of Government employees, by
granting additional interm reliet
pending Report of the Pay Com-
mussion”  (206)
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Shri M R. Masani (Ranch;—East)
I beg to move

(1) That at the end of the motion,
the following be added, namely

“and express the hope that the
reference to co-operation 1n para-
graph 11 of the Address has no
reference to the proposal to In-
stitute jomnt “co-operative” farm-
Ing 1n place of the system of pea-
sant famly farming”  (208)

(2) That at the end of the motion,
the following be added, namely

‘and express the hope that the
reference to agraman reforms In
paragraph 11 of the Address has
no reference to the proposal to
impose a ceihing on  agiicultural

holdings ™ (208)

Mr Deputy-Speaker All tase
amendments are now befor¢ the
House

Swami Ramananda Tirtha (Au'an-
gabad) Mr Deputy-Speaker Sir, 1
waould naot have referred to the re-
marks made by other hon Members
of thuis House if I had not felt that
the remarks were out of decorym and
decency The leader of the Commu-
nist Paity opened his specch with ¢x-
pressions which 1 mv opiion do
not enhance the prestige either of the
person or of the party to which he
brlongs 1 do nol want to say any-
thing further about that because T
know that th¢ hint which h¢ gave
dbout the diffciences 1n the Cabinet
15 uncalled for I know that 1t would
be difficult for Members of the Com-
munisi Party and much =ore <o for
the leader to under-estimate or not
to understand the differences that do
exist between person and person even
within a party under a democratic
mode of functioning It may not be
so 1n the party to which he belongs,
but the Congress Party wedded as 1t
1~ to democratic functioning has got
difierences at all levels, and m spite
of the differences there 1s a common
course of action and implementation
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Sir, dealing with the Address of the
President, I believe that the Address
18 couched 1n very sumple and humble
expressions and makes no tall claims
It has enumerated the achievements
as they have been, and has given an
indication of what the future deve-
lopment, economic and the rest, of
this nation 1s going to be

In a planned economy which we
are building in a democratic and so-
cialistic way well the difficultics to
be faced are to be constantly kept in
mind and so far as 15 humanly possi=
ble we have to mect them squaiely
and effectively, so that the objective
which we all visualise may be withun
practical 1each It 1s no use complain=
ing against the President for his omis-
sion to enumerate the difficulties—A,
B, C We are going to discuss all the
problems that face the nation in this
Budget Sission, and 1t 13 not for the
President to sav what the difficulties
are and how they are going to be
mct  That 1s for the Government and
this Parliament to do Therefore, let
us not iind fault with the Address or
the Prusident, because the Address
does not mention the difficulties one
after another and show th¢ way how
those difficulties aie gomng 1o be met

Well Sir, we are, all of us assem-
bled in this House, exercised about
the 1esults of the Sccond Five Year
Plan and the prospects of the Third
Five Year Plan Well we have gain-
«d certain expertence and that experi-
ence should go to enrich our own
method, and peimburse greater encr-
gy for the implementation of the
Third Five Year Plan The Third
Five Year Plan may be over-ambiti-
ous It has got to be ambitious, and
even on a modest calculation we shall
have to generate the economuc poten-
112l which would give 16 million new
jobs for this country, if the unem-
ployment problem has to be faced
squarely That being so, 1t 15 no use
complaining agamnst the size of the
Plan The size has to be big and m a
big way we will have to act That 1<
the urgency You cannot avoid it

1880 (SAKA) Commattee on Private 006

Members Bills and
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If you mmmise or i1educe the sze
you will go down Therefore, a sense
of urgency about the Third Five Year
Plan has been generated at all levels
and we have to take care to nee that
the Third Plan 1s implemented to the
fulle t possible extent

Now what has been the 1esult of
the Second Plan” I do not want
to go into the details but by and large,
tven though there have been certain
achievements we arc not fully satis-
fictd with what has becn done

Mr Deputy Speaker Would he lLke
to (ontimue on Monday”
Swam: Ramananda Tirtha VYecs

Mr Deputy-Speaker Then wo will
take up non-official business

14 31 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

Sardar A S Saigal (Janjgur) I
beg to move

That this House agrees with
the Thirty-fourth Report of the
Commuttee on Private Members’
Bills and Resolutions presented to
the Houwe on the¢ 11th February,
1959 "

Mr Depuly-Speaker Mot. n mr sed

That thinx House agrees with
the Thirty-fourth Report of the
Commuttee on Private Members’
Bills and Resolutions presented to
the House on the 11th February,
1959 "

Shr1 Tangaman (Madui an I
would like to say something about
this Report We find from para 4,
item 2 that th¢ Resolution on “Se-
cond instalment of Interim Relief to
Central Government employees” has
been allotted 14 hours The first re-
solution according to this report, 1s
allotted ! hour and 59 minutes Now,
in view of the importance of this
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subject, in which the whole question
of interim relief to the Central Gov-
ernment employees has to be con-
sidered by the Pay Commission, I
request that the time may be increas-
ed from 1} hours to 2§ hours, I know
there will be many hon. Members who
would like to speak on that.

Mr. Deputy-Speaker: The difficulty
was that when it was discussed in the
Committee certain opinions were ex-
pressed that already the Commission
had authority, if they so desire, to
make a recommendation. We have
not to ask them to make an interim
report again. If they so desire, they
might do it. That was tie opinion
expressed in the Committee. There-
fore, it was thought by the Members
of the Committec that it would not
be, I should say, very advisable, or
necessary at least, to take much time.
As I said, that was the difficulty. If
the Commission thinks it necessary,
they can always do it. That is one
of the points of reference The Com-
mission s authorised to make any
interim report whonever they think
necessary.

Shri Braj Raj Singh (Firozabau):
But we can cxpress the sen<e of this
House on the problem.

Mr. Deputy-Speaker: All vighf, wv
will see If necessary, we can  in-
crease it. Now we can go on. If more
time is needed, the Chair will  look
into it.

Shri Nath Pai (Rajapur): It i~ staled
in the terms of reference:

“The commission may consider
demands for relief of an interim
character and send reports there-
on"t

At that time it was undcrstood that
the Commission will be making in-
terim recommendations whenever the
Government makes a reference. Now
we are trying to raise this question in
this House becausc of the inordinate
delay involved in publishing the re-
port of the Commission. So the Gov-
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ernment may be pleased to make a
further reference to the Commission for
an interim report. That being the
idea, we think it would be advisable
if you are pleased to extend the time
limit so that we can bring out all the
arguments that we have,

Mr. Deputy-Speaker: 1 have only
given the reaction of the Committee.
It is now for the House to extend the
time. So far as the Chair is concern-
ed, it has got some discretion. If it is
felt that the time should be extended,
it can be done. But the House has
1o decide it, not myself. I have said
those words only because I know per-
sonally what happened in the Com-
mittee. That was the opinion of the
Members then. If it is felt that it should
be exicended, I have nothing to say.
Now, would it bs enough if we make
1t itwo hours?

Shri Tangamani: Yes, Sir, 1 beg to

move:

“That at the end of the motion,
the following be added, namely;

‘Subject to the modification that
the time allotted for the discus-
sion of the Resolution regarding
the second instalment of interim
relief to Central Government em-
ployces he increased by one hour'.”

Mr. Deputy-Speaker: The question
is"

“That at the end of the motion,
the following be added, namely:

‘Subject to the modificition that
the time allotted for ethe discus-
sion of the Resolution regarding
the second instalment of interim
relief to Central Government em-
ployecs be increased by one hour'.”

The motion was adopted.

Mr. Deputy-Speaker; I will now
put the motion, as amended, to the
vote. The question is:

“That this House agrees with
the Thirty-fourth Report of the
Committee on Private Members'
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Bills and Resolutions presented to
the House on the 11th February
19539, subject to the modification
that the time allotted for the dis-
cussion of the Resolution regard-
ing the second instalment of in-
terim relief to Central Govern-
ment employees be increased by
one hour.”

The motion was adopted.

AESOLUTION RE: CENTRAL CON-
TROL OF PUBLIC SERVICE
COMMISSIONS IN THE
COUNTRY—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the following Resolution moved by
Shri Subiman Ghost on the 19th
September, 19568 r <arding Central
Control of all Pu.h Service Com-
mussions 1n the country:

“This Housc 1s of opinion that
41l the Pubhe Service Commis-
swong, whether Union or State,
should be under the Government
of India holding analogous posi-
tion Itke that of the Supreme
Coeurt und High Courts and suit-
able legislation be brought for-
wdrd to amend the Constitution
accordingly "

Out of two houvrs allotted for the dis-
cussion of the Resolution one munute
has already been taken up and one
hour and 59 minutes are left for 1its
further  discussion today. Shri
Subiman QGhose mav continue his
speech

14.37 hrs.

Shri Subiman Ghose (Burdwan): I
have already moved my Resolution.
Regarding this resolution, my sub-
mussions will be two-fold—firstly, why
I want it and, secondly, concrete sug-
gestions as to what I want.

At the outset, let me make myself

very clear, Not with a carping spirit
but with the best of intentions, I am

bringing forward this Resolution and
326 LSD—-7
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I expect, and I assure the Gowern-
ment, that if my Resolution is accept-
ed, it will be conducive to the welfare
of the much talked about Welfare
State. I say this because in the
course of my submission I may bring
something of a little bit unsavoury
character, much as I desire to avoid
it I would have avoided it, had I
known that the avoidance means
escape. But now that is not the case
and so in order to justify my conten-
tion, I have to bring important mat-
ters, Everybody will agree with me
that if democracy—by democracy I
mean pure and simple and unalloyed
people’s democracy, not advertised
democracy 1s to function then the
independence of two institutions must
be kept unsullied and those institu-
tions must be kept out of the pale of
executive influence. By institutions I
mean the judiciary and the public ser-
vice commission. Though I am not
concerned at present with the judi-
ciary, nevertheless, for the better
understanding of my Resolution, I
make a passing reference to the
Judiiary

In our Constitution, the Governor
has been givin some sort of say in
the <election of High Court judges.
We find in the day to day administra-
tion that the cxccutive is taking full
advantage of 1t, In the appointment
of judges, where executive has been
given some say 1n the Constitution, we
find sometimes that party considera-
tions or polit.cal exigencies weigh
more with the authorities than the
merit of the person. We find that in
selection of judges political considera-
tions are taken in. Wec have seen that
persons defeated in elections have
been appointed judges. The authori-
ties might say: “Well, we are within
our rights, we are not violating our
Constitution, he is an advocate of
some years' standing; we have every
right to appoint him”. They might
technically be correct. But what I
submit is that technical correctness
will not alone do. Because, if a man
18 unwanted by the people and you
make him a judge of the people, then
naturally that will shake the confl-
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dence of the people in the administra-
tion of justice. This is also being done
in the public service commission,

I will give one instance, and that is
a very interesting one. In a State,
where the Ministry is not in a com-
fortable majority, rather in a shaky
position—I am not referring to Kerala
State but some other State—one
gentileman began his career as assis-
tant sub-inspector of police. He rose
to the position of sub-Inspector in the
native State. Then that State was
integrated. After the integration of
the State, perhaps because of some
soft corner for this gentleman or
because of some error of judgment,
he was given a ticket for standing
for the State legislature election, not
on Congress ticket but on some other
ticket. That man got elected. The
Chief Minister perhaps found this
gentleman a very obliging man. He
approached him and anyhow coaxed
or cajoled him to resign the post in
the hope that if there will be a
by-clection he will be able to get his
own man returned. Of course, he was
mistaken. Bu! we are not at present
concerned  with  that.  After the
resignation, the nicety of the whole
thing is that he was made a member
of the Public Service Commission and
he is continuing in the Public Service
Commission as such,.

Mr. Deputy-Speaker: That would
harpen in a democracy because merit
alone i3 to be considered.

Shri Subiman Ghese: It is for this
reason that I began by saying that if
it is a democracy, pure, genuine and
unalloyed people’s democracy, in that
demncracy it cannot happen because
he is a non-matriculate. One thing
ihat I have forgotten to say is that he
is a non-mairiculate.

Mr. Deputy-Speaker: Are any edu-
catior.al qualifications prescribed for
being a member of the Public Service
Commission?
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Shri Subiman Ghose: But be will
choose doctors. He will choose judges.
He will choose engineers. Although
no educational qualification is neces-
sary, with what standard will he judge
those persons?

Shri Hem Barua (Gauhati): Com-
monsense is enough, I think.

Shri Subiman Ghose: When he has
to select a doctor, when he has to
select a judge, wh 2 he has to select a
professor and when he h=s to select an
engineer, how he can do ii? This is
the way in which the Public Service
Commission is being formed. This
Resolution, if it is accepted, prevents
such formation.

Then I come to the next point. What
position or what status do they occupy
in the State? I am speaking of
another State in which the Public
Service Commission’s report for the
vear 1955-56 has been published in the
year 1958 in the month of December.
Although the Co=stitution says that it
has to be published annually, in this
case the report of the Public Service
Commissicn for 1955-26 has been pub-
lished in December 1958. That was
kept up in sleeves by the Government
most probably.

Mr. Deputy-Speaker: If the report
for 1956-57 is published in 1959, then
would it not become annuzl?

Shri Subiman Ghose: Perhaps when
that will be submiited we shall not
ge. the chance of discussing it. If at
that rate it is published, I submit....

Mr. Beputv-Speaker: I foilow thal.

Shri Subimman Ghoese: My fecling is
that there were some uncharitable
remarks agiinst the Goverrment and
perhaps for that reason it was kept up
in sleeves. When Government found
compelling reasons and when Govern-
ment found that there was no oppor-
tunity for withholding it, then and
then only was it published.
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Out of many  instances in that
report, I give only one or two. In one
case there is a case of demotion. Cer-
tain allegations were made against a
very high officer and the Government
in its wisdom referred it to the Public
Service Commission for taking action.
The Public Service Commission
recommended the demotion of the
officer. Then perhaps through
influence or through some underhand
means, this officer was able to
influence the Government and the
Government sent back the report to
the Public Service Commission for
reconsideration. The Public Service
Commission =aid that they had given
a deep thinking to the matter and
could not reconsider it. This officer
remained in the same post and after
18 months Government said that their
reference to the Public Service Com-
mission regarding the allegations
relating to this officer was misconceiv-
ed and that they were withdrawing it.

Shri Hem PRarua:
came afterwards!

Misconception

Shri Subiman Ghose: .Yes. That
was one of the instances.

The second instance is that the Gov-
ernment referred to the Public Ser-
vice Commission for selection of three
doctors and one pathologist. The res-
ponse to the advertisement for these
posts was very poor. So the Public
Service Commission was only able to
choose one man and asked the Gov-
ernment to re-advertise the other
posts. That was in November, 1954.
In - June, 19535, the Gevernment
appointed all the persons against all
the four posts including the patholo-
gist. The person who was selected hy
the Public Service Commission was
also rejected on the ground that he
had asked for one months' time to
join the post and, therefore, they
could net entertain him. Although
these appointments were being made

_ after seven or eight months, the Gov-

rnment could not wait for one month
use that man had asked for one
nonth to join the post. In all the
ur posts, persons were appointed by
e Government.
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Then in that report, we find that
there is one instrument for by-passing
the Public Service Commission. The
report says that out of the 13 posts,
ten were temporary. That means that
if it is a temporary post, Government
is not to ask the man to appear before
the Public Service Commission. When
he shall have to appear before the
Public Service Commission—it might
be after one year or two years—his
appointment naturally will come as a
directive. As a matter of fact, it
comes as a directive from the Govern=
ment. In this way, the recommenda-
tions of the Public Service Commis-
sion are accepted!

I refer to one editorial of a ‘paper’
because it is interesting. The ‘paper’
belongs to the hon. Minister of a cer-
tain State. This is what it says in
conclusion.

=

Shri Panigrahi (Puri): What is the
name of the ‘paper’?

Shri Subiman Ghose: Amrit Bazar
Patrika of Calcutta. It reads:

“The Government does not seem
to be alive to the necessity for not
giving the slightest cause of sus-
picion that appointments and pro-
motions go by influence and not
by merit, Only a small fraction
of the posts at the disposal of the
Government are referred to the
Public Service Commission and
even in regard to those few the
Commission’s recommendations
are not alwayvs respected. The
public will naturally form their
own econclusion.”

That is the remark that was made.

Then. I come fo cur Government,
that is, the Government functioning
here.

An Hon. Member: Is it your Gov-
ernment?

Shri Subiman Ghose: I mean the
Congress Government.
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In one speech of the hon. Minister
delivered on the 13th March, 1958—I
read it with as much respect as it
deserves—he has said that our
employecs should possess health.
Nobody denies that. But, we see
otherwi=e here. I know of the case of
a person in a gazetted rank serving in
one Ministry whose eye sight power
is minus 14, a near blind man. He
was rejected by the Willingdon hospi-
tal. The Medical Board was changed
and he was passed as a fit candidate
by the Safdarjang hospital. The back-
ground is, he happens to be a son of a
High Court Judge. Then, I cite another
case in a Ministry. Twice rejected by
the Union Public Service Commission:
but he is still continuing. He is a
son of a Judge of another High Court.
All these are going on.

Mr. Deputy-Speaker: These ins-
tances do not prove that the Public
Service Commissions are not properly
constituted. The Resolution is....

Shri Subiman Ghose: When I am
coming to my concrete suggestions, I
will say that the Public Service Com-
mission’s recommendation must be
mandatory, The Government shall
have no choice in making appaint-
ments except through Public Service
Commissions.

Mr. Deputy-Speaker: Here it says
that all the Public Service Commis-
sions, whether Union or State, should
be under the Government of India
holding analogous position like that
of the Supreme Court and High Courts
and suitable legislation be brought
forward to amend the Constitulion
accordingly.

Shri Subiman Ghose: I shall say
that in matters of appointment, these
Public Service Commissions have to
be supreme.

Mr. Deputy-Speaker: But, he is
taking instances where even some
clerk was rejected by the Public Ser-
vice Commission and the Government
did something. We are not criticis-
ing the Government here. The Resolu-
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tion does not contain anything about
it.

Shri Subiman Ghose: I submit
that the Government will net be
entitled to take that man—that is my
contention—once he is rejected by the
Public Service Commission. If the
Public Service Commission is given a
status like this, if a man is rejected,
the Government will not be entitled
to appoint him. That would be my
submission.

Mr. Deputy-Speaker: All right.

Shri Subiman Ghose: Then, again,
I submit about the present position of
the Public Service Commissions of the
States. I submit without meaning any
disrespect to anybody that they should
not be made a pinjarapole, that is
Tanning the Public Service Commis-
sions with all the retired persons. I
know that a retired Chief Presidency
Magistrate is a member of a Public
Service Commission. A retired Engi-
neer is a member.

Shri Braj Raj Singh (Firozabad):
No retired Minister?

An Hon. Member: Let them take
their chance to be Governors.

Shri Subiman Ghose: There are
other instances, I submit, where
appointments should be made through
the Public Service Commission. We
have created a State within a State,
that is these autonomous bodies. Our
power to question regarding autono-
mous bodies lies within a very narrow
compass. Perhaps they are now living
in a sense of security. We are getting
a taste of it everywhere and every
day. Yesterday, I was speaking with
a Secretary of a certain autonomous
body regarding a boy who has been
appointed in Bhilai, being a graduate
in Chemical Engineering. I am told
that boy has been appointed on the
ground that he will be senl to
U.S.S.R. for his training in Engineer-
ing. His subject being coke oven, I

_am told that that boy is being asked
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to go to Russla Naturally
15

both spoke the same mother tongue
That gentleman perhape thought ihat
being an autonomous body, he could
take up a threatening attitude and
gave me the impression that because
this body has gone 1o an M P, justice
should be denied to him The result
was, I had to take a stiff attitude and
then he came down I submit that
these autonomous bodies should not be
allowed to be a State within State 1f
they want personnel, technical, cler-
cal, anything, they must go thiough
the Public Service Comnussions They
should not be allowed to make their
own choice Bimilarly in the Railways
in the Port Commnussioners offices In
all these eases, I submut that the
appointments should be made through
the Public Service Commissions

If that be the state of things 1
submit, that in order to ensure purity
in admimstration, what the Govern-
ment should do 1s this This i1s my
suggestion The Government should
form an All-India body of Puble
Service Commission The State Public
Service Commuissions will be wunder
this suprcme body Just like the
Supreme Court's rclations with the
High Courts All appointment~ will
be made by the President or by the
Governors 1n consultation with the
Chairman of the Supreme body That
should be done This supreme body
must have two functions One 1s
original, another 1s appellate In 1ts
original functions this body will select
candidates for the Government of
India and 1n 1its appellate function, if
there 1s any gnevance against the
State Public Service Commissions
working in the States, that might be
carried in appeal before this body
Detailed rules may be made for that
Secondly, thus body of Public Service

ons in the States or the All-
India bedy must have a medical board
of its own and that medical board wall
ewe alleguance to this Public Service
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Commussion not to anybody else It

will be under this Public Bervice
Commussion

Then, thirdly, the Government
should fix which of the posts will ge
to the Public Service Commissions and
which of the posts will remamn outside
them A person who 15 sent as an
Ambassador naturally cannot be asked
to appear before the Public Service
Commission Neither can the Supreme
Court Judges be asked to appear
before a Public Service Comm ssion.
The Government must fix which of the
posts will go to the Public Service
Commussions and which will not If
that 1s once decided, thereafter, the
Government will not be entitled to
appoint a single man without refer-
ence to the Public Service Commis-
sion If the Government wants per-
sons for temporary posts, the Public
Scrvice Commission may be asked to
prepatc a lhist department-wise or
according to convenicnce You know
onc astounding thing that 15  being
done A list of High Court Judges 1s
prepared I do not know how that
can be done When that 1s being done
by this Government naturally in
other posts that can bc done depart-
ment wise If they want persons,
they wall ask the Public Service Com-
mussions and the Public Service Com-
missions will supply personnel from
the list prepared by them If this 1s
done n this way, 1 think much of the
Jobbiry and nepolism or favouritism
will vamish I shall again refer to the
hon Minister's speech when he smd
that nepotism 15 a current coin and
used without understanding I hope
the hon Minister will not make
understanding a monopoly of his. In
a socialistic pattern of society, some

understanding should be diffused to
others

15 hrs

In conslusion, I wish to make an
appeal to the Government Govern.
ment 15 now sitting on the crest of a
wave Naturally it 1s human frafity
to thynk that there 1s nobody to
encounter. But if you find that there
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15 & smoke of discontent, you must
think that there 1s existence of a fire,
and if this fire 13 not put down
lsmine, then the time will come when
it will encircle the whole country, just
as 1t has encircled our neighbouring
countries Therefore, we should take
time by the forelock and I hope Gov-
ernment will do whatever hes with
them to ensure purity m the
admmistration

Mr  Deputy-Speaker.
moved

Resuviution

‘Thus House 15 of opinion that
all the Publ ¢ Service Commis-
sions, whether Union or Slate,
should be under the Government
of India holding analogous posi-
tion like that of the Suprume
Court and High Courts and suit-
able legislation be biought for-
ward to amend the Constitut'on
wecordingly

Shri Shree Narayan Das (Dai-
bhanga) I beg to move

That for the original Resolution, the
following be substituted, namely

“This House 1s of opimion that a
Committee be appomnted to con-
sider the necessity, desirability
and feasibilitv of having a unified
Central Publix Service Commis-
sion under the Union Government
holding analogous position like
that of the Supreme Court”

Shri Rajendra Singh (Chapra) 1
beg to move

That for the original Resolution, the
following be substituted, namely*

“This House 1s of opimon that
all the Public Service Commis-
sions whether of the States or of
the Ralway should work under
the overall control of the Union
Public Service Commission hold-
ing analogous position like that of
the High Courts and Supreme
Court respectively so that a uni-
fled system of services coulg be
svolved for the entire country and
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suitable legislation be brought
forward to amend the Constitu-
tion accordingly "

Mr. Deputy-Speaker: Both these
amendmenis and the resolution are
before the House

Shri Shree Narayan Das When I
read the resolution which my hon.
friend moved that day, I tried to ima-
gine the arguments which would be
put forward by him, and though 1
appreciate the idea of the successful
functioning of democracy, I am not
convinced even now of the necessity
for a legislation to amend the Constitu-
tion, after hearing what has been said
by the hon Member

I am also very anxious, and I agree
with him that 1t 1s necessary that a
purc and genumne democracy should
function in our land At the end of
his speech he said that if we do not
do this, the storms that are raging all
round may overcome this country
also 1 cannot say whether, after the
resolution and my amendment have
been considered by the House, I shall
be able to fully support my own
amendment, because the arguments
that have been put forward by the
hon Mover have not convinced me
Even so, I have moved my amend-
ment

15.04 hrs
[SHRT BARMAN 1n the Chair]

This rewolution envisages two im-
portant things One 1s that the
public service commissions, both
Central and State, should be brought
under the control of the Central Gov-
ernment, and the second 1s that themr
powers should be just like the powers
of the Supreme Court He seems to
suggest that they should be all in-
dependent in the matter of appoint-
ment of the various categores of ger-
vices that may be entrusted to them.

He has sad that 1t 1= for the
successful functioning of democracy
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that he has suggested this In our
Constitution powers have been
divided Our Government 1s not a
unitary form of Government It 1s
practically a federal form of Gov-
ermmment, and so the powers have
not been Centralised In some of the
very important matters the States
are quite mndependent, and the Centre
ha, no power to interfere

In tne matter of the public service
commssions also, every State has
been given the right to have its own
commussion And before the Constitu-
tion 1s amended as suggested by him,
I think 1t might be necessary to have
the opmnions of the various States
which are enjoying this power at the
moment It 1s not proper for this
House to have 1ts opinion alone This
House may bc of some opmion, but
because this 1s going to affect the
various State Governments, 1t will be
necessary to have the considered
opinion both of the people residing 1n
the States and the Members of the
Legislature Before eliciting theiwr
opinion, this House should not come
to any conclusion

I am not convinced at present, but
if this House considers that this sub-
ject deserves consideration, then a
committee might be appointed to
enquire into the matter It can go to
the various States, take the opmion
of the Governments and the general
public 1n the States, and when those
opinions are before us, we can come to
a decision as to what should be our
recommendation  Therefore, though
the object of this resolution 1s laud-
able and I am attracted towards it, I
have suggested this amendment

There 1s no doubt that in matters of
appontment there should be no nepo-
tism, partiality or jobbery No party
should run away with the 1dea that
because their party has come to power
every Mmister or Chuef Minister who
has got the power of appointment 1s
always subject to these disemses I
do not throw any blame on anybody,
but members of the public service

MAGHA 24, 1880 (SAKA)
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commussions and High Court Judges
also come from the same society The
source 18 the same A particular per-
son maybe bad, but the whole Ilot
cannot be bad

Everything should not be done from
Delhi This 18 a huge country, and
we have got this federal form of Gov-
ernment for the wvery purpose he
has mentioned, the proper functioning
of democracy We cannot do every-
thing from Delhi 1n a proper way
Therefore, some powers have been
left to the various States There are
in the States also persons who are
above eveiything and they can be
appointed to the Commission The
Ministers also come from the same
society Why should we imply that
every Minister will be guided by poh-
tical and personal considerations?

Centialisation 1tselfl 15 against demo-
cracy Persons sitting in Delhi can-
not have an 1dea of what sort of per-
sons are required in the particular
State Therefore, some powers have
been lcft to the Union Commission
and some to the Stale Commissions
You want to control everything from
Delthi  'This 1s quite agamst the func-
tioning of a genuine and pure demo-
cracy

That 15 agamnst the spirit of demo-
cracy If we have some standards
and some principles in our minds, then
we should fry to decentralise the
powers We should not try to centra.
lise the powers Therefore, I am
agamnst centralisation of all the
powers

Reference 1s made to the Supreme
Court 1n this connection The Supreme
Court 15 there, and we are very
proud of it But how many persons
'nd how many lhitigants in a poor
country like ours can come to the
Supreme Court and have the pleasure
or the fortune of engaging a barrister
charging Rs 500 or Rs 1000 or Rs
2000 for a case?” The Supreme Court is
laudable, and there 1s no doubt about
it, and we are proud of 1it, but we
want that the power to decide should
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be vested m more botlies, and that it
thould be decentralised ‘Therefore,
we have got the High Courts And
they are also functioning independent-
ly, and we are proud of them

Simdlarly, in matters such as
appointments etc, just as the judiciary
is mdependent, so also the Public Ser-
vice Commussion should not bc atraid
of Government, that 1s to say, the
members of the Public Service Com-
mussion should not be afraid of the
Government by whom they are
appomnted I know there are persm
now, who, even if they have been
appointed by Government, are ju!
indepcndent of the Government they
are not afraid of Government There
is no lack of such persons mn our
country either in the Centre or 1n
the States There are quite a number
of them

Shri Rajendra Singh Has the hon
Member any 1dca of the percentage of
such people?

Shri S8hree Narayan Das The hon
Member can carry out a census in his
own State, or 1n any other State for
that matter, and then come to a con
clusion

Shri 8§ M Banerjee (Kanpur)
Appoint a committee

Shri Shree Narayan Das As I have
said, there are two things in th1 Wy
hon friend wants firstly that evay
thing should be centtalised and everv_
thing should b¢ brought to Ddlhi and
there should be a branch office of the
Public Service Commission in every
Btate I do not hke this idea I
would like to have as many Public
Service Commissions as possible, of
course, constituted of mndependent and
honest chairman and members, and I
see there 1s no lack of such persons

Secondly, my hon friend, although
he wants the Public Service Com-
massion to be under the control of the
Central Government yet wants to
make 1t just hike the Supreme Court
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In mitters of appointment-—I do not
knhow, I am not just criticising, I have
not got the experience of having
appeared before any Public Service
Commission for appomtment—though
the 1dea 13 good, yet the choice made
by the Public Service Commission
may not always be good Therefore,
after all, the members of the Piblic
Service Lomm ssion ale also senie N
dividuals and they are also guded by
some 1deas Therefore, their choice
may not always be good because,
the task of appointing officers has
been entrusted to the Govern-
ment as well as to the Public Ser-
vice Commussion In our Constitu-
tion, we have made provisions to the
effect that where there 1s differcnce
of opmion between the Government
and the Pubhe Service Commission,
Government have to give reasons for
the same and this Parhament, this
august body, has the right to discuss
the report of the Public Service Com-
mission and where there 15 any diffe-
rence between the Public Service
Commission and Government that
difference comes before the bar of
this House And in the face of the
criticisms  tha{ are levelled agaimnst
them no Government can just afford
to i1gnore them and go on domg what
they hke without caring for the re-
commendations of the Public Service
Commussion I think the keen eyes of
the Mcmbers of this House are just on
the report and during the period for
which we have discussed the ieports
of the UPSC there has been no occa-
sion here we have seen that the effec-
tive points made by the Opposition
Membets or any other hon Members
of this House have not been taken
notice of by Government

Therefore, although 1 appreciate the
idea I have moved my amendment
and I would like to hear the speeches
of other hon Members After having
appreciated the 1dea behind this
t¢ olution I have moved my amend-
ment which reads thus

“This House i3 of opinion that
a Committee be appointed to cons-
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der the necessity, desirability and
feambility of having a unified Cen-
tral Public Service Commission
under the Union Government hold-
ing anslogous position llke that of
the Supreme Court”,

That means that this commuttee, i
appointed by Government, will go to
the various States and gather opimions
from the public as well as the mem-
bers of Government, and then if thus
committee comes to certamn conclu-
sion, we mught consider its report and
then come to a conclusion whether
this 1s feasible, whether this 1s neces-
sary and whether this 1s desirable,
and then only we shall be able to
vote for this

Therefore, I move my amendment
for the consideration of the House

st vaxies @t e,
AT AL R T A o A7 o e
N gaErge s ¥ R g7 fem
Qr ﬂwsr'm'a

“This House 1s of opimion that
all the Public Service Commus-
sions whether of the States or of
the Railway should work under
the overall control of the Union
Publie Service Commmsion holding
analogous position hike that of the
High Courts and Supreme Court
respectively so that a umfied
system of scrvices could be evolv-
ed for the cntire country and suit-
able legislation be brought for-
ward to amend the Constitution
accordingly "

R AR 7 g fear § B gl W
A T 7 AY OF IS qwfow ofaw
st & fog oifrariz & woge
TR TR AT W@ W A 9w
w9 ) 97 9C frodlt wR & foR
qrferamie #Y wfier & | aafeed ¥
Ty AT I A W Ry s @
g a1 W Ry s W e o
)

misnons m the Country

0 a1 oW &% ay avivew wod
TR TR &Y IW wuy AR fowmer F
g amy ot fir afy ag s e @ ar
TG qT faare ft @y o wdwfaw
ser a1 & e O g afaee
R o oF  dtfes  ofedw s
q¥ | afawm oF aga gfer ffe }
YT aTETor X 9X SEH gy gy
s aifgd | e g e o v afe-
oW A A gE 6, W E R aw
¥ Wy & SO gt & W e
AT umae @ IR AT aferdw 3q
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g% W afras & O araes qfe-
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Faafa wgEg & g7 F wAT
FEEa) F1 o g owadTy fiver &
wET W gew F qenfeas o and
wE 7€ & I Y feramr A g 4
ga% dex e d fowr f& =4

‘Admnistrative tasks and orgamisation”
§ JU% yuw Fraw & qg P AT
‘At  the present time the
general social and economic out-
look which has been evolved m
India in deahing with problems of
national development embodies a
large measure of agreement both
on the analysis of problems and

on many of the basic guestions of
policy "

F2T & ¥ Fow & wfew aw &
TER TR FE R

“Thus, 1n a very real sense, the
second five year plan resolves it-

self into a series of well defined
adminisirative tasks "

ww g O @ @ o § i oafy
& v ¥ &1 wifew frr s § oie
QTie® IrAT GET FTAT § O N eran
v ffew oo & faroes & far g,
IG T ¥ A wmerT § O o e
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warafer o, ¥ 3 w T ¥
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Mr. Chairman: We have some pro-
cedure. The general proposition be-
fore the House now is how to make
better recruitment to the Public Ser-
vices. That is the main point. In-
dividual instances are not strictly rele-
vant. 1 want hon. Members to re-
member what the resolution proposes
and to confine their remarks to rele-
vant matters. They can discuss the
present system and try to improve it
by the introduction of a new system.
That 1s the main point And, argu-
ments should be directed towards that
generally, though I would not dis-
allow one or two instances here and

there.

Shri Rajendra Singh: Sir, I respect-
fully submit that we are discussing
something about the building up of an
organisation which can recruit persons
who have a healthy scnse of patriot-
ism and a sense of duty towards
the country. I was respectfully sub-
mitting that wherever we go, whether
in the Railways or in other Adminis-
trative Departments or in autonomous
bodiecs, everywhere we find a messy
atmosphere.

Mr. Chairman: So, what is the sug-
gestion?

Shri Rajendra Singh: And that was
by the way because I did not have the
time yesterday to contact the hon.
Deputy Minister of Railways., Now
he has done one thing at least; he has
given an assurance that the matter will
be looked into. But, yesterday he said
that I was thoroughly incorrect.

Shri Shahnawaz Khan: I hope the
hon. Member will not forget the offer
about resignation also.

Shri 8. M. Banerjee: It 15 on either
side; there shall be two by-elections.

st oy W Wt : T o
§ @ & gz s7 W@ § 5 wm-
WY AR 7 7y Wy a1 e qAe
G A dwd amm s §
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Mr. Chairman: There was another
system introduced by the Bpeaker
Whenever any particular instance or
allegation has to be mentioned against
any officer, first of all, the hon Mem-
bers should send 1t 1n wrniting to the
Minmter concerned and if he 1s not
satisfied with the reply and he wants
to mention 1t on the floor of thc House,
he should inform the Speaker That
18 a very good convention and we
should stick to it

Shri Shahnawaz Khan
such wild allegations

They are

Mr Chairman: Because on the floor
of the House any hon Member can
raise any allegation against a parti-
cular officer, this convention has been
formulated It 18 not possible for this
House to enter nto arguments or to
come to any decision It 1s not good
either So, we should stick to the
convention ntroduced by the Speaker

Shri Rajendra Singh: Whatever you
say, I will abide by 1t But I have a
very painful experience and 1 am
going to pursue thc matter with the
Speaker 1n course of time and the
matter would come before the House
1 shall follow that procedure Any-
way, 1 am not gomng to repeat what
I have sa:xd and I am now coming to
the point

Mr. Chairman: 1 shall simply ask
the hon Members to look to rule 353

Shri Rajendra Bingh: I have already
followed 1t But I know that even

for a reply
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when I write 1o Shri Shahnawaz
Khan, I heve to wait for half a year
(Interruptions).
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vention of the hon. Minister.

Mr, Chairman: There are other
Members who want to participate in
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Shri Shankaraiya (Mysoic) I want
to oppose this resolution because 1t
means centialisation of powers both
mn tne Union Public Service Commus-
sion and n the Centre  So far as tht
administration and woiking of demo-
cracy are concerned, we have come to
a stage wherein we haive beun press-
mg for the decentralisation of powers
We have been fceling that theie 1
over-centralisation n the administra-
tion and we havc been pressing duy
in and day vut that theie should be
decentralisation and mote and more
powers should be given to the Stat.s

The State Legislatures have powtl
to give additional poweirs to the State
Public Service Commussions or with-
draw the powers if they are misused
The decision of the Public Service
Commussion 1s not final  Whenever
the Goveinment diuffers from the re-
commendation. of the Public Service
Commission, the statement of the Com-
mission along with the reasons assign-
ed by Government for not agicemg
with the Commission should be placed
before both the legislatures of the
State Parhament and the State
Legislatures will have full power tn
discuss these things.

FEBRUARY 13, 19058 Central Cowtrol of Io3g
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I would suggest that the working of
the Union Public Service Commission
should not be made entirely indepen-
dent just like the Supreme Court or
the High Court. They also commit
mustakes sometimes. TFull records
may not have been placed before
them and they may not have fully ap-
preciated all the facts. Moreover,
when the State Public Service Com-
mussions themselves are not able to
apprchend all these things and look
into all the details when smaller ap-
pointments are being made suitable to
the local area and to the State, they
will not be able to manage it when
it y; centralised Even if the UPSC.
are entrusted with all these powers,
they will not be able to understand
the problems or the talents that are
therc in the local arcas That 1s why
the framers of the Constitution have
given cnough powe.s to the State

Legislatures to  appoint  Publie
Serviece  Commussions If every
State 1s not able to maintain

one Public Service Commission, then
iwo o1 three Stales can join togethe:
and have one Public Service Conunis-
sion But there 1s no meanmg in sav-
g that the powers should be e
tialised, because 1t will lead to de-
temoration 1in recruitment

Even agrecing that the members of
the Public Scrvice Commission  are
appointed by the Chief Minister o
some other Minister to suit their tas'c
or liking, dictation and all that, sull
the Public Service Commission nem-
bers have got a definite status ‘They
work independently of the Goveir-
ment and that 18 why their decisicns
are submitted to the Government If
1t 15 felt that enough justice has not
been done in any particular case, a
11ght of appeal is given to the Gov-
ernment  The Government reviews
the whole thing and there are several
instances where the Government have
differed from the Public Service Com-
mission In such cases, the matter 1s
placed before the Legislature or Parha-
ment. Both Parliament and the State
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Legislatures have ample power to
review the whole thing and make
amends. They can either delegate
further powers to the Commission or
take away the powers which have
been misused by the State Public
Service Commission or the UPSC.

The danger lies in this fact also that
when there is more centralisation, it
will be difficult for the applicants
from several parts of this big country
to come to the Centre to make their
cases considered properly. It will also
be difficult for the UPSC to work in
the different parts of the country.
Even as it is, the UPSC will have to
hold their sittings in the different
parts of the country. The cry of the
present day is, many of the State
Governments are complaining that
their States have not been given due
representation, because the recruit-
ments and sittings take place at De=lhi,
and many of the candidates and
others are not properly interviewed.

16 hrs,

There is one other defect also in
over-centralisation. In the Union
Public Service Commission we have
got a particular
based on the marks or the class that
the candidates have obtained in their
university examinations. It 1is a
serious complaint that manyv univer-
sitie~ hold examinations and value the
papers in their own way. Some give
liberal marks and some are gery
strict. In order to maintain efficiency
and a high standard in their univer-
sities they give less marks and do not
so easily give first class or second
class to their candidates. There are
other universities where even ordi-
nary people are given first class and
second class. The result is, while
eminent and well trained students
will be getting third class in certain
universities ordinary students, who
would fail if they are asked to take
the examination in other universities.
will be getting first class in their
universities. Some universities want
to push members from their States
by giving them very high marks.
There is this sort of vying. There

method of selectior’

" legislatures
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is this deficiency that is being felt
by the university students when they
apply to the Union Public Service
Commission for appointments. This
should be removed. We should look
to the standard of the university and
also the standard of the person called
for interview. All these things
should be taken into consideration by
means of personal contact at the time
of the interview. We should nrot
merely base the selection on the marks
or class obtained in the university.
These are some of the things that
we will have to look into, and not
simply go towards over-centralisation.

With regard to the Railways I want
to say one thing. So far as the higher
administrative services are concerned
they are appointed by the Union
Public Service Commission. The
same remarks hold good to them also.
S0 far as lower grade appointments
are ccncerned, each regional railway
has got its own Public Service Com-
mission. So far as I understand, the
Southern Zone has got a Public Ser-
vice Commission to appoint class IlI
and class IV officers. How they are
functioning, what their duties are,
how the Government have appointed
them and how they are discharging
their duties we have not been able to
get any report. It is a Public Service
Commission appointed by the railway
authorities themselves. Their work is
not being placed before us for review.
This should also be brought in line
with others. So far as Railways are
concerned, since the States are also
interested not only a report on their
work should be placed before the
Parliament because this is a central
subject, but a report should also be
placed before the respective State
because they are also
interested in the appointments to
these services.

Shri Datar: Mr. Deputy-Speaker, Sir,
the Resolution before the House, with
due deference to the hon. Mover, is,
I must say, born of confused thinking
and is not only impracticable but, if
vou will allow me to say so, Sir, al-
most fantastic. Let us take into ac-
count the scheme of Government
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under the Constitution, and you will
kindly excuse me, Bir, f I have to
place before the House certamn ele-
mentary principles on which our Con-
stitution has been founded We have
got not only the Parhament as the
legislative authority, we have got the
State legislatures also as legislative
authonties in their respective States
Then we have a Union Government
here, and there are a number of sub-
Jects with which the State Legisla-
tures and the State Governments are
concerned, in some cases absolutely
exclusively Under these circum-
stances the gquestion that has to be
considered 1s whether the scheme that
the hon Member has 1n view can be
taken into account or considered,
taking the Constitution as it s, and
whether any circumstances have ariscn
for a fundamental or radical amend
ment of the Constitution

Then the hon Member has also made
a confusion between the Supreme
Court and the High Court on the one
hand, and the UPSC and the State
Public Service Commussions on the
other Here also let us understand
that these two institutions are ¢ntirely
different in character We have pot
the judiciary from the bottom up to
the top So far as the High Courts
and the Supreme Court are concerned
they are bodies which have to decide
questions either between private
parties or even between private parties
and government and they have to give
their decision Let us understand it
very clearly that they have to find
out the ponts of dispute and zZive a
final decision which wall be acceptable
not only to the parties but also to
the Government, because when Gov-
ernment comes 1nto the picture they
are bound by the decision of the High
Court or Supreme Court

That 15 the reason why the dortrine
of the independence of the judiciary
has been developed and has been given
full effect to 1n the Constitution These
bodies, the High Court and the
Supreme Court have to give their
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decisions on the points at ssue Im
some cases, they have also been autho-
nsed with the right to give opinions
on certain constitutional matters

Now let us see what 15 the function
of the public service commissions in
tLeneral So far as they are concern-
ed either at the Centre or in the
States, they have to do with the yues-
tion of services So far as the services
are concerned, that is a matter, in the
first place, m respect of Union Govern-
ment, within the orbit of the Union
executive, and so far as the States are
concerned, within the orbit of the
State Governments This 18 & pomnt

which has to be very clearly under
tood

Then, in order that appointments
may be made by the executive, either
at the Centre or in the States in their
respective jurisdictions after a con
wideration of the merits of the different
applicants, this particular institution
of public service commission has been
tvolved and proper provisions hawe
becn made therefor We have got in
the Constitution wvarious provisions
relating to the appointment of a public
service commission m the State or
one at the Centre known as the
Union Public Service Commission
Naow, what are the functions of this
body? This 1s a point which the hon
mover of this Resolution has to bear
in mind The public service commis
sion 1s not an appointing authority at
all That 13 a right and obligation of
the exccutive government  either at
the Centre or in the States As T have
said their duty has been defined very
clearly in the Constitution in article
320 Thewr duty 18 of an advisory
character, let i1t be understood very
clearly All that is said m article 320
1S that they shall be consulted in res-
pect of cortain matters

These matters have been mentioned
therein May I point out the obliga-
tion of the Government? The obll-
gation 1s to consult the UPSC or the
Public Service Commission in respect
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of certamn specified matters Then
m that very article it has been pro-
wided that there mught be cases where
a consultation with the Public Service
Commussion mught not be passible or
mught not be advisable In such cases
it 13 within the prerogative of the
President to exclude certamn subjects
from the purview of the Public Ser-
vice Commussion and during the last
Session, as you are aware, we had a
discussion on the recent regulations
passed by the President under which
ecertain subjects were excepted from
the purview of the Public Service
Commussion Therefoie, if we take into
account this fundamental conccption
on which our Constitution has been
based, can we in all scriousness—I
put 1t to my hon friend—put a jud:
cial body like the High Court or the
Supreme Court with a nght of final
decision on the same footing as a pub-
lie wervice commission® ‘That point
has to be understood very clearly

Oftentimes on account of the mu
frust m Government, hon  Mombers
opposife think that the panacea for the
abuse of all thesc ponts 15 the en-
trustment of the work either 1o the
judiciary or to thc public service com-
missions  Onlv two day~ ago 1 had
to dcal with the first aspect of  this
question and I powntcd out to this hon
House that the judiciary have a well
defined function and that so far as
the executive are concerned they also
have a simular but different well-de
fined function and the corrective 1%
that the ¢xecutive ar¢ always answir
able under the democratic form of
our Government either to the Parlia-
ment here in respect of Union subjects
or to the State legislatures m respect
of their different jursdictions

This 15 & question which pertams to
the right and obhgation of making
recruitment tfo the services Ths
question of actual appointment eannot
be the legitimate work of the public
service commussions If this funda-
mental misconception on which the

MAGHA M4, 1680 (SAKA)
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Whole Resolution has been based 15
uhnmtnmnt,thenmylpomt
out that there 1s no scope even for the
consideration of such a Resolution,
much less for its acceptance

Then there are other difficulties also
Though under the Constitution the
right of amending the Cons.tution 18
with the Parhament, stil} there are
subjects where the State Governments
and the State legislatures are most
Vitally conceined Here, the Publc
Service Commussion 1n & State 15 car-
rying on work ms-g-vis the local
government and the Stato legislature

May I twtha pomnt out the im-
practicability of the hon Member's
Resolution’ Hc wuants to bring all
these commussions, 1n the first place
on the footing of the Supreme Court
or of the High Court judges Secondly,
if for the UPSC, for wample, as some
hon Members have suggested there
ought 10 be a umited public service
commission 1s thal practicable? May
1 puint out that State Services are a
State subject and Union services are
naturally + Union subjeet Can the
UPSC be invested with the authonty
either direct or appellate, ag one hon
Member hae suggested so far as  the
State services are conccrned? So far
as the Union scrviees are concerned,
naturally thy UPSC have a nght ot
Bwving their recommendations when-
ever questions have to be referred to
them and 1n all these cases we always
take care to see so far as the Govern-
ment of India ale concerned, that their
recommendations are respected almost
to the fullest extent Let the House
kindly remember that during the last
year a report m respeet of which has
heenpllcedonthe'i‘abIQO!ﬂleHouae
during the last Session, I believe,
there was not a single case where the
Government  departed from  the
advice of the UPSC Under the Con-
stitution 1t 1s open to the Government,
because ultimately 1t 15 the Govern-
ment, it 15 the Executive Government
that has to carry on the governmental
work Let that polnt also be noted
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very carefully If in a particular case
the Government feels that the opiruon
of the Union Public Service Commus-
sion should not be accepted, the Gov-
ernmenl must have not only the obli-
gation, but the right to depart from
it. But, a corrective has been laid
down by the Constitution, that n such
cases, whenever a report 1s to be pre-
sented to the hon Parhament, along
with the report, a copy of the memo
by the Government be submi(ted to
both the Houses for the purpose of
enabling hon Members to know the
reasons why a particular recommenda-
tion or view of the Unmon Public Ser-
vice Commuission has not been accept-
ed That serves as a corrective We
have discussion in Parliament, we are
having debates and we have satisfied
the House that only in  exceptional
cases do we depart from the advice of
the Union Public Service Commission
There also, we give the reasons The
same thing 1s possible and the same 1.
the practice so far as the State Com

mussions are conccrned  Thete also
the 1cpoit of the Public Service Com-
mission has to be placed on the Tabl
and the local legislature has an  op

portunity of finding out what the
Public Service Commission has donc
haw it has carried on the work and
in particular, how and why the Goy

ernment have departed fiom the advice
given bv the Public Servier Commis
s10Mm

In these cioumst inees, may 1 place
before you 4 point whrther the State
legislature would bt morc¢ comprtent
to diseus quc uen  aclating to the
Public S¢ vie Comm ~ins o1 whe
thet the Parliament will br competen®
to consider these questions® 1 am not
here dealing onls weth the tonstitu-
tional aspect at all but with the prac-
.tical aspeet There are a number of
matters whete only the State services
are concernrd In such tases, 3t 15 for
the Public Service Commussion to deal
with that work and the State legisla-
tures would be more competent and
the State Governments also would be
more competent to reply to any ques-

FEBRUARY 13, 1950 Centrul Control of 1042

Publhie Service Com-
missions in the Country

tion that may arise so far as this
particular point 1s concerned In all
these cases, as you are aware, when-
ever directly or indirectly any ques-
tion arises in Parliament either from
a Private Member’s Resolution or Bill
or from the intention of the Govern-
ment to move & Resolution or Bill, we
always follow the practice of consult-
ing the State Governments, Because,
after all, they are the federating units
and they are autonomous units so far
as the State 1s conceined This 15 a
matter which gives certain rights and
which places them under certain obl-
gation Therefore, nothing can be
done m such matters except when we
have got the advice of the State Gov-
ernmcnt and provided there i1s scope
of some amendment.

An hon Mumbor who has moved
onc amendment has brought m the
Railwav  also So far as the Rail-
ways aiv tonceined, that 15 a depart-
ment of Government Therefore, ac-
cording to the view acuepted by the
Union Public Scrvice Commession
themsclves, so far a., appointments to
Class I or Class Il arc toncerned, even
in wespect of appuiniments under the
Railway DBoard, teference 1« made to
the Umwon Public Scivice Commis-

ion and *har advier gonerallv ac-
cepted as I have  pomted out The
Railway Scrvice Commesion s there;
but that 1s not a titutory body as the
Uniwoa Public Service Commi wion  or
the Public Seivie Commu c10n as pro-
vided for bv the Conctitution These
1aillway publ e serviee commissions
ar¢ not 1ewion 1 bodies av 'me  hon
Miember has suggested  T' re are
forrr 1+ dlw v conmi <iems Tunctioning
in respect of the whole 1mlway
svstem n India

Secondly, thev aie  dealing with
class three appointments  So far as
class three appoiniments under the
Government of India except the rail-
ways are concerntd  generally  the
principle that 15 followed 1» that we
call for nominations from the employ-
ment exchanges, and the appointments
are made Government do not make
any direct appointments except in a
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very small humber of cases. Let the
hon. Member understand that our
powers of making appointments are of
an extremely limited nature, and in
respect of others where, except class
one and class two, appomtments have
to be made, the Government of India,
except the Railway Minstry, make
the appomtments after consulting the
employment exchanges, after getting
their nominations

Shri Rajendra Singh: What about
class three?

Shri Datar: I am replying Lct the
hon Member wait one minute

May I point out that m respect of
class three appointments under the
railways, they were not bound to ap-
point their own 1ailway service com-
mussions at all, but mmasmuch as there
arc large appointments to be made
they considered 1t fcasible under the
provisn {o article 309 of the Constitu
tion that there should be such bodies
knowr as 1ailway public service com-
mwsions Thercfore, you would agiee
that though the Railway Ministry
could have mad¢ thewr own appoint
ments they have followed a practice
whith I hope will be appreciated even
by the han Mover of this resolution

Certain other points have bren made
by hon Mambors 2= that there
should he a muducal board and that 1t
should he under the UPSC Thtie
are two pom* that arise 'n this con
neetion One 1 whi*her the U'PSC 1.
« superiot bod* ¢xerersing  control
aver the State Commissions This 1=
entirely a wrone notien . Mav I point
out i all humility that  the Publwe
Service Commession® hav( theu own
field and the TTPSC ha- ity own field «o
far as the G »tr1' Government services
are concerned?  ['nder these c'reum-
stances 1t would nol by practicable,
nor desirable to make the +arous
Service Commissions suboirdinate to
the TTPSC because theirr functions are
different and secondly, agc I  have
pointed out, the UPSC would find their
task absolutely difficult i not com-
Pletely imvpracticable so far as the
making of the various appointments is
concerned The UPSC is a consulta-
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tive body so far as the Government of
India are concerned, and 1n the States
we have got different State Service
Commussions so far as their orbit of
work 1s concerned May I point out
m all humility to my hon friend that
these orbits are not meeting each
other?” These orbits are parallel, or
independent of each other It 1s for
this reason that such a proposal can-
not be accepted

I hope I have answered almost all
the points May 1 also, lastly, point
out that so far as the membership of
the Public Service Commission 1s con-
cerned, very important and strict rules
have becn laid down A criterion has
been laid down as to how appoint-
ments have to be made, either by the
President 1n respect of the Central
Government or by the Governors 1n
respect of the States, and the general
manner in which they ought to satisfy
certain qualifications has also been
dcseribed m the Constitution

Then there are two points which
make the members of the UPSC or
the State Service Commussion com-
pletelv independent of the executive
Mav 1 pornt out to this House that it
has been clearly stated that after a
man becomes a member of the Com-
mi s1on and after he retires there-
from h¢ cannot be selected for service
under Government®  If that 1s so,
then naturallv, where 15 the tempta-
tion”  And the Governor has to carry
on the work of seeing that proper
persons are appointed

There 14 also another  point which
mav be noted that, gemerallv  they
have to work for «ix vear, o il
AIXty vears so far as the Stale Public
Service Commissions  are «oncerned

or Ul sivty-five so far as the UPSC
1~ roncerned

Thes principles have becn (volved
for the purpore of keeping them as
independent of Government a possi~
ble  And everything has been provi-
ded so far as the question of making
them completely independent is con-
cerned A number of instances were
pointed our by the hon. Member here,
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But let us not confuse ourselves with
the thought that in India we have a
unitary Government and that the
Parliament 18 supreme 1in respect of the
whole condition; it is true m respect of
a large number of subjects in Last
I, but so far as the other subjects are
concermned, the State Governments
and the State Legislatures are autono-
mous, and whatever complaints the
hon Member may have so far as
the State services are concerned, he
can better leave the matter to the
local legislators wha will deal with
the State Government in as effective
& manner as possible

May I also point out that the mem-
bers of the Public Service Comms-
sion are carrying on their work very
satisfactorily, and 1t is a matter of
great help to us that they hold a num-
ber of examinations?

Here, may I pont out that my hon
friend Shr1 Shankaraiya has made
some very good points that in respect
of certain examinations for the Cent-
ral services, the local degrees of uni-
versities etc are taken into account for
the purpose of considering whether
the candidates can be admitted to the
examimnation® We have got as many
as eleven or twelve Central services,
and they hold first 4 wnitten exami-
nation and then they hold interviews:
and after considering all theee cir-
cumstances, they make their recom-
mendations which we  generally
accept

Shri Subiman Ghose: So fai as
my resolution is concerned, some of my
hon. friends think that T want to cent-
ralise the powers And the hon
Minister 13 kind enough to say that my
resolution 1s fantastic In our early
days, we were taught that power 1s a
heady thing, and the good old Burke
once had the occasion to say that
power corrupts and absolute power
corrupts absolutely. I know it is very
difficult to snatch power from unwill-
ing hands
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I have never spoken of any fantas-
tic resolution. My aim wag this.
The Constitution had made it an adwvi-
sory or consultative body, as the hon.
Minister has remarked. I want that in.
order to ensure purity m the adminis-
tration, the Public Service Commis-
sion should not be made a consulta-
tive or advisory body, but it should
have a status of its own just like the
Supreme Court or the High Courts.
I do not say that the powers should be
centralised. Let the Public Service
Commussions 1n the States function,
and let the Governors appoint them,
but what I want 18 that after appoint-
ment, you just wash off your hands; do
not thrust your opimion on them. Itis
theoretically very good to say that the
Constitution has given power to the
Governor to appoint  But 1in practice,
we find that a sub-1nspector

non-matriculate becomes a mem-
bet of the Public Service
Commussion I want to pre-

vent that kind of thing Tht exe-
cutive 1s cnjoying the power, and,
therefore, 1t dovs not want to part
with the power, and 1t 1s  for ths
reason that my hon friend the Minis-
ter has said that 1t 15 fantastie If
anybody think, that he 18 the reposi-
tory of all infelligence 1 the world,
I eannot help 1t  He should have
exerted himself and viewed my reso-
lution 1 two perspeciives I want
that tho amendment of the Constitu-
tion should be made, so that it must
have a status of i1t own So far as
the amendment of the Constitution 1s
concerned, T feel myself that I have
not the competence, it 18 only Gov-
ernment who can do it

It 13 for thig reason that I submitted
a resolution that the Constitution
should be amended accordinglv, It
is neither a question of snatching
power from Ministers as such nor it is
a question of snatching away all the
power from the Executive I only
want that they should be just. Many
mnstitutions have been made autono-
mous; the DV C. is autonomous; the
Hindustan Steel is autonomous; the
Oil Refineries are autenomous 1r
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al] these autonomous bodies can func-
teon, I fail to understand why an auto-
momous character cannot be given to
the Public Service Commmsion Then,
there would be no feeling of grievance
m the minds of the people Only
because the Executive 1s interfermg
with them and 13 over-riding the deci-
sons of the Public Service Commus-
mon, better elements and not coming
forth for government service The
scientists, the experts and others are
keeping themselves apart As I have
said in the begmmng, 1f democracy 1s
to function as pure and simple demo-
aracy, if 1t 1s to function as unalloyed
democracy, n that case, Govern
ment owes 1t to the country
and the people at large to see that
the Public Service Commussion 1s kept
out of Executive 1influence Their
recommendations should be manda
tory and not consultative or advisory
In view of the fact that 1t 1s well-
nigh impossible for me to snatch away
power from unwilling hands, I think
it fit to withdraw my Resolution

Mr Deputy-Speakerr What about
the substitute motions?

Shri Shree Narayan Das I do not
press mine Sir

Shr1 Rajendra Singh The hon
Minister has made up his mind there
1s no argument which can convince
him So I also would withdraw my
substitute Resolution

Mr Deputv-Speaker All 15 well
that ends well

Have all these hon Members the

leave of the House to withdraw their
motions?

The Resolution and amendments
were, by leave, withdrawn

1632 hra

RESOLUTION RE SECOND INSTAL-
MENT OF INTERIM RELIEF TO
CENTRAL GOVERNMENT EM
PLOYEES

Shri S. M. Banerjee (Kanpur) Sir
I beg to move
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“Thus House 15 of opinion that
pendmg the report of the Pay
Commusasion further interim rehef
be paid to the Central Govern-
ment employees in receipt of
Rs 350 as basic pay"”

[MrR SPEAKER in the Char]

Mr Speaker, Sir, today when I
move my Resolution and speak on i1t,
I have the moral support not only
of 17 lakhs of Central Government
employees but also of lakha
of State Government employees,
Local Board employees and
lakhs of otheis vho arc also serv-
ing 1n the private sector Today when
I move this Resolution I feel that all
the employeis, whether in the public
or in the private sector, are interested
to know whether Government 1s going
to conside: this demand for a second
instalment of interim relief

I have trecewved telegrams from
every corner of this country It
would have been better for me to have
placed these tclegrams on the Table
of the House But I do not wish to
place them as I know a much greater
number has been rectived by the hon
Finance Minister

This House knows that in August
1957 when 3 lakhs of Posts & Tele-
graphs emplovecs having  exhausted
all channels of negotiation decided to
go on strike and there was a demand
for a Scecond Pay Commission which
was supportcd by others the Raillway
employecs, the Defence employees and
Civil Aviation employees, and others
m lakhs, the Prime Minister took the
mitiative and conceded this demand
of the Central Government employees
and a Pay Commussion was appointed
Even then, when it was announced
that a Pay Comnussion had been ap-
pointed there was a unammous
demand from the employees that some
mterim relief should be given and the
Government very kindly conceded
that demand also and referred this
question to the Pay Commission All
the memoranda were submitted to the
Pay Commussion and after going
through the various memoranda the



1049 Resolution re:

[Shri S. M. Banerjee]

Pay Commission also came to the
conclusion that some interim relief
was necessary. In December 1957 this
interim relief was announced by the
then Finance Minister and it was said
that it has recommended a meagre
sum of Rs, 5 for all Government em-
ployees receiving a salary of Rs. 250
or less. This meagre amount of 5 was
almost rejected by them but thinking
that the Commission would submit its
report at an early date they patiently
waited for the final report and accept-
ed this meagre amount. I may point
out that this increase has no relation-
ship with the rise in the cost of living.
It was just to check the growth of a
very big movement in the country
launched by the Central Government
.employees.

Today when this Resolution is dis-
cussed here, a feeling may be created
by the hon. Minister that there is no
justification for this Resolution for a
second instalment of interim relief
when every sincere effort is being
made to expedite the report of the
Pay Commission. I do not doubt the
sincerity of our hon. Minister or of the
Government as a whole. But I am
wconvinced that even if the report is
submitted, say, tomorrow, its imple-
mentation will take another one or
two years. That is the story of all
commissions and committees in  this
country.

16.38 hrs.
[SHRr JarpaL SincH in the Chair]

How can the Central Government
employees fight the soaring prices of
commodities? Let us analyse how the
prices have increased. I shall quote
some figures from the Labour Gazette.
I hope these figures will be taken
note of by my respected friend, the
hon, Finance Minister. This is the
consumer price index number, and the
base vear 1949—100. T shall quote the
figures for 1958 upto October. In April,
the number is 111 for General and 112
for food, in May they are 113 and 113
respectively; for June, 116 and 118; for
July 119 and 122; for August, 120 and
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124; for September 121 and 125 and
for October 123 and 127. Let us also
analyse the All India index of whole-
sale prices. The base year is 1952-53.
In April the number is 97 (1952-53
base—100) for general and 82 for
pulses. For May, the figures are 99
and 92 respectively. For June they
are 106 and 91; for July, 110 and 100;
for August 114 and 102; for September
115 and 105 and for October they arz
114 and 109.

Now, let us analyse this, How can
the Central Government employees
possibly fight out the soaring prices
and prevent the starvation of their
family members. I do not impute any
motive to the learned members of the
Pay Commission. I agree it was a
big, Himalayan, job. But it must be
remembered that the previous Pay
Commission, when it was appointed,
had no data. We then had no figures
available. At that time, there were
no federations. There was one fede-
ration but the unions were not so
organized and it was difficult for the
Pay Commission to arrive at some con-
clusions. But today, the Pay Commis-
sion has the report of the previous
Pay Commission. They clearly indi-
cated that the pay-scales from Rs. 30
to Rs. 35, from Rs, 35 to Rs. 50 from
Rs. 55 to Rs. 130 were so fixed on a
clear assumption that after the cessa-
tion of war the prices would stabilize
at a level of between 160 and 175. But
what was the effect of the war? Even
after the cessation of hostilities, even
after all attempts, the prices could not
be checked. The effect of the war
had an effect on the country’s eco-
nomy.

Today, indeed, I need not have
guoted these figures because right
from the Prime Minister of our coun-
try, or right even from the Rashtra-
pathi down to the common man, have
admitted that the prices have risen
to a pitch where it is impossible for
any man to feed his family members.

Another question may be raised as
to the gap between one set of
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government servanis and another set
of government servants Why the
Central Government Employees
should become so privileged? They
had one interim relief of Rs 5 Why
should they have another interim
rehief? This question may be raised
because I know that whenever the
Central Government employees ask for
any 1ncrease in wages, they are told
by our leaders, ‘ why not look towards
the employees of State Governments,
they are so poorly paid” When the
State Governmint (mplovees 1sk for
some increasc, they are told, “why do
you not sec the poor wages of the
agricultural labourers and of the local
board employees”” When the em
ployecs of local boards raise a -logan
and ack “Give us something’, the
authorities say, “You must thank God
that jou are employed Go to the
Emplovment Fxchange and scc how
many ptnple arc n need of jobs and
have no jobs now' This 15 the way
of satisfying (vervone

I want the gap hetwecn the Centidl
Governmint «mplovees' pay and the
State Govirnmonut employces pay o
the local body « mployecs’ pay to be
bridged But there are certun svs
temy of doing it Of courw this ¢ p
will re mam for some time Bul the
moment we sincerely docide that
has to be bndprd 1t will b d ne
By pu'ting that arpument I hope the
hon Mint {er will not be able to choke
the voice of the Central Governmen.
omployees

For the mformat: n of the House, T
mu point out what the salirics of
the Central Governmi nt emplovees are
fodiy  In this very House, I put a
question and wanted to know  the
number of Centital Government «m
ployres who are in reecipt of a pav
less than Rs 100 and of those receiv-
g Hs 100 and more The answer
was that the total nurber of employ
ees receivin, Rs 100 or more was
243605, the number of those
who are getting less than Rs 100
was 13,75,742 The number of persons
who were getting Rs 250 or more was
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52,000 So, when i this couniry, out
of about 17 lakh Central Government
emp vyces 14 lakh employees are
getting less than Rs 100 each, and 1if
they demand a second instalment of
interim relief, I do not think they have
commitied a sin

Another important point i1s about
their pay scales I have quoted all
these figures to show how prices have
increased It 1s interesting to note
that a Class IV emolvee, an unskilled
worker working under the Central
Government, after completing one
year’s service honestly, sincerely and
efficiently, 1s given an increment of
50 nP—8 annav—to counteract the
soaring prices Imagine how with
these 50 nP, he will b 1ble to ave
his children from starvation

In thi, very House, I wanted to
know the numbe- of employees—Class
1, Class II, Clas IIl and Class IV—
working in the railways who have
become wietims of tubeciculosis I
was told On 11-1958 Class I ml,
Clas~ II two, Class III 1,078 and Class
1V 3454 Why has this number
suddenly incieased when it came to
the doms of Class 1V employees? It
15 becwse of mal ul tion undet
nourishment nsanitarv condilions n
their houses ete Let uc analyse the
whole thinz from this pomnt of view
Indebtedne has increased among
Class IIl and Class IV employces
workmg under the Central Govern-
ment, Stale Governments and loca'
bodies  They have taken money from
the Kabuliwalas who have now Theen
replaced by other people They have
taken monoy from their co-operative
socicties and loans from their provi-
dent fund which 15 the only compul-
sory saving for Class III or Class IV
emplovees

In 1952 a survey was made by the
Indran Statistical Institute’'s Bombay
branch which says
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Per capite expenditure
level average indebtedness

per famly

Below P1. 50

Rs. 50 to K. 74 e
Rs. 75 to Rs. 99 173 40
Rs. 100to Rs 149 252 §0
Rs. 150 and above 1BST 8BS
My hon. friend rmught say that thus
pertains to 1952 I will quote figures

8

how indebtedness is on the
on an average I give be-
number of members taking
d the total amount pertaining
the Central Telegraph Office Co-

M E

operative Credit Society ILamuted,
Calcutta:
Nu of l"lcll
m.mbers am unt
Year taking of loan
1,ans in Ra,
1950-51 g4 9,b5,240
1951-52 1042 12,45,740
1952-53 1097 14,592,068
1953-54 130~ 17,31,505
1954-55 1377 23,40 000

Another instance 1, provided by the
East Indian Railway Employees’ Co-
operative Credit Society Limited
(Eastern Railway, excuding Sealdah
Dmizion) In 1846, the number of
men taking loans was 12,153 and the

sanctioned amount of loan was
Rs 52,27,900 In 1955 the numbcu of
men was 23,322 and the amount of

loans sanctioned was Rs 129,82 400

You can imagine how then the
employees today find the soaring
prices which our Government has
nuserably failed to tackle With all
humility, I may respectfully submt
that today people are losing faith So
1 request the hon Minister to know
the sentiments of the Central Govern-
ment employees I may repeat the
words of my hon friend, one of the
members of this House, who said in
1953 that the lLne between hunger
and anger iz becoming thinner Sn
I would request him to cee that
hunger and anger do not mect
together, in the larger interests of the
country
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Another question arises about the
resources Jf the Government of
India says that there are no resources
a man getting Rs. 30 per month will
ask: what about the evasion of in-
come-tax to the tune of Rs 270 crores¢
He will ask an explanation from this
Government for the income-tax eva-
sion He will ask an explanaticn
from the Government for the nece--
sity of constructing a hotel like Asoka
Hotel at a cost of Rs, 2-5 crores. Ile
will ask an explanation why the Audit
Report shows a drainage to the tune
of Rs 8 crores He will ask you why
there 1s air-condrtioning at the cost of
lakhs of rupees These questions can
invariably and readily be posed

1f only the Government of India
tries to stop at least 25 per cent of
the corruption, drainage and  waste
i the Central Government establisn
ments, I hope this amount can well be
found out That 1s my respectful sub-
mussion We cannot possibly advance
any argunient in suppressing their de-
mand for a sccond instalment of
interim relief I may quote for the
information of the hon Minuler,
without any motive of threatening the
Government, that the P&T cmployces
have already decided to have a peave
ful agitatton They have aiready
observed a Demands’ Day on 11258
and this agitation will be followed up
So, I hope thc Finance Mimste!, who
has got a big heart for sandtion g
loans to the tune of crores of rupees
to those who are building their own
industry will not have his heart rc
duced to the size of 1 nP in sanction-
ing this interim relief I subrmt that
their peaceful agitation can never be
suppressed with 4A or 4B of the Gov-
ernment Servants’ Conduct Rules
Here I am sorry to say that one Mr
Joseph who demonstrated against these
black rules 4A and 4Bhad been sacked
at the age of 27 or 28 He has been ask-
ed to retire prematurely Thus, a
young man of this country had to
retire He is the general secretary of
a particular union of the employees
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of Audit and Accounts I will sub
mit wath  all humulity that efforts
should not be made to defeat the
object of this Resolution because 1t
has been moved by a member frcm
the Opposition 1 hope efforts will
also not be made to say that the Pay
Commussion’s report 1s being submit-
ted 1n a month or so and so you wait
for 1t I hope this will not be done
and the genuine feelings of the Gov
ernment employees will not be crush
<«d

I may state that at the 15th Labow
Conference certain decisions wer
taken unanimously on what the
mimmum wage should be Even the
die hard capitalists also realise that
today they cannot deny the workers
a wage increase Employers' repre
sentatives, Government representa-
tives and the trade union representa-
tives of the four central trade umons<
unanimously decided at the  Dell
Conference that the mimumum pay ha-
to be fixed What were their recom-
mendations? The ecommendation«
were—

In calculating the mnimum
wage the standard working class
family <hould be taken to com-
prise three consumption units for
«ne earner, the earnings of women,
children and adolescents  being
Jisregarded

Minimum food requrements
should be calculated on the basis
of a net intake of calories as re-
tommended by Dr Aykroyd for
an average Indian adult of mode-
rate activity

Clothung requirements should
be estimated on the basis of a per
capita consumption of 18 yards "

1 know the oniginal recommendation
of the Textile Enquury Committee was
for 21 yards but our Government
must have realised that 18 yards
should be given during a man’s lfe-
time and three yards kept for hia
coffin  So, i1t was reduced to 18 yai.-
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Then, about the cheap housing
scheme they say that he has to pay,
acording to the industrmal housing
scheme, Rs 10/- as house rent Aul
these were unamimous recommenda-
tions of the 16th Labour Conference
held at Delli On the basis of this I
demand the Government of India tu
come forward as a model employer
so that they may persuade, so that
they may, influence and force the
mitll-owners, the textile magnates, the
sugar magnates, the cement magnates
and other people also to pay Then,
they will also come forward and pay
something to their employees

As a result of these recommenda-
tions of the 15th Labour Conferen.e,
wage boards have been appointed The
working journalists are waiting for
their wage increase The textile
workers, the sugar workers, the
cement workers, the State Govern-
ment employees and the local Govern=
ment employees are also waiting for
this So, with all honesty I request
the hon Finance Minister and through
him the hon Prime Mimster of this
country, who came to the rescue of
the Central Government employees,
to come forward and prove that they
11¢ model employers

In the end, I once again say that
today the main burden of the Plan, the
responsibility for the successful imple-
mentation of the Plan depends on the
public sector employees, If you will
give them the second instalment of
interim relef, in return, I tell you,
they will really give their best for the
success of this Plan

One sentence more and I will finish
I have received some telegrams and
one letter, which says

‘“We express our thanks for the

mitiative taken m the matter and

pray to God that your efforts will

be crowned with success”
Now, they have started praymmg to
God having lost all faith in this Gov-
ernment With these words I re-
quest you kmdly to accept this Resolu-
tion
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Mr. Chairman: Resolution moved-

“This House is of opinion that
pending the report of the Pay
Commission further interim i1clLief
be paid to the Central Government
employees in receipt of Rs 350
as basic pay.”

1 have received notices of some
amendments. Shr1  Shree Narayan
Das . Absent.

Shri D, C Sharma (Gurdaspur) 1
will move his amendment

Mr. Chairman: I regret he cannot
move 1t Shr1  Rajendra Singh
Absent  So, his amendment also 1s
not moved.

Shri Sinhasan Singh (Gorukhpur)
Sir, 1 beg to move:

That after the word “that” the
following be wncerted, namely:

*in view of the rrrin+ prices of
food and other necessities of if '

Shri Vajpayee (Baliampwi) Su, |
beg to move:

That in the resolution,—

for the words *“in roceipt of'” the
following be substituted

“receiving upto”.

That in the resolution,—

add at the end,—
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“and that as an additional relef
measure, provision stores be cpen-
ed to supply them with every day
necessilies at reduced prices (as
prevailing in March, 1855)".

Shri Tangamani (Madurai): Bir, L
beg to move:

That in the resolution,—

add at the end,—

“in view of the fact that the
first interim relief of Rs, 5/- 1s
inadequate and that twently
months have eclapsed since the
appointment of the Sccond Pay
Commussion.”

Mr. Chairman: The Resolution and
the amendment; are now before the
House.

Shri Nath Pal (Rajapur) Sir, the
stock argument to which a refercnce
has b en made by my predecessor
1S ...,

Mr. Chairman: ‘The House stands
adjourned to meet at 11 o’cloch on
Mondav, the 18th F:bruary, 1059

17 hrs.

The Lok Subha then adjourned till
Eleven of the Clock on Monday, the
16th February, 1959/Magha 27, 1880
(Sakag).
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233. Exports to Germany

234. Bawnmg of India: Films
Abroad . )

235. Import of Skimmed Milk
Powder

237. Export of Films

238. Embassy Bwiding in Eire

239. Price of Zirc

241. Export of Tobacco

242. Cia-ctte Mmuﬁcturlns
Factorics .

243. Investigation Cmtmntcc
on  thz Collection and
Uulisation of Bones

244. H l:;.mn; Schcmea in

248. Shiftirg of Cemra] Gnv-
ermnm:nt Offices to Simla

246. C m-'nt Peoduction

247. Cyxde of Dscipline m
Industry . . .

248. Hororarum for Writers
to ‘Ajkal’ Magazine

249. Decath of Shn Kalash
Rao in UK

250. Hindiin All India Radio

251. Texule Mills 1n Punjab

252. Ewvacucc Properties

253. Small Scale Hadloom
Iidustriecs I UP.

254. S wing Michunes

255. Export Ruk Insurance
Cirporatim

286, Cuton Tuxtule Pro-
duction

257. Employcee® State In-
su:2 1ce Scheme:

258. Import of Poumium?cr—
mJi 1ganate

259. Export of Indian Hmd:-
crafts

260, Al India Palm Gur
C mference .

261. Border Agreements .

262. Border Inadent . .

263.

Ind ans 1n South Africa .

[Damy Duaxsy]

WRITTEN ANSWERS TO
QUESTIONS—contd.

CoLvmns

869-10
870
870-71

8

872

872
872-73
873
874

874

874-75
875-76

876
876-77

87
877-78

878-79
879
879

879-80

88o-81
881

881-82
882
882
883
883

883-884
884
884-85
88s

Us.Q.

Subject

No,

a64.

272.
273.

274.
275.
276,

cl;ldil Electric Works Ltd.,
Bmplomcnt Bxchmae
Delhu

Labour Cmp-rnive So-

" cieties 1n Ma.apur

Re-rolling  of
ferrous M :tals

Border Rards

Reclamat om and Dow-lnp-
m.nt of Waste and Fallow
lands. . ) "
Export of Bone .
Manufacture of X-Ray
Sets . .
Border Incaident
Expenditure  on Cons-
trucnon of Buldings
National Sample Survey
Reports .

Import of Clacks, 'l‘lme-
pieces and W itches

Lands of M o P -asants
m Gurgaon Dhstrict .

Non-

Toba

Covvaoms

885-86

836

886-87
887-88

893-94

PAPERS LAID ON THE TABLE 894-95

The

following papers were laid
the Table :—

(1) A copy of the Public Pre-

miscs

(Evicion of Un-

authonsed Occapants) Rules,

1958 blishtd
ﬁcalmnpuNu G SR,
dated
1958 under

mn Noti-
1159
8h December,
sub-section

the

(3) of Section 13 of _the

Public

Premuws  (Evic-

non of Unauthorised Occu-
pants) Act, 1958.

(z) A copy of the

tilizers

Annual
of the Sindri Fer-

t
Airpers and Chemucals

Private Limited for the year

1957-58
Audired  Accounts,
sub-s:C'i0a

alo with the
cor und r
(1) of Section

639 of the Companies Act,
1956.

(3) A copy of cach of the

following No ificyions un-
der sub-sec 101 (3) of Scc-
tion 40 of the Displacsd
Persons (Comp 'nsation and
R"hblhtumn) Act, 1954

certan r
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PAPERS LAID ON THE
TABLE—contd,

umendments  to thccl?-;;-
lpemniw. and Rehebilita-
ton) Rules, 1955 :—

(s) Gs &No MR Amdt,
ed the 16th
Ausult. !958-

GS.R. N 8o/R
tW}Almh. KXVIP ﬁlt:dqthe

6th September, 19s8.

(ié R No. swR.
Rmdt. XXVII dated the
13th September, 1958.

REPORTS OF ESTIMATES
COMMITTEE PRESENTED 895

Thirty-sixth Report was pre-
sented.

STATEMENT BY MINISTER
—LAID ON THE TABLE 895

The Mimster of Commerce
slghn Ksnungo) lad on the
able astatement corrccting
thc |mﬁ figures of raw
shed by hum dur-
mg the half-an-hour dis-
cussion held on the 16th
December, 1958 relating to
the Film Industry,

GMGIPND-1 8 I1--326 LS—3-3-59—950.

[Dawy Diazsr}

MOTION ON ADDRESS BY
THE PRESIDENT .
Shn Kashwal moved & motion
Thanks on Premdent’s
Md:eu Shr1 Joachim Alva
seconded the .
The discussion was not Con-
Cluded.
REPORT OF COMMITTEE
ON PRIVATE MEMBER’S
BILLS AND RESOLUTIDNS
—ADOPTED .

Thirty-fourth  Report  was
adopred s modified.

PSROWATE MEMBER'S RE-

1064

996—99

LUTION—WITHDRAWN 9991047

Further discussion on the
Resolution re  Central
Control of Publhc
Commussion tn the country
was concluded and the Re-
solution was withdrawn by
leave of Lok Sabha

PRIVATE MEMBER'S RE-
SOLUTIONS—UNDER CON-
SIDERATION .

Shn S. M Banenece moved
the Resolution r¢  Second
Instalment of Interim Relief
to Central Government Em-
ployces. The discussion was
not concluded

AGENDA FOR MONDAY,

FEBRUARY 16, 1959/ MAGHA

27, 1880 (SAKA) —

Further divcussion  on the
Motion  of 'I‘hanks vn the
Address by the President
and the amendments thereto

Service

104758



